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CENTRAL ADMINISTRATIVE TRIBUNAL 
6MAHAT1 BENCH 

Original Appilcalrion NO.280 of 200 

DATE OF DECISION: 22.1. 2.1 0 

Shri Baku) Dutta 

Mr R. Sarm a. 

I' 

versus - 

Union of India & Ors. 

APPLiCANT(S) 

ADVOCATE(S) FOR THE 
APPLICANT(S) 

.RESPONDENT ( S) 

4-' 

ByMvocates Mr B.C. Pathák For Silk Board 
	

ADVDCATE(S)FOR THE 
RESPONDENT(S) 

CORAM: 

The Hon'b)e Shri Mukesh Kumar GuptaJudicial Member 
The Hon 1bie Shri Madan Ku mar Chaturvedi, Administrative Member 

I. Whether reporters of local newspapers 	 Yc/No 
may be allowed to see the Judgment? 	

( 
Whether to be referred to the Reporter or not? 	V/s/No 

Whether their Lordships wib to see the fair copy 
of the judgment? 	 Y s/No 

Member U)IMem her (A) 

. 1*ttStS *0 



CENTRAL ADMIN1STRA1IVE TRiBUNAL 
UWMiATJ BENCH 

Original Application No280 of 2009 

Date of Order This the 	K day of january 2010 

The Hon'ble Shri Mukesh Kumar Gupta, Judicial Mem her 

The Hon ble Shri Madan JCumar Chaturvedi, AdmInistrative Member 

Shri Bakul Dutta, 
S/n Late Man iram Dutta, 
Resident of Village- Rupnagar, 
P.S.- Borhola, DisL- jorhat, Assam, 
Pin -785001. 

By Advocate Mr R. Sarrna. 

- versus - 

The Union of India, represented by the 
Secretary to the Government of India, 
Ministry of Textiles, 
New i)elhi - ii000:i.. 

Central Silk Board, represented by the 
Chairman, 
Central Silk Board, 
BTM Layout, Medivala Road, 
Bangalore- 560068. 

The Chairman 
Central Silk Board, 
)3TM Layout, Med ivala Road, 
Bang alore-560068. 

The Chief Execut.:hre Officer and Member Secretary 
Central Silk Board, 
BTM Layout Medivala Road. 
Ban galore- 560068. 

The Member Secretary, 
Appellate Authority, 
Central Silk. Board, 
BTM, Layout, Medivala Road, 
Ban galore- 560068. 

The Director 
Central Muga Eri Research and Training Institute 
Lahdoigarh, Jorhat, Assam, 
Pln- 785001. 

Applicant 
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The Scientist (F) 
Muga, Silk Worm, Seed Organisation, 
Dispur,near, 	Zoo, 
Guwahati- 781024. 

The Disciplinary Authority 
Central Muga and Eri Research institute, 
CentraL Silk Board, 
Jorhat, Msam, 
Pin- 785001 	 ...... Respondents 

By Advocate Mr B.C. Patbak for Silk Board. 

O:RDE II 

MUXESH KUMAR GUPT4JJDJCIAL MEMBER 

Sri Bakul Dutta, in this OA Filed under Section 19 of the 

Administrative Tribunals Act, 1985 challenges validity of Orders dated 

1.102005, 3.10.2005, 2.2.2006, 24125.2,2006, 24125.2.2006 0  

27.3.2006, 1001.82006, 104.2007, 11.102007 & 27.7.2009, 

Anne.xure 2-4, 6,7, B, - 1-0,12,14,15 & 19 respectively. He also seeks 

restoration of his position & status with all consequences. 

2. 	Based on certain dIsciplinary proceedings initiated agaInst: 

the applicant, vide Order dated 29.11. .2006, penalty of reduction to a 

lower stage in the thne scale of pay under Rule 1.1.(v) had been 

imposed upon him for a period of four years. Later on 11.10.2007, 

corrigendum was issued to state that penally wouldd, he reduction by 

one stage for 4 years w.e.f, 29.11.2006. Statutory appeal preferred 

was rejected vide Order dated 27.7.2009, validity of which are 

challenged in present proceedings. 
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3. 	We have heard Learned Counsel at length & perused the 

pleadings & other material placed on record. Shri Fajeswar Sarma, 

Learned Counsel, has raised the following contentions- 

No criniinal proceedings were ever initiated against him. in 
fact the matter had not been reported to Police, if there had 
been some justification in allegation leveled against him, the 
matter ought to have been reported to Police. For wan!: of taking 
any criminal action, no disciplinary proceedings should have 
been initiated. 

He had purchased Dao from the market for his domestic use, 
and not for any criminal act & the same was kept in toolbox of 
Scooter. No such incident had taken place. Jn any case the 
matter was amicably seftied With the concerned person and 
there was thus no justification to take such proceedings against 
him, 

Copy of alleged report/complaint lodged by S.hri AJit Roy 
ought to have been supplied to him. Even Inspection of the same 
had not been allowed. He was even denied to engage defence 
assistant of his choice. Further, there was no independent 
witness to support the charges leveled. No personal bearing was 

t  allowed before imposition of impugned penait. Major penalty 
was inflicted without any logic with predetermined mind. Thus 
no reasonable opportunity of defence or hearing bad been 
afforded to him. 

His wife should have been summoned in the enquiry to 
confirm the allegation of receipt of telephone call. in absence of 
following correct & laid down procedure, the entire proceedings 
has been rendered vulnerable. 

Even the appellate authority order sufièrs from infirmity 

inasmuch as the same did not consider the defence raised by 

him. Penalty imposed is disproportionate & liable to he judicially 
interfered. 
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On examination of matter in detail, we noticed facts are 

that Memorandum dated 2.2.2006 A-4) was issued under Rule 14 of 

the CCS (C(-",A) Rules, 1965 makIng certain allegations of misconduct. 

The gravaman of the charge is that he: "entered into gross moral 

misconduct of fatal attack to Shri Ajit Roy, Assistant Technician, and 

attempted to murder Shri Narayan Mahanta, Chowkidar, CMER&T)., 

Lahdoigarh. The said acts of disorderly behaviour committed" by him 

constTh.ite serious misconduct an his part. Vide statement of 

imputation of misconduct it was alleged that an 30.9.3005 at 900 

a.m, he took out a sharp weapon (Dao) from his scooter and attacked 

Shri Roy without any provocation from his (Shri Roy's) side while he 

(Shri Roy) In a bit to try to save him self got injury in his right hand, 12 

documents & three witnesses were listed under Annexure 111 & IV 

appended to said Charge Memo. Since charges were denied, an 

enquiry was held. Enquiry Officer vide report dated 5..6.2006 

concluded that applicant was "guilty of gross misconducL 

Copy of enquiry report was made available to him vide 

Memo dated 10/1,1,8.2006, requiring him to submit representation, if 

any, within the time limit prescribed. He indeed submitted 

representation dated 29'  August, 2006. After examining witnesses 

depositions, the findings recorded by the enquiry officer, applicant's 

aforesaid representation, the disciplinary authority concluded that 

physical assaulton Ajit Roy in front of thegate of the Institute on 

30.9.2006 at 9.00 am, and possession of a dao has been established 

through the evidence of witness. Applicant had not disputed the 

wounds sustained by ShrI Ajit Roy and doctor's prescription for the 

medial treatment received by ,Ajit Roy and findings of inquiring 

authority are undoubtedly logicaL The inquiry officer exhibited utmost 



40 

5 	 OA.No. 280/2009 

balance and kept in what was said and done was coosdous with the 

normal prindple of human behaviour s  spedally 'considering the 

uniqueness involved in the article of charges that stood framed in thIs 

case. He even allowed the accused official to put forth his points 

regarding the persona) issues out of the strenuous relation with Sb ri 

Narayana Maha.nta and Shri Ajit Roy. Ultimately hokibig that charges 

stands proved by cogent and convincing evid. ence, imposed the 

penalty of reduction in a lower stage in the time scale of pay as 

provided under Rule Ii (v) of CCS (CCA) Rules, 1965 by one stage for 

a period of four years with further direction that he shaH not earn his 

annual increments of pay during said period of reduction and that on 

the expiry of the said period of reduction, the reduction will not have 

the effect of postponing his future increment of pay. 

Later. vide Memorandum dated 11 .i 0.2007, it was 

conveyed that the aforesaid Memo has been reviewed and in 

modification to it, his pay of Rs. 6800- in the scale of Rs. 5000-8000-

to be reduced by onesge for 4 (four) years w.e,f. 29iL20082  
c..  

Statutory appeal was also preferred on). 5.1 22006, and the same 

remained unattended, he initially WP (C) No 5449 of 2007 before the 

High Court and on passing Order dated 16.1 .2009 holding that it had 

no jurisdiction, he preferred OA No 64 of 2009, which was disposed of 

vide Order dated 6.4.2009 directing the appellate authorIty to dispose 

of his appeal within time limit. in compliance thereto, the appellate 

authority passed Order dated 27.7.2009 rcjecUng his appeal. 

Short question which arises for consideration is whether 

the applicant has any prima fade-case warranting judicial review 

requiring issuance of notice. 
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8. 	At the outset we may note that scope of judicial review in 

disciplinary proceeding has been crysteflized. As observed by }Jon'h)e 

Supreme Court hi B.0 Chathrvodl v. U.O.J. & Or JT 1995 (8) SC 

85, the Courts/Tribunal have limited scope in judicial review of 

disciplinary proceedings. The relevant observation reads thu s 

"judicial review is not an aDDeal from a decisIon but a review of 
the flnr in.. jjççjjfl is made. Power of judicial 
review is meant to ensure that the individual receives fair 
treatment and not to ensure that the conclusion whIch the 

When an inquiry is conducted on charges of misconduct by a 
public servant, the Court/TrIbunal is concerned to determine 
whether the inquiry was held by a competent officer or whether 
rules of natural justice are complied with. Whether the findings 
or conclusions are based on some evidence, the authority 
entrusted with the power to hold inquiry has jurisdiction, power 
and authority to reach a finding of fact or conclusion. But that 
finding must he based on some evidence.•Neither the technical 
rules of Evidace Act nor of projpf fact or evidence .a dgfiqed 

. 

therein, apply to disciplinary proceeding. When the authority 
accepts that evidence and conclusion receives support 
therefrom., the disciplinary authority is entitled to hold that the 
delinquent officer is guilty of the charge. The Court/Tribunal in 
its power of judicial review does not act as appellate. authority 
to reappreciate the evidence and to arrive at its own 
independent findings on the evidence .?? 

(emphasis supp)ied) 

Similarly whYich penalty should be imposed is within the 

ewiusive domain of the disciplinary authority as held by the 

Apex Court in Union of India vs. Parma Nanda 1989 SCC 

(L&S) 303, whereby vide para 27 it has been held that: 

wWe must unequivocally state that the jurisdiction of the 
Tribunal to interfere with the disciplinary matters or 
punishment cannot be equated with an appellate jurisdiction. 
The Tribunal cannot Interfere with the findings of the Inquiry 
Officer or competent authority where they are not arbitrary or 
utterly perverse. It is appropriate to remember that the power 
to impose penalty on a delinquent officer is conferred on the 
competent authority either by an Act of legislature or rules 
made under the proviso to Article 309 of the Constitution. If 
there has been an enquiry consistent with the rules and in 
accordance with principles of natural justice what punishment 

c 

10. 
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would, moot tho ends of Justice Is a matter exclusively 
within the jurisdi ction of thocompetent authority." 

(emphasis supplied). 

9. 	Aforesaid law & ratio is squarely applicable in the facts & 

circumstances of the present case. The penalty imposed is not 

disproportionate. Rather we are of the view that looking into the 

gravity of allegations which stood proved in the deprtmental enquiry, 

the penalty in posed is very moderate. In tact some harsher penalty ,  

had been warranted Merely criminal action had not been initiated 

against him wouki not be a ground to conclude that even 

departmental action taken would he set at naught and not warranted, 

as projected. We may also note that his contention that certain 

documents were not supplied is not correct as statement of ..iL Roy 

was a listed document in support of charge. Disciplinary authority 

vide Para 2 of penalty order spedtically observed that "The copies of 

the statement given in evidence by Shri Ajit Roy, Assistant 

Technician, Shri ICK.Do)ey, Chowkidar, Shri Mohan Das, Chowkidar, 

Sbri Pu)in Hazarika, Time Scale Filed Worker and Shri Narayan 

Mahan ta, Chowkidar was ascertained to have been received by 

Shri Balkul Dutta, TA, were allowed to be produced by the 

presenting officer.' Further more in his statement dated 13.2.2006 A-

5) vide para 4 had specifically averred thab "the Incident was minor 

and It had occurred out1do the of. ee campus and that was not 

actually office hours." Vide further paras 6-7 he stated thab 

"the Incident was actually the ecbanqo of harsh words 
among us. 

That in earlier statement I made it dear that Sri Naroyan 
Mohanta and Sri Ajit Roy had tried to bring blemish to my 
family. As a result of being furious and having lost my temper 

11 
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under compulsion rushed towards Alit Roy, actually I had no any 
bad intention either to slab or murder Ajit Roy with #dao.  I kept 
"dao" purchasing for my domestic used ill my nested premises. I 
already made it dear that 1 have been still maintaining a good 
relationship staying at same rented premises I have been 
apologised before Ajit. Roy for my misdeeds" (emphasis 
su ppbed) 

10. 	He went on to state vide para 11 thah I have confessed 

tho same to be a m)nor Incident before the Preliminary Inquiry 

Committee held at the conference hail on 01.10..05. 

Bare reading of above would establish beyond any iota of doubt that 

there had been inddent in question & therefore its Pact.um just cannot 

he denied. Test in departmental proceedings is preponderance of 

probabilities and not of actual proof beyond doubt.. We do not tnd any 

substance in the contention raised by the applicant that there had 

been violation of the principles of natural justice, as projected In our 

view a revealed from the documents p'aced on records as well as 

noticeri hereinabove, he had been afforded reasonable opportunity of 

beng heard Even the appellate order is very detailed, reasonable and 

assigns the reasons for rejecting his stahitnry appeaL 

IL 	Without precipitating the matter further, we are of the 

view that no prima-facie case has been made out by the applicant 

warranting' issuance of notice. Therefore, OA. is dismissed under 

Section 19 (4) of the A.T. Ac,1995.   

(MAD.AN  fl.MAR C}IATURVEDI) 
ADMINISTRATIVE ME MBER 

2 
(MUKESH KUMA'R GUPTA) 

JUDICIAL MEMBER 

/ 

nkrn 
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DISTRICT : JORWW 
-se 

BEFORE THE HON'BLE CENTRAL AJ4INISTRATIVE 
TRIBUNAL (CAT) 

GAUH.ATI BENCH:::: GUAHATI 

(AN APPLICATION UNDER SECTION 19 OF THE ADNINISTRA 
TIVE TRIBUNAL ACT,1985) 

Ql_p nNo Z 9 

Sri Bakul Dut ta 	,.,,.. . jlican, 

-Versus- 

The Union of India and others 

... .ResDQgçeats 

SYNOPSIS OF THE ORIGINAL APPLIWWLM 

The applicant was appointed as Laboratory Assistant 

on 1201.1981 and he is discharging his duties and 

responsibilities on promotion,! At present he is a 

Technical ASsistant Sri Ajit Roy, Assistant Technician 

took a loan of Rs.6,850/- from the applicant and Sri 
N 

A jit Roy refused to refund the same*4  On demand, of his 

loan amount, Sri Roy allegedly reported on 369.2005 to 

Higher authority ,  a fanciful, manufactured and colourable 

1ncident.4 No first information Report was lodged with 

Po1icei The alleged incident happened at Lahdoigarh, 

Jorhat, and at present the applicant is at Kaliabati 

(Boko) He purchased an iron tool(dao) for his domestic 

use and kept inside the tool box of his scooter for 

Contd...2 
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carrying horne. However he showed to others to know 

the quality of dao 

The respondents issued memorandum oft 1.102005 for 

 

  

proposal to conduct an enquiry of incident dated 
(7 

30.9,2005: The respondsnts issued memorandum on 2.2.06 

with the substance of imputation of misconduct or 

misbehaviour and directed the appell&rt to Submit 

written statement of his defence in 10 days. The applicant 

furnished the reply on12.2.2006 reques ting the inquiry 

committee to drop the proceedings as the matter is 

amicably settled between Ajit Roy and the applicant.1 The 

respondents issued another memorandum on 27.32006 for 

the aforementioned charges and directed to submit written 

statement in 10 days•  They also issued another memorandum 

on 10/11-8-06 and directed to submit the reply in 10 

days.1 The applicant submitted the reply on 29.8.'2006 with 

request to exempt him from cbarges The respondent passed 

an order on 29.9106 with major penalty of reduction to 

a lower stage in the time scale of pay by one stage for 

a period of four years and he shall not earn his annual 

increments of pay during the said period of reduction 

and on expiry of the said period of reduction will not 

affect the effect of bis future increment of pay.  The 

applicant preferred an appeal on 15.12.2006 before the 

Chairman, Central Silk Board, Bangalore, the Appellate 

Authority and 1prayed for set aside the order dated 291 1. 
20060 The said appeal has been disposed of upholding 

S 
4- 

I 
p 

Contd. ..3 
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the major penalty. The respondents 	 tnorandum L3 

of 11.1092007 with modification of the pay in the 

scale of Rs.5000 to 8000 to be reduced by one stage 

for four years w.'e.f.' 2991102006. 

Tb e alleged incident was never, reported before 

the Police Stat.ionj' Copy of report reported by &i 

Ajit Roy regarding contents and context of report not 

supplied to the delinquentoi He was not allowed f or 

inspection of original documents No assistance of 

coemployee was afforded Independent eye witnesses 
) 

were not examined and the delinquent was not allowed 

to cross-examine the witnesses nor was allowed to take 

defence witnessesol No medical certificate produced. 

Doctor was not exaln.thed& The wife of Bakul Dutta was 

required to be examined but not called for evidenceo 

Narayan !lahanta took Rs.4 9 000/-. as loan and not returned 

till date.! No eye witness contradictory statement of 

Ajit Roy and Enquiry Report Penalty inflicted is 

O 

	

	
disproportionate to the alleged incident.1 The respondents 

were pre-determined to impose such punisbmentc Iiriag 

enq uiry, Inquiry Officer acted as a Presenting Of ficer. 

The applicant prays for relief for set aside and 

quash of memorandum/Order dated 1.10.2005 9 3.10.2005 9 2.2.20O6 

2 4/25-2-06, 27.3.2006, 1O/11-8-06 9  29.11.2006, 10.4.i2007, 

11.102007 and 27720094 The applicant further prays  f or 

ontd.. .4 
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service seniority, promotion and back benefits as 

contemporary employees of similar designation have 

already been upgraded by promotion and monetary 

benefits have been provided, ,  

ip 

Filed on . . 

Filed by 

(Sri Rajeswar Sarma) 
Adv ocate, 

Gauhati High Court 
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DISTRICT : JORHAT 

BEFORE THE HON' BLE CJTRAL AELIHISTRATIVE 
TRIBULAL (cAT) 

GAUHATI BENCH::: : : : : : GUWAHATI 

(AN APPLICATION Ut'JDER SECTION 19  OF THE At4INISTRA-
TIVE TRIBUNAL ACT, 1985) 

9iial A DDliCatit1 NQfl- ° of 2009 

Sri Bakul Dutta 	....... 	______ 

-Versus- 
The Union of India and others 

SJ on 

ST OF D 

ge=gs 	Lgrtjau rs  Un 

10 1 Money receipt dtdi14.8.03 

2 2 X'lemoraridum for attack 
sjith lethal weapon dtd. 
1.1Oi2oo5. 

3, 3 Memorandum of enquiry 
intoincideat dtd.3.10.. • 2005. 

4• 4 Memorandum dated 2.42.06 
for proposal to hold 
enquiry& 	0 

5. 5 Reply of Memorandum dtd. 
13.2.06. 

61 6 Order of Enquiry dated 
24/25-2-.06 

7• 7 Order dtd24/25-2.06 for 
appointment of ?resenting 
Officer, 

Contd...2 

CAO 
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flflxure$ Earl1.Qr 
80 8 Memorandum forho].ding 

Enquiry dtd.27.3.06 

94 9 Memorandum for report for 
duty dtd,130.46.2006. 

1 00 10 Memorandum for appearance 
beforeEnq uiry Officer 
dtd.10/i1..8..06 

11. 11 Reply of Memorandum dtd.: 
29.8.06 

12. 12 or- deb of major punishment 
d.ated 29.11.2006. 

• 	130 13 Preference of appeal before 
the Appellate Authority dtd. 
15. 12. 

14. 14 Order of Hon'ble C.A.T * in O.A. 
174/07 dated 2.8,2007. 

159 1 5 Memorandum of Notification 
dated 11.102007 

16. 16 Notification of Central Silk 
Board dated 22.4.2008 

17. 17 Order of Hon'ble Gauhati High 
Court dated 16.1.2009, 

18. 18 Order of Hon'ble Tribunal 
dated 64.09 

19. 19 Order dtd.27.72009 passed by 
Appellate Authority, 

Filed on Filed by 
V VVL- 

(Sri Rajesiar Sarma) 
* Advocate, 

Gauhati High Court; 
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GAUHI BENCH::::::::GUAHAI 

(AN APPLICATION UNDER SECTION 19  OF THE ADNINISTRAI. 
TIVE TRIBUNAL ACT, 1985) 
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BEFORE THE HOM'BLE CEtYTRJL AIMIRATIVE 
T RIBUMAL( cgr) 

GAUHATI BEN,:: ;:GUWAHAI 
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DISTRICT: JORH 	
/ 

V_..) 

4 c 

IM THE I4ATTER OF : 

An application under S ection 19 

of the Administrative Tribunal 

• 	 - 	Act, 1985 . 

• 	 -AND 

iTHEMA'TEROF : 

Sri Bakul Dutta, 

soa of Late Mriira,n Dutta, 

resident of viliageRupnag, 

• 	Police StationssBorhoia, 

District -Jorhat ,Assam.l 

•PIN785oo1 

S. _____ 

-Versus- 

i) 	The Union of India, 

represented by the Secretary 

to the Government of India, 

Ministry of Textiles, New Delhi. 

Coritd.. .2 
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Central Silk Board, 

represented by the Chairman, 

Central Silk Board, 

BTN Layout, Medivala Road, 

Bangalore, 

PIN-56OO68 

The Chairman, 

Central Silk Board 

• 	 1M Layout, Nedivala Road, 

Bangalore, 

PIN11.56Oo6e 

The Chief Executive Officer 

and Member Secretary, 

Central Silk Board, 

BIM Layout Nediv ala Road, 

Bangalore, 

?IN.1560068 

0 	 ) The Member Secretary 

Apeilate Authority, 

Central Silk Board, 

BIM, Layout, Medivala Road, 

Bangalore, * 

PIN5 60068, 

6) 	The Director, 

Central Muga Eri Research 

and Training Institute, 

Contd., .3 

C, 
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Lahdoigarh,Jorbat ,Assam 

The Scientist(E), 

Nuga,Siik Worm, Seed 

Organisation, DiSpur, 

near Zoo Guijahati, 

PIW781o24. 

The Disciplinary Authority 

• 	 Central Muga and &'i 

Research Institute, 

Central Silk Board, 

Jorhat ,As sam 

• 	 PIN78500l. 

.... 

DETAILZ OFj_AP PLIçT 10 N 

• 	
i) ?.tic u 	QLthe 

Is made: 

The application is made for issuance of an 

order in the nature of Mandamus and/or of a certiorari/ 

direction/order to set aside and quash the impugned 

memorandum dated 02.02.2006, 27.3.2006 8  10.8,20o6, 
order under Memo No,CSB/cMER & TI/15(II)/2005/FIR/5511 
dated 29j411.'2006 passed by the Director/Disciplinary 

A uthority and Order Mo.CSB...1(3) 2009 V16 dated 27.7.42009 

ontd.. .4 



passed by the Member Secretary, Appellate Authority.i 

2) Jur isdiplioa 	Trihun 1  : 

The applicant declareS that the subject matter 

of the order against which he wants redreSal is within 

the jurisdiction of the Tribunal under Notificaion 

dated 22.4.08 published by Ministry of Personnel, Public 

Grievances and Pensions (Department of Personnel and 

Training), Government of India, 

 

The applicant further declares that the application 

is within the limitation period prescribed in Section 

21 of the Administrative Tribunal Act, 1985. 

actS Case : 

4.1. That the applicant is a citizen of India by 

birth and the permanent resident of village Rup Nagar, 

I P.O.Borhola, P.S.Borhola, District-Jorhat, Assam, and 

as such is entitled to rights, privileges and protection 

under the Constitution of India and laws framed thereunder, 

4.2. That the applicant was qualified to be appointed 

in the post of Laboratory Assistant and be was appointed 

on 12.11.1981 and posted at Titabar. The applicant is 

energetic, dynamic, obedient and loyal to the service 

and because of all Such qualities the applicant was 

Contd.,. .5 
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promoted from time to time since 1981 and discharging 

his duties and responsibilities as Technical Assistant 

at Central Muga, EriResech and Training Institute, 

Lahdoigarh The applicant was discharging such capacit 

since 5.6.2000 at Labdoigarb and during his Stay at 

Lahdoigarh he came into contact with Sri Ajit Roy, 

Assistant Technician and both started living together 

on rent. Sri Ajit Roy during Stay together took loan 

of Rs,6,850/- from the applicant on 14.6.2003 and on 

• 	
receipt of the said amount from the applicant Sri Ajit 

Roy issued a handnote on revenue Stamp, acknowledged 

having receiveda 

A copy of the acknowledgement dated 14.8.2003 

signed and issued by $i Ajit Roy is.annexed 

hereto and marked as 

4.3. That during the month of August ,2005 in absence 

of the applicant in rent premises, an incident of theft 

happened and the applicant a bit suspected upon Sri 

Ajit Roy resulted misunderstanding of each other and 

they decided to live seperately from the month of September, 

2005 and accordingly they were living sep'ately, 

441 That Sri Ajit Roy, Assistant Technician of Central 

Muga Eri Fesearcb and Training Institute, Lahdoigarb 

allegedly alleged that the applicant attacked Sri Ajit 

Roy with a sharpk weapon(dao) on 30.92005 and accordingly 

Contd,. .6 
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the Director issued a memorandum on 1.10.2005 and 

proposed to conduct an enquiry of the incident of 

30.9,2005 to find out the factsol It needs to mention 

that no First Information Report was lodged before 

the Police Station for alleged incident and applicant 

demanded a copy of complaint submitted by Sri Ajit 

Roy to the respondent but the same has not been furnished 

till date,1  The complaint never exhibited before the 

disciplinary authority and no statement made that be 

lodged the complaint. 1  

A copy of memorandum dated 1.10.2005 is 

annexed hereto and marked asA-nalxure-2. 

4.5. That the Deputy Director of the Central Muga 

i Researcb & Training Institute, Lahdoigarh issued 

a memorandum on 3.102005 stating inter-alia that the 

inquiry committee felt necessary for enquiry into the 

incident that took place near the main gate of the 

OP 	institute on 30.92005 between the applicant as well as  

Sri Ajit Roy and directed the applicant and others to 

appear before the inquiry committee on 4.102005 for 

inquiry into the case without fail.i 

A copy of memorandum dated 30.10.2005 is annexed 

hereto and marked aS Annex 

4.6 That the Director issued a memorandum on 2.2.2006 

proposed to hold an inquiry against the applicant for 

imputations of the misconduct or misbehaviour in respebt 

Contd.. .7 
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of which the inquiry is proposed to be 
	

the 

applicant was directed to submit his written statement 

of defence and whether the applicant desire to be heard 

in person. 

a 

A copy of memeranduni dated 2.2,2006 is annexed 

hereto and marked as 

That the applicant on receipt of merandUm has 

gone through the contents made thereupon and Submitted 

S 	his reply on 1312.12006 inter-alia that the allegation 

levelled against the applicant is based on no facts and 

circumstances and the whole incident is manufactured, 

colourable and concocted.i being the applicant honest is 

nowhere involved in such incident. 1  However tendered apology 

before Ajit Roy and requested the Director not to proceed 

further of the proceeding as the relationship between Ajit 

Roy and the applicant are amicably settled. 

A copy ,  of reply dated 13.2.2006 is annexed hereto 

and marked as Agnexre5. 

4.8.1 That the Director passed an order on 24/25-02-2006 

where an inquiry is being held against the applicant to 

inquire into the charges levelled against him.i Accordingly, 

Dr.P,K.Kakati, Deputy Director, Central Muga, Eri Research 

and Training Institute , Lahdoigarh, was appointed as the 

Inquirty authority . The Director passed another order on 

24/25-02..2006 where Sri LR.Das, Assistant Director, Central 

Contd.. .8 
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Nuga, Eri Research and Training Institute, Lahdoigarh  ir 
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was appointed as the Presenting Officer. 
'c) 

Copies of order dated 24/250206 appointing 

Dr.P.K.Kakoti and Sri N.FLDs as the Inquiry 

Authority and the Presenting Officer are 

annexed hereto and marked as 	res-6 & 

respect ive1y. 

4.9,i That the Director issued a memorandum on 27.3.06 

inter alia that the Director proposed to hold an inquiry 

for imputation of misconduct or misbehaviour in respect 

of which the inquiry is set out and the applicant was 

directed to submit the written statement of memorandum 

in his defence. 

A copy of memorandum dated 27.3.2006 is 

annexed hereto and marked as 

.10 That the Director of Central Nuga, Evi Research 

I 	and Training Institute in short WER & TI issued a 

memorandum dated 30.6.2006 inter-aia that in pursuance 

to Central Office Memorandum dated 10.4.2006, the 

applicant stands relieved at Labdoigarb, Jorhat and 

advised to report for duty to the Assistant Director, 

Muga Silk Worm Seed Production Centre, Kaliabari in 

the district of Kasnrup, Asam within the admissible 

joining time and at present the applicant is discharging 

his duties and responsibilities at Kaljabari(Boko) in 

the district of Kamrup,Assam. 
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A copy of memorandum dated 30.6.2006 

issued by the Director is annexed hereto 

and marked as Annexure-9., 

4.11. ,  That S'i P,K.Thakur, Inquiry Officer issued 

a memorandum on 10.8,2006 stating inter alia that the 

inquiry officer has examined 5 witnesses but the 

delinquent was not allowed to cross..examirie, Further 

Cl 

Dr.L.K,Kakoti was appointed as the Inquiry authority 

by order dated 24/25-02-06 whereas Sri P.K.Thakur 

conducted the inquiry officer without any pre-intima-

tion to the delinquentot The inquiry Officer did not 

 

allow the delinquent to take assistance from the 00-employee 

The delinquent was not allowed to take his defeace,No 

documents were supplied to him and not allowed to have 

inspection of original docutnens and as such the findings 

of inquiry officer is perverse and violative in law.' 

The Enquiry Officer did not ask for assistance of 00-

employee. The dao in question has not been exhibited 
during cause of eUquiry * 7 The prescription of doctor did 

not reveal date and no certificate to that effect is 

produced. 

A copy of inquiry report dated 10/11-08-2006 

is annexed hereto and marked as 

4.12. That the applicant filed a representation on 

29.8.2006 Stating inter alia that no such incident 

happened though the inquiry officer submit ed the report 

Con1d... . 10 



-10- 

and no enq uiry report supplied to the applicant 

and the delinquent has not committed any misconduct 

or misbehaviour a nd fervently requested to free 

him from charges as the applicant has great financial 

obligation and burden due to his school going children 

as Service is the earning source of the applicant. 

A copy of representation represented on 

29.8,Q6 is annexed hereto and marked as 

£exure— 11. 

L13,) That the txLrector/Disciplinary authority passed 

an order on 29.11,2006 inter-alia that the disciplinary 
authority arrived to the conclusion that the component 

charges proved against the delinquent in the case are 

extremely serious in nature and constitute serious 

misconduct on his part and has failed to maintain absolute 

integrity, had acted a manner which is unbecoming of 

Government Servant and inflicted major penalty of 

reductioh in a lower stage in the time scale of pay by 

I 	one stage for a period of four years and the applicant 

shall not earn his annual increments of pay during the 

period of reduction ei It may be noted that prior to 

passing the major penalty the applicant waS not afforded 

the opportunity of personal hearing and as such the 

order passed on 29.11.2006 is perverse, arbitrary, 

contrary and defiance of logic and the Same is liable to 

be set aside and quashed. 

Contd.. .11 
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A copy of order dated 29.11.2006 is annexed 

hereto and marked as 

4.1 4, That the applicant preferred an appeal on 

1502.2006 before the appellate authority that is the 

Chairman, Central Silk Board, Bangalore and the copy 

of the appeal was also forwarded to the Director/ 

Disciplinary a'.xthority stAting inter'.'alia that the 

• 	
inquiry conducted by the inquiry officer were not as 

per the established procedure of law.s During the course 

of inquiry, the delinquent was not alioved to cross-

examine. Further the delinquent should have been given 

defence to take the assistance of the legal practitioner 

but that opportunity was not given to the applicant. 

Further the delinquent was not given opportunity to have 

inspection or original documents. 

A copy of the appeal dated 15.12.2006 is annexed 

hereto and marked as flflexure- 

4.15. Tht the applicant categorically states that no 

such incident was so-ca].led happened on 30.9.2005 though 

allegedly alleged against the applicant and the total 

story is colourable, manufactured and concocted. In his 

reply on 13.2.2006 that he carried a dao and kept in the 

tool box in his scooter and the said dao was branded/new 

purchase from the open market for his domestic use and 

not for malafide intention for criminal offence, He 
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showed to others for the purpose to know't e q lity 

of dao being newly purchased. 

4.16. That the applicant joined services in 1981 

and since then tiU date be was promoted severl tines 

daze to his integrity, lyality and honesty. Besides the 

applicant was allowed to draw time scale of efficiency 

bar as and when fell due. Though incident was not happened 

still the applicant amicably settled the matter with the 

concern person and the alleged incident was never reported 

before the police station nor the respondents reported 

the same and as such the respondents should have not 

initiated the disciplinary proceedings against the applicant. 

Ajit noy never took care after the alleged incident. The 

doctor was not examined. 

4.17. That, the applicant filed an application under 

SectIon 19 of the Administrative Tribunal Act, 1985 on 

20.6.2007 before this Ron'ble Tribunal being Original 

Application No.174/2007 and the said original Application 

I was dismissed on 2.8.2007 for want of jurisdiction. 

A cy of order dated 2.8.2007 in O.A. No.174/2007 

in annexed hereto and marked as Annexure...14. 

4.18. That, the Scientist-B of ?4uga Silk Worm Seed 

Organisation, Central Silk Board, issued a memorandum 

on 11.10.2007 informing the applicant that order for his 

reduction to a lower stage in the time scale of pay has 

been reviewed and in modification of it his pay of Rs. 

Contd,, .13 
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6,0O/- in the scale of 5000 to 8000 reduced to one 

stage for four years w.e.f. 29.11.2006. The applicant 

is alled to draw his pay at .6,650/- w.e.f. 29.6.06 

and no increment is allved to be drawn since 29.6.2006. 

A copy of MmOranduxn dated 11.10.2007 issued 

by Scientist E inannexed hereto and marked as 

Annexure- 15. 

4.19. That the applicant as a writ petitioner filed a 

S 	writ petition on 9.10.2007 being w.P.(c) No.5449/2007 

under Article 226 of the Constitution of India challenging 

the legality, validity and propriety of Memorandum dated 

2.2.2006,27.3.20064  10.8,2006 and 29.11.2006. 

4,20, That, the applicant states that during the pendency 

of the writ petition being w.p.(c) 5449/2007 befo e the 

Hon'ble Gatthati High Court, the Government of India 

published a Notification on22.4.2008 whereby, the Central 

I 	
Government specifies first day of May. 2008 as the days on 

and from which the provisions of Sub-Section 3 of Section 

14 of the Administrative Tribunals Act, 1985 shall apply 

to the Organisations inclting Central Silk aoard. 

A copy of Notification dated 22. 4.2008 published 

by the Government of India is annexed hereto and 

marked as Annexure-16, 

4.21. That, the applicant states that the writ petition 

being W.P.(C) No.5449/2007 came up for hearing on 16.1.2009 

be fore the Non' ble Gauhati High Court and upon hearing the 
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parties and on bringing the Notification dated 22.4.2008, 

the writ petition stands disposed with liberty to the 

petitioner to approach the Hon'ble Central Administrative 

Tribunal, Gauhati Bench, inrespect of his grievances 

raised in his writ petition. In the event of approaching 

been made, the Tribunal shall condone the delay, if any, 

taking into account the fact that the petitioner was 

pursuing his remedy before the Hon' ble Court and the 

1otification dated 22.4.2008 was issued during the 

S 	pendency of the writ petition. 

A copy of order dated 16.1.2009 in W.P.(C) 

No.5449/2007 is annexed hereto and marked as 

nc_tre- 17. 

4.24 That the applicant filed an original application 

on 27.3.09 being 0.A.No.64/2009 before this Hon'ble Tribunal 

challenging the legality, validity and propreity of mmoran-

dum and orders dated 1.10.2005,3.10.2005,2.2.06, 24/25-2-06, 

27.3.06,10/11806, 29.11.060  10.4.07 and 11.10.07. The 

applicant also sought for relief of se*r+ty#npromotion 

and back benefits • The Hon' bie Tribunal on admission 

hearing disposed of with direction on 6.4.09 to the 

Respondent especially to the Respondent NO.2/Chairman of 

Central Silk Board to consider the appeal of the applicant 

and passa reasoned order thereon within 120 days of the 

receipt of copies of order. 
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A copy of order dated 6.4.09 inO.A. No.64/2009 

is annexed hereto and marked as Annexure.-18. 

4.22. That the Member Seczetary/Appel1ate Authority 

passed an order on 27.7.09, thereby confirms the said 

major penalty of "duction to a ler stage in the 

time scale of pay by one stage for a period of four 

years inosed on the applicant by the Director/Disciplinary 

Authority vide order dated 29.11.06. The said penalty 

imposition ordered by the Disciplinary Authority shall 

stand, 

A copy of order dated 27.7.09 passed by Member 

Secretary/Appeal of Authority is annexed hereto 

and marked as Annexure-19 

4.24. That the applicant states that the Respondents 

have promoted the contemporary employees who joined along 

with the applicant to the higher scale of pay on the 

other hand the applicant have not been promoted to the next 

higher grate*  thus, the respondents not only inflicted 

major punishment by reduction of increment for four years 

but also illegally withheld his promotion to the next 

higher grade. The applicant is entitled to promotion and 

service seniority otherwise, this will not only affect his 

service career but also his promotion. 

5) G1UNDS FOR RELIEF WITH LEGAL P)VIS IONS : 

501 For that, the applicant categorically states that 

no such incident was happened on 30.9.2005 though 
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allegedly alleged against the applicant and the total 	ç ì 

story is colourable,, mufactured and concocted.ln his 

reply on 13.2.2006 1he carried a iron tool(dao) and 

kept in the tobl box of his scooter and the said dao 

was branded/new purch ased from the open market for his 

domestic use and not for malafide intention to commit 

criminal offence. He shed to other for the purpose 

to know the quality of dao being newly purchased. 

5.2. For that,, the applicant joined services in 1981 

and since then he was promoted several times due to his 

integrity, loyalty and honesty. Besides, the applicant 

was allowed to draw time scale of efficiency bar as and 

when fell due. No incident happened, still the applicant 

amicably settled the matter with the .cnnc 	ersonnd t 

the victim in the alleged inciertt never reported the 

matter before the police stcttion nor the respondents did 

the same and as such the respondent should have not 

to 	initiated disciplinary proceeding against the applicant. 

5.3. For that, the respondents should have furnished 

a copy of report reported by Sri Ajit Roy zegarding the 

contents and context of the report but the same had not 

been supplied and as such the disciplinary authority 

initiated the proceeding behind his back and such 

proceeding is not under the established procedure of law. 

During the course of disciplinary proceedings the 

respondents were approached by the applicant for inspection 
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of original documents but not allowed to inspect 

the same, even the applicant was not furnishd with 

the photocopy of the documents 1  so that, he could be 

enabled to take his defence but was refused. During 

enquiry no dao was exhibited. 

g 

5.4. For that, it was the duty of the disciplinary 

authority to give the assistance of the co'errplOyee so 

that the delinquent can take proper defence inhis 

case but in the instant case the sane was not found. 

The disciplinary proceeding started: with the interested 

witnesses for the Central Silk Board but no independant 

eye witnesses were examined because of the fact, no such 

incident was happened and even the delinquent was not 

allowed to cross-examine the witnesses. He was not 

allowed to take defence witnesses. 

5.5. For that, before passing the award of major 

, penalty, the respondents should have given an opportunity 
- 

W 	 of personal hearing to the delinquent and that opportunity 

was not afforded to the applicant. The major penalty 

inflicted upon the applicant is fully uncalled for, 

unjust unreasonable and defiance of logic and the penalty 

is disproportionate to the alleged incident happened. 

The respondents were pre-deterrnined to inflict the major 

penalty and subsequent proceedings are of mere formalities, 

for that the Director while inflicting the major 

punishment upon the applicant has not applied his own 
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mind and just carried forward the findings of the 

Enquiry Officer. 

5.6 For that, during the course of enquiry procee-

ding the applicant found that the Enquiry Officer many 

a tixTes acted as presenting officer which is barred 

by law. The applicant preferred the appeal on 15.12.06 

before the Appellate Authority, i.e, the Chairman, 

Central Silk Board, Bangalore, whichx should have been 

considered favourably. Meanwhile, the respondent isst 

memorandum on 18.4.2007, reduction to lier stage from 

pay, scale of Rs.5000 to 8000 to ler scale, senior PA 

scale of .4.500 to 7,000. Subseqntly another 

memorandum was issued on 11.10.2007 by modification of 

Memorandum dated 18.4.2007 whereby, the applicantes 

salary is fixed in the scale of Rs.5000 to Ps.8000. 

50 9  .For that, the respondents had not considered the 

adverse effect of the applicant by passing the inpugned 

order to reduction by one stage for four years w.e.f. 

29,11.2006 Thus, the orders are illegal and ultra vires 

and liable to be set aside and quashed. 

5.8. For that, Sri Ajit Roy had produced the medical. - - -,-__ 
prescription andnot certificate. The so cal'ed jDoctor-

treated Sri_Ajit Roy had_nbt been examined. Thei 	of 

Bakul Dutta(instant applicant) should have been called 
I 	 - 
( and examined for confirmation of telephone call received 
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	/re from Narayan Mahanta and not doing 

disciplinary proceedings and orders are liable to be 

set aside and quashed. 

cfl 
5.9. For that the enquiry report itself revealed that 

the applicant was not allowed for inspection of origina 

documents and he was not afforded the assistance of 

Co-ertployee. There are contradictory statement whereby 

alleged incident happened at a Tea Stall inone h.nd and 

infront of the gate on the other hand • Thereby Enquiry 

Officer could not be ascertainedexact place of allege) 

incident happed. 

5.10. For that Sri Ajit Roy did not make any statement 

of eye witnesses and no eye witnesses in the entire 

incident. Though 5/6 persons were present, never uttered 

their names and they have not been called for fair conduct 

of trial. Thus the same is perverse and arbitrary. 

6) DETAILS OF THE REMEDIES E)AUSTED 

I The applicant declares that he has availed of all 

the remedies available to him by preferring appeal on 

15.12.2006 before the appellate authority and the 

±±mtx appellate authority passed the order on 27.7.2009 

and thold the major penalty. He has no other efficacious 

alterntiva remedy available to him except to file this 

application. 
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MhTTER NOT PREVIOT.LY FILED OR PENDING IN 

OTHER couir : 

The applicant filed original application No.174/2007 

on 20.6.2007 and the said application was dismissed on 

2.8.2007 for want of jurisdiction (Annexure-14). Further 

the applicant, filed a writ petition on 9.10.2007 being 

wp.(c) No.5449/2007 before the Hon'ble Gauhati High Court 

and the Hon'ble Court disposed of the writ petition on 

16.1.2009 in W.P.(C) No.5449/2007 with liberty to the 

petitioner to approach the Central Administrative Tribunal, 

Cauhati Bench in respect of his grievances • He filed 

original application on 27.3.09 and disposed the same on 

6.4.2009. Presently no application is pending in any Hon' ble 

Court/Tribunal. 

IELIEFS SOIXHT 

In view of the facts nEntioned in the application *  

the applicant prays for the following relief(s) to set aside 

and quash :- 

801. 	memorandum dated 1.10.2005 (Annexurei2) 

8.2. Irnorandum dated 3.10.2005(Annexure-3) 

8.3 memorandum dated 2.2.2006 (Annexure-4). 

8.4 	Order dated 24/25-2-06 (Annexuxe-6) 

8.5 	Order dated 24/25-2-06 (1nnexure-7) 

8 0 6 	Memorandum dated 27.3.2006 (Annexure-B) 
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8,7 	Memorandum dated 10/11-8-06 (Annexure-lO). 

8.8 	Order dated 29.11.06 (Annexure-12) 

8.9 	Memorandum dated 10.4.2007 (Annexure-14) 

8.10 	Memorandum dated 11.10.2007 (Annexure-15) 

8011 	Order dated 27.1.2009 (Annexur19) 

8.12 	That'lte applicant prays for service seniority 

promotion and back benefits as conterorary 

enployees of similar designations have already 

been upgraded with promotion and monetary benefit. 

9) 	INTERIM_OERIP Q. 

Pending final decision on the application. 

the applicant seeks the following relief(s) for stay 

/suspension. 

9.1 	Memorandum dated 1.10.2005 (nnexure-2) 

9,2. 	Memorandum dated 3.10.2005 (Annexure.-3) 

9.3 	Memorandum dated 2.2.2006 (Annexure-4) 

9.4 Order dated 24/25-2-06 (Annexuxe.-6) 

9,5 Order dated 21/25-2-06 (Annexure-7) 

9.6 	Memorandum dated 27,3.2006 (Annexure-8) 

917 	Memorandum dated 10/11-8-06 (Annexure-lO). 
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918 	Order dated 29.11.06 (Annexuxe12) 

MemorandunLdated 10.4.2007 (Annexure14) 

• 	9010 	Memorandum dated 11.10.2007 (Annexure-15) 

9111 	Order dated 27.7.2009 (Annexure-19). 

This application is filed through advocate.  

Particulars of Indian Postal Order  

a) I.P..Q. No. 

(kb) Date of issue ; 

(c) ssud from 	w'3 

(d) ?ayable at * 

12) 	LIST OF ENWSURES 

Memorandum of application 

AHNEXUMS 

vakalathana 
Indian Postal Order (I.P.O.) 
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I s ,,  Sri Bakul Dutta, son of Late I4aniram 

Dutta, aged about-49 years, Ninciu by religion, by 

Occipation..'Service, resident of ville &lpnagar, 

Post Off ice-rho1a, District-Jorhat, 1ssam do 

hereby verify that the contents of paragraphs... 

• 	 .' 
 

are true to my knowledge and 

paragraphs 

believed to be true onlegal advice and that Ithave 

not stpxessed any rnteria]. facts. 

Date s- 	cz 

Place z- 	•) U' 

eof the_Ap,licsnt 

n 
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CENTR 
) / 	 fINNU 

A AND ERI RESEARCH 
& TRAINING INSTITUTE 

CENTRAL SILK BOARD 
Tvilnistry Of Textiles Govt. Of india 

tharh - 785) 700 orhat (Aam) 

L, 5TS 

• 1\1EMORANI)UM 

Sub: lnquiiy into tlid Incidence tok place iiear the main g.itc. of the institute on 
30.09.2005 - 

The lnquiiy 	onuniltec 	fell necessaiy 	to 	piceu1 	the 	following 

Ofiiia1sTiSFWs, CMER&TI, L.ahdoiirh for inqwiy into the uteidenec that took place iieai' the 
the main gate of Institute on 3009.2005 in between Sln 	Bukul l)utta, 	1 ehnical Msistant & Siiii 

Ajit Roy, A5sistant Tecluiician ef this InsUtute. 

• 1. 	Slui I3okul DIWU4 i'cehiiic.il issistaiiI, 	 I .alhJ( .ij.ii Ii 
• . 	. . 	 .;ti ijit :K, 	.\s'isLtiit icclIuh_i.tJk, 	Ct\ II1.t.Il, 	I 	.iIli i.0 h 
• 3. 	S1n 	K.N: Ijulcy, CIiowkd.ii  

• L S1ui Mohan D.s, Chokidai, CMl.R.t.Tl.  
• 5. SIni Naiyan M.lianIa, CMlR&I I, I iiiiduigaih 

0. Slui Pulit 1 ltiiLt, 1S1, (1MER& 11, l_.tltdoip,.0 1 

•  Slui 13hucn l3or.ili, TSFW CMER&Tl, I .ahdoi,ai h 

r 
L.alidoigarli Shui Puimwanda I3aniah, TSFW, CMER&TI, 

'fhcy uc hereby directed to appear before [he Inquiry Committee on (H. tO. 2005 
at 3.00 p.m. in the COn.ferenee hail of this Institute for inquiiy into the ease 	iiIiout 1W. 

(.I)r. P.,Kakati) 
l)EPU'J'Y IYfiEZU)R 

• 	To,  

'6Iliri Bakul DutLi, Technical AssisLint, CMER&1'I, Lalidoigarli 
• • 	. 02. Slui Ajit Roy, Asgistaiit Tecluician, CMER&TI, Lahdoigai'h 
• . 	03. Slid K.K. Dolcy, Chowkidar, CMER&iJ, Lahdoigarh • 	. 04. Shri Molian Das, Chowkidu, CM.EI&&'IJ, Lhdoiguh 

05. Slui Narayan Ivihanta, CNIER&TI, Lalidoigiuli 
• 	06. Shri Pulin Iiazaia, TSFW, CIvtER&TI Lalidoigaili 

07 S' i L ..p-. .B'ah, I '1 \\, MI R&II Lahidoig nit 	p 
08 Slut l'urn.uia.nd I3aruth, 1 l \\ , CE9. I I, Latid' 'ii'  itli J 

/ 	I 

. 	•: 	 • 	 .-•f., 

'\ 	 6Lq 
• 

• 	. 

II 

• 	•• 
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23 DFr  I L 	CENTR4L MUGA ERI RESEARCI-J 
JWEhatqp,.—Onch I 	TRAININGINSTITUTE -, Tcfl 

CENTRAL SILK B9$ADi 
Ministry Of Textiles ,: Got.Qf.jncIja, 

Lahdoigdh-7857oo Ph. 62335513, 2335528 Jr hat (Assarn) 
No CSB/CJER&TJII 	2005/Fl RI /O 	!)acd 0202,20061 

S 

	

	 • 	
CONFI1)ENTIÄJ 

JIFi\IOR1\Nl)u\4 

The undersined proposes to hold. an  inquiiy gaiis Shri 
Bakul Dutta, Technical Assistant, Cénl:ral Muga En Research & Tiining 
Institute, Lahdoigharh, Jorhat (Assam) j.61der iule 14 ofhe Central Civil 

• 	Services (Classifjcai:joii Con trol and AppcaJ) Rulec. I 96. The substance • 	 of the imputations of misconduct or rnisbelavioin in respct of which the 
inquiry is proposed to be held is set out in the enclosed statement o. 
articles of charge (Annexure- I). A statement of the imputations of 
misconduct or misbehaviour in support of each article of charge is 

•  enclosed (Annexure-JI) A list of documents by which, and a list of 
witnesses by whom, the articles of charge nrc proposc&:l to be sustained are  also enclosed (Annexure-ilI & IV).  
2, 

 

SlIrJ fluku] DLIUA is directed to submit within 10 (teh)ds • 	 of the receipt of this Memorandum a writteh statement of his defense and 
also to state whether he desires to be heard in person 	 , 
3. He is info:ned that an inquiiy will be held only in rej3et 
of those articles of charge as are not admitted. He should, therefore, 
specifically admit or deny each article ofehaige 

4 	 Slii i Baku! DuIf i i' 1w lhei infoi mcd that if he clocs not 
subnnt his written statemeiit of c!efence on or be'foic the date specified in 
para 2.àbove or does not appear in person before the Jnquiiing Authority 
or otherwise fails or refuses to comply with the p'ovisions of Rule 14 of Y. 
the CCS (CCA) Rules, 1965. or. the orders/directions issued in pursuance 
of the said nile, the Jnquiiiiu ;Atii hurity may hold the inquiry against him 
c parte. 	 . 



10  

S q 	Attention of Slut Bal<ai.l Dutta is invited to Rule 20 of the 
Central Civil Services (Conduct) Rules, 1964 undei whicti no Government 

servant shall bring or attempt to bung any political ci outside influence to 
bear upon any supel iot uthoi it to 1w thei his iiitei est in respect of m attel s 

pertaining to his service under the Government If any icpresentatiOfl Is 

ieceived on his behalf fiom anothei person in respect of any matter dealt 
with in these piocecdingS it will be presumed that Shn Bakul Dutta is 

i\\alc  of such a iepieSeflVttlOfl nd thai ii has been made at his instance and 
action will he taken ag iint him toi io1ation at Ru1 20 of. CCS 
(Conduct) Rules, 1964 

6 	 The receipt of the MemorandUmmY e acknow1edged 

rnl As Above 
- Fi1akla\ 1ollv) 

P1JQIQ 

To, 	
.\ 

Shri. Bakul Duita 	 . 
1 . h n u..,l Ail in I 
Central Muga Et i Rcseai h & 	 M . 
Ttaining Inshiute, 
Lahdoigaih, Joihal (Asaiu) 

kM  

0 

.- 	 .4 	•. 	- 	= 	. 	,..- 	.... .•___•• 	- 	- 	 --- -. 	- 
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t'Uwahati Boh I 

\ 

ARTICLES OF CHARGE FRAMED AGAINST SI-[R1 BAKUL DtJTTA, 

TEChNiCAL ASSI$TAJ'r, CENTRAL MUGA ERI. RESEARCH & ., 

	

• 	:. 
TRAJNNG INS1 Ii Ui E, L HDO1 GARJ-1, JOi(TTA I (ASAM) 

ARFICLE I 	 I 
- 	 . - 	

.y. 

Shri Bakul Dutta. Technical Assistant, Central Mugal En: .  

Reseaicli & Fiaining Institute Lahdoigaih, Joiat (Assam) has 
• 	) 

cnteicd into gioss moial nusconduci of fatal attack to Slui Ajil Roy, 

Assistant Technician, and alienipted to murder Shni Narayan 

Mahanta, C1io•wkidar,MER&fJ Lahdoigarh. The said acts of-

disorderly behaviour comnitted. by the said Shri Bak:uJ l)utta 

constitut enious misconduct on his pait He las thus fail to niain lain 

absolute integrity amd has acted in a nianner which is quite 

unbecoming of a. Govt. Servant thereby contravening Rule 3(1) (i) (iii) - -- 

	

and Rule 3-C(23) (10) (4) of CCS (Conduct) Rules, 1964. Hence, the 	• 
charoe 	• 

0 

C 

c. 
•4 

a 

.0 
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, 

• 	 • / J 23 DEC 	/ 
2 	LJojj 

Station, Boko to 1cchni..aI 	Cnti, Niva, Sivasgu Assani unde 

National Senculture Project, Jorhat, Ascam 

-: • 	 . 	 .•, 	
.., 

The said Shn Bakul Duua, while, he was woiking as Tehnicai 

Assistant at Central Silk Boatci, Technical Service Centre, Nazira, Sivasagar, 

Assarn since 0309 1990, ii(le (\niti1 Office Mcmoiandum No CSB-48(i)186-  - 	

. 

	

ES.I Vol.VlT dated 21.1.1.1996 he was transferred from Technical Servic.eCentre, 	1 

Nazira to Grai.nage-Cum-i:xensioi, Centre, Aizawl, lVIizrn'am under Regional 

Sericuliure Research Staion; .roriar, Assam. 

O 
The said Shri BkuJ J)ut(a, white, he was working at (JEC, Aizawi, 

Mizorarn in the said capacity. of Technical Assistant since 21.01.1997, vide 

Central Office Memorandum No.C8B-48(19)/97-ES.I. dated 15.04.2000 he was 

transferred from GEC, Aizawl, Mizoram to Central Muga, Eli Researcl & 

Traing Insmre; Jhdoigarh, Jorhat, Assam. He was reI.ievcl at RE.C, Ai741w1 .. 

on 31.05.2000 (A/N) and reported for duty at Central Muga Eri Reseaieh & 

	

Training Institute, Lahdoigarh, Jorhat, Assam on OS.6.20Q0 (F/N). The said Shri 	. . -.. 

	

Bakul Duita has been wrkingat Central Muga Eli Research & Training Institute, 	, 

Lhdoigarh intlie said capacity of Technical Assista since 05.06.2000.  

	

Cóntd.. . ;.3 	. 

	

• 	.. 

I , 	 .• 	 .• 	.. 

* 	 .... 	 .4. 	 , 	

,• 
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3 	 / 

The said Shri Bakul Dufta, Technical Assistajit his entered into gross 
• 	 o 

moral misonc1ue1 of itaf ittik on Shri At Roy, Tehnioa1 Assistant and 

attempted to murder Shri N. Mahanta, Chowkiclar, CIvR&TI, Lahdoigarh on 

• 

	

	30.9.2005 at about 9.00 a.i. near the mai.n Gate of CMER&TI, Lahdoigarh . 

office complex 

Th_&eiatosy_foi the said icidence follows 
• 	 1 	 •..-, 	 H 

S 	 . 	 •. 

• 

	

- below. 	- 

	

- 	 •.. 

On .  30.9.2005 at .9.00 a.m. svilhin the pffice complex, Shri. l3akul 

• Dutta, Technical Assistant took . out a sharp wcapon (Dao) from his Scooter and': 

attacked '(Shri Roy) without any provocation from his (Shri Roy's' -side while he 

(Shi Roy) in a bit to tnedtosve htmself got injury in1iisnghthan 
.----- ------ 

$ 	 ':-' ?, 	•. 

l'rIJJnhInu y Lnquny CornirLittee was constituted to enqutie into the 

tncidcnce Tlie nien-iheis olihe Cotni -nittee were as fo1ows 

• 	 . 	 . 	 •, 	 4 Contd. .4 

• •. 	 • 	"-- 	'" ' 	 - 	• 	• 	. 	. 
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PI 
• 	 .1 / p 

I Dr. P K Kakat Deputy F)irector, / 

q 	
2 Di K. L Smgh, Deputy Dii ectoi 	• 

Shii D. N. Duarah, Deputy Director. 	 .•..-: 	 . 	 . 

Shri A.J<, Dash, Deputy J)iiector (A&A). 	 . 	... 

Sh,i M. R. I)as, Assistant Diicetoi'(A&A). 

6 Shri 0 N Si.ngh, Supet intenclenç 

The following Offiva1s/TSF\' s were dirted to appear korc the 1xquny 

	

Commitiec on the basis 'of the witness as staled by S]ui Rqy, Assisiani. Thchnicia.n 	: 

on 	01.10.2005 at 2.00 P.M. in the conference hail of this Insti-ftite vide 

Memorandum No CSB/CMER&TI/l 5(1T)/2005fFfRI4556.456p dated 0110 2005, 

they appeaied hefoic the Inquny Comniit1c.e for thui disposition 
.. ...... ...... 
L Shri .Ajit Roy, Assistant I chwuan (complainant) 

	

• 	 2. Shri Bakul Dutta, Technical Assistant (accused) 	. 	.- 

3 Shn K K Doley, Chowkidai (w1tnes) 

	

• 	 . 

4 Shn I\4ohan 1)as, CIiokidr (\vitnss) / 	 ..•••.'., 	•• 
• 	 : 5, Shn Pulin 1-Jazarilca, I Si' \V (witness) 	 • 	-' 

ihe above cornpliinant, accused ac1 witnesses were allowed to depose iheir 

nitcrnent bcithre the Jnqu-ty çommiliee. hi Mohan Das, Chowkkhii' (\vi1n) 

dd not mt-ned up on that day before the Inquify Comniitte. The Inquiry 
,' •$ '-it - 

Committee advised all the witiess to submit their sip'ied statemeit to Conimitiec, . 

	

• 	 . 	 •;.: 
• 	- The statements of the respective witness as follows. 	, 	 ,• - 

: 	Contd., 5: 

• 

• 	. 	-, 
4 	 . 	 -. 
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,. 

O .  

. 

/ 

1. 

(coinplamanM 

On 30.09.205 (J'riday) around 9.00 a.rn. to 9.05 a.m., we 5/6 peisons 

were taking tea in the tea shopiocatedinfrontofoffice. In the mean time, Shri 

8akul Dulta came to office •by Scooter and kept his Scooter inside the office gate. 

Inmediate1y after gting clown from the Scooter, he started shouling and 

enquired where ahouf of Shri Narayan Mahanta, Chowkidar. Then Shri K.K. 

Doley, who was at the main Gate on the day infbrnied. him (Thri Bakul Dutta) that 

Shri Mahanta was absent and in his place he (Shri.K.K. Doley) attending duly. 

Then Slui ]3akul Dutla shouted (Mahanta With slang wrcls) thaf if Shñ 

Mahanta had been on ditty he would have cut him intopieces. Then, Siui Baku1. 

Dutta with a sharped weapon (1)a) in his hand rushed towards the (ca shop 

shouting with slang words charging Shii 1oy about the then complaint to the 

Director against him (Shri BolmlDulia) regarding misappropdation of 

him of the 3 and 4th  group employees co-operavesooiet of this Institute. 
/ 

Then he (Shri Bakul Dutta) with a Dao in his hand at4m tel t jqiint lirder .  Slui Roy. 

To save him (Shri Roy) from the attack, he (Slii'i Roy) catch hold the hand. of Shri 

'Bakul.tta. The peoplcathcred there came toescuc SM Roy from SluiBaiul 

Dutta. During the course of strugle between theii, Shri Ajit Roy got out injury 

on his iight hand from the Dao with.which Shri Dutta was trying to attack him, 

Contd, .. . .6 
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Occ 

Shri t'ulin 11 v nil 	'l \\ 	I\\ 1\ tIlL said '.Ii iipc (I 'vpon fin 	hit 1) ii 

Shri laIiil I )tnl:i nrdercd 	tiii Pulln I fa>'ai'ika to pul the aicI \Veapc'm (I)u) in the 
' 

I 	Hox ni ins Sentilci. 	-1 ei' that 	Iiri FtaItil 1)utta enEered mb 	the OIiice 
.• 

caIIIf)IIs 514 ivIv hue tcIiiii1' hiuti (Shuii 	itt he eai'eiul as nie day he (Shd Roy) 
.. * 	 - 	 - 	 ' 	- 	

: 	
•lt 	- 	, 	 I 

will he cut into pieces tu tiiesaid reason 01' complaining to Che Director regarding 
• 

	

	 .. 	. 	'.. 	 .' 
co-opuat1\.. m itk.i In lhL me in tune othet office staff gathetcd in the 1offiee 

pi'emies. Tic (Shri Ajit R(Jy) intinuated about the incidence and shown hi itjuiy - 
1 - 

; 

to Di K. C. 'inh Deputy Director mci Shn 1) 	Duarah, Dput Drn6t?r9ind as 

1 	. 	•' per then ath,e. he (Slin Ro) \en1 to th. Docbor1or Mediii tieatme1 He 	I 
I 	H 

submitted Medicil Certificate wk hiinoihei appfication ci itecl 01 hO 2005 	: ( 

L 
- 

2 t Itrnn daid (II It) 20() funuihcdhSht i l3akuU)utta$ lcchpieal 1 
Since .9 (nin.) nut mthi' h.: (hiri R;ul.ail Dutla) and SlIri Nai'avan Niaharila, 

( h1tJ\ kidu \ crc shaviiiii III 	tilie icuited house at Lahidoigith Chiaiali. tl*here 

was a good relation hetwccn them. SudcIenI'. dudng the last pai of August, there 

was a thell case in his (S'lin lSahuI Dulla's) tented house and he (SI iii L)utla) 

doubted Slur Ma lumut br ih ii incudenet I vn then they (Shn I)utta irid Slut 

Mahanta) were living hgethei. A hey decded to ltve scJ)arativ w.c.f. l October. 

On 27' o 	ptmbei hii N I thnt clnrged hiiii (Slut Dull,J)'for. havmg infoimed 
. **.-,, 	 .. 	 S  - 	

. 	5 	 *-•.-' 1.1 - 	- - 	
- 	- 

his \fe i'eirding hh (iini N hal uuil4s) dinkin 5  habit and Shii Mahanta ajrnsed 	• 
• 	. 	

.5,., 
S 	

S. 

him ( Shii Dima), I I ( Shri DtiU4t ) told Shri N lahanta to ri.poni the innttcr to ihe •: 	•,' 

ontd........7 

	

* 	S 



/ 
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- 	4 

- - 

I.1 
/ i 
I 	4.f 

I I 

Director with e'idence on 27th  itsell But Shri Maltanta failed to p;ovidd 

and did not intimate to the' Directo. On 28 01  of September at 7.45 a.m. he (Shri 
I 	

S 	 4 	• 	 44 ' . 

Mahanta) made a telephone call to his (Sun Dutta 1 s) wife at home and informel 

that Shn Dutta is 111.1ilitaillillo all lIiLltI d i1iuiiJup with 	lu  

wife. His (Shri Duita's) wile told •Shri Niahanta to prove the same; but Shri 
,! 	I4. 	 •, 

\ I ih inta (.,ould not pi o .. ii 	Whn 1k ('1in Dutt t, 	c hed _h me aflroth 

hour, he (Shn Dutti) c1irne to hnaw all 1he thing.s from his wife Shn Ajit Roy 	( I at 
. 	 ,!ç 	

' 

A.T. is also involved in this conspiracy. Shri Roy informed to his wlt'o i 

J .  phone that he ( Shni I)ulta) lial sonic alfiirs with Shni N'lahaii'la'$, MN and shç 

should be cai'elul for such relationship. loi two days DuLt.i"s wife dd not take 	. . 
4 	 4, 

any food. I us (Shri 1)una's) wiI and his ehi1dins were mentally very upset. I i 

(Shii Dutta) explained (lie whole matter to his wife and tried to spacit\' his wife. 

Ills 21 years happy family life ot disturbed aiid he (Shii Dutta) was \'cty furious - 	 - 	-' 	- 	-- 

towards these two persons i.e. Shd Mahanta and Slui Ajit Roy. - 

In the morning on 30.09.2005, lie (Sliti DuUa) arived office and alley 

•: •keepirw his Scooter, lie eiiquiied about Shri Niahania. However, Slui Malianta 

• 	
vaahseni He (Shn 1)utti) shoukd to Shn Aiit'Rov to why he (Shn Roy) and 

• ' 	I ,Shij Mahanta infoimed to his (Dutta's) wife about his (Shii Dutta's) relation with 
.. 	•, 

Sliri Mahantas viI. 	I h.r. '' as exeltan 	oF harsh \\ ords  bCti.een tiwin. He 

('Shri Dutta) lost his tcmper and too1 ott a J)io ( sh:npd weapon) from his 

8 



ml.. 

---- -- - 	 - 
II •.. Kfr 

041i: 	fin 

• 	 . 	X 	 •Tt'— 	
•" 	

V 

C00tu md nishd tOW IiCk Shri Roy to kill him. Soineollu.tuok tJLC 	to 

(Sharped weapon) Ii om him ("lin flu Li) and htpt in his Scooter, At lb it timc ut 

was 9. 00 0 clok He 	hn Dulta) atknded his dtq as usual lic (Shri 1)LL11) 

did not do ans thing u1md oflic c linpus I hue Nvas iigunent ofT> outside the  
•0 	

0•:0:' 	
.- '• • 	 ' 

. !:. 	. 

main gate of the ollice campus. lie (Shci J)utIa) had no bad intcnion either 

Stall or intinki' Shri Ajit Rus -  \\ film  lime I)ai.) (haiped weapon) ,bl)LIg1 1 t,b3' hmhi 
I 	 4 	 •, 	 ' 	 I 

(Shii Dutia). lie (hji I)itta) l)roUgI'mt the I)ao for.lijs doniesicvork#in  hrentcL 
I 	 - 	

•'; 

house. I)ue to excessive ntger, he attacked with the :Dao.ott1envie hehs (L)utta)  ...- 	.-.,•. 	 • 	. 	-. . 

\ L-r\ rood 11niil n. LiI)on'0hlp Nvith 'hi i Rov, No (ii li iii in 111cm v'as Jhere 
ii 

	

He (Slui 1)utta) stated that he should tiot have done such rni.sded, i -Ic I 	if 

.1)(1tugi'ett ltoi' such i mi leeds. lie iloimi med that he also al )olo',rzecI 	hii i\iit •Rç?y 	.. 

and
•,1, 	 • 	j I.tI hilli hi iii mmml mum 	' 	l 	mliuii'-0hip milt imimim 	I Ic ,1'.5iii cdl iii ml jim. 

will not repeat such mistake in fUtue. 

3. Statement dated 01 .10.2005 ftumshed by Shti K. K. I)olev. Chowkidar 

(y,jiness). 
41 

on () 9 200 ilL (lmn l)olev) was on duty at the g ite 	idc he (Shn 

Doky) was at lhc I i stall In tiotil ol oIfIcc (jatc to Ii mve m ep of tea, Slui Ajit 

Roy, Assistant I echniciaji and 'hri Moh in 1)as, Chowkidar came totake tei at 
* 	'-------, 	r 

the said k a tall Vh.ilc,  1hc 	Li .. tik1n, t, Uy 	tw tbc ULIIVpI of I3ri B0i.1u1 

Dutti 4i1øiiitli( 	 [II 11tIlt.iI) 	 * 

1 	C0i1tCt; 	9 	0 	I 0 	4 	I 	! 	l 	 4 	* 4 
• 	. 	• 	4 '1 	, 1• I 4 i 	 i, 	_0 	 i 	' 	;'.k • 	I, 

'! 	 ' 	• 
* 	4' 	0 	

f' 	- 	'0 	• 	 I 	, 	. 	.' 	4 I- 	4 	4 	5 	1 	 - 	• 	. 	I * 	* ( ,4 	• 	. 	I 	 ' 	0 .1 	
• 	 . 	:. 	

-' 	. 
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q  Scooter. Shn i3akul buita paikec! his Scooter inside the gate o 	iceic. mpu: and 

immediately after elting down took out a l)a ( sharped weapon) fi ie tool 
•Y 	;. 

boX of ,  his Scooter atid with vciy angly mood said to day h ('Shii I3aku! l)utta) 

will cut Shn N. Nlah mu 1  Chovd%-.1dar into ple=i and i UIn.d to thwitchmn slidd, 

at the gate. When he, (Shui l)uua) did not found Shi -i Mohanta, he enquired him. 

(Slut J)oL) whereabouts oi 'hi i iforniod ShrI likul 
I t 

Dutta about the absent of Shri Mahanta on the ay- Sjui}3akul Duita sid 1  if Shri 	; 
r 

Mahanta, had been on dut\ lie would ha\ e been cut into pieces, I hen s  hui uttd 	, 
• 	 .: 

furiously rushed towards Shii Ajit Roy who was taking tea it the tea stall and 

said today he (Shii Dutta) will kill him (Shii Ajit Roy). SjJ3akul Dutta asked to 
• 	 l 

Roy whether he will pay the Society money or not. Shri Roy replied that he has 
I .  
I t 

nothing to pay. Suddenly Slui Bakul Dutta attacked Shri Roy with the Dao  - 	I- 	,__•_ 	- 	 - 	if 
(Sharped weapon). Immediately Shri Roy jumped up from sitting aid tried to save 

himself from the attack by Sini l3akul Dutta with the Dao. SIui Roy catch hold 

the hand of Shri Dutta to save himself from the attack and both started push and 

v°' and hti Roy got ill Injury in his Fight hand. We all namely Slui K. K. Dole)', 

Chowkidar, Shii N'lohan I )as, (howkidar and Shri Pulin ftizarika, TSFW tiled to 
— 

ta1e out the D 10 from both of them hn S Puhn Haiari.ka took out thu iiio horn • 	ti 	: 	• 	 • 	. 	 * 

• 	 the hand of Shri Bakul Dutta Ihen Shn B1ikul Dulla %vcnt toards the office at 

• 	• the same time other office staff iruived in the office PrCflUsCS. 

I 	lu i Mollall Dai, Lhu kid4u 	tc 	

* 	 I  

10 (OflIti 
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5. Stt1mffl d tied 03, 10 "(1(J hit tuihi. d by 'lin Puliii Hav,ii ii 	I 'I \ 

(witness) . 

Sjui Pulin 11 t,i iL i stalud that whiI h,, canic back to (tic ni Un g 

• office after sighing in the attendance rt4isier  in between 9.00 a.ni to 9.05 am. l ie : 
I t  

saw Shti Bakul Dutta and Shri Ajit Roy were in the Process of Push and pull 

• with a sharped weapon (Dao). Immediately, he snatched thã weapoh from the 

hndof Sini Bakul Dutta. Sini Bakul Dutta foimed hnn (Shii Putin Hazaiika) to 

put the 1)ao into the tool box of his Scooter. '11in he (Shri PuIi.n Flazarika) put! 

the same in the tool box of his Scooter and locked and hand over the'key of the 

tool box to Shri Bakul Dutta. 

Again, the following officials were directed to appear before the Tfl(juity 

Committee on 04.10.2005 at 3,00 pin, in the conicienee hail of this Institute vide 

Memorandum NoCSB/CMER&115(l1)/2OO5fl4585-4592 dated 

03.10.2005. 	 . 

1. 	Shri Bakul Dutta, Technical Assistant 

2/ 	Shri Ajit Roy, Assistant Technician 

Slim K K Doley, 'Chowkidar 

" 4 	Sini Ilohan Dis, Chowkl(hII 

5 	Shn Narayan Iikth inti, Clikidat 

6 	SlniPuhnHaanka, 1SFW 

Slii'i I litipeti 101.t1t, 1 S1V 	 • . 

lici 	 1sivah, '1\V 	i 

• 	. 	Cnt1d. 
' I 

1' 	 • 	 • 



/ 

Since the officials/TSFW mentioned at Si. No 42, 3 & 6 hav .su'nithd -p 

their written statcuictits, only the lollowmg ( huwkidars 9nd 1 inie Scale F 

Workers were inte1Togited by the Inquiry Committee at 3.00 p.m. on 04.10.2005 

in the Chamber of Dr. P.K. Kakati, Deputy 1)ireetor of this Institute to lind out 

	

the facts 	of ,  the case. '(hey app,tr.d beiue (lie Iiiquii 	('uinuiittee ((IF (hcir 

deposition. Ilence, the) ,  have becn allowed to dposc their statmenl before the 

Inquiry Committee. 

	

1. 	Slui ' 1I.lvul 	t'l4 	I i Li (l\itne.M) 

2. -  Shri Nirayiti \ 10han1a. ( 'h()\lidJV (ahen 

hri lSItupn 1oia11. I 	\• 

Shij lui itariinda Iauahi. ISl'V/ 

1. SPIcInctit çLited 04,1 0.2005fuiijshed by j)tjMojqi i)a Chuhjdtr 

(Lr's) 

On 30.9.2005 at about 8.30 a.m. while he (Das) alongwith Shri K.K. 

Doley, Chowkidar and Shri Ajit Ru, Assi'3tant Technician were taking tea at the 

hotel in front of the main office Gate, Shri Bakul Dutta came from home and kept 

this Scooter near thq oliice Gale and asked Shii L)oley whereabouts Shri N. 

Chokidar. 8111i fluky infbrnied Shri Bakul l)utia about (lie absnt of' 

no 

	

	Shri Mahanta on the day. S)ui I)akui Dutta told, if Shri Mahanta had b'een there 

h6 wpuld have been &vet a betti l)UfliSllnient lot ,  passing on sOme ne\vs by 

ii 	;1 	.1 	.. 

1. 



• 	II . 	 - 	•. 	/ 	. 2 J ,h,.. 

Al scviiig 	Ii'i Ajit Roy, he (Sliti L)utla) rushed tO'vai Ll 	4K1y' 'YJ 

chat ging him ('hn l(o ) 101 Tfl iking ILkphont. Lall to his ('hn l)utt t's) homc tilL it 

attacked Shri Roy with the Dao. Shri Roy catch hold the hand of Shri 1)utla and 

started push and pulL Shri Pulin Hazarika, ISlW and Shri K.K. Doley, 
I. 

Chowkidar heparated them. After that he (Shui Mohan Das) lefi the spot. 	 t l 

2. Shri•Narayan Mahanta, Chowkidar (absent) 

3. Statement dated 04.10.2005 furniheij2y Shri Bhn Borah_TSFW. 	
b'- 

SM l3hupen l3orah stated that he came with SM ]3akul Dutta in his 

SCooter hut he is Unaware about their quarrehng (Shri Bakul 1)utla and 

Sun Ajit Roy). 

4. $itcncn 	c4 

Shri P. Baruah stated that he had not seen the quanelliu. After 

channg his dress he went to duty site. From there he heard the sound of 

quandlling. SM l3akul Dutta told him (SM Punianancla Barualt) that hc(Shil B. 

Dutta) was very furious. Shri Boktil l)uita told him (Shri 1Jaruah) to hide the 1)ao 

which kept in the tool box of his Scooter as Shri Ajit Roy may go to Police. 

Saying  this SM Bakul Dutta left. But he (SM P. Baruah) did not hide the Dao 

and also not known whereabouts the l)ao. 
/ 	 S  

SM Narayan Malanta, Chowkidar, CMER&T1, . Lahc1oiarli who 

resumed duty on 13.10.2005 alter availing leave wf.t29.9.2O05 to I0..10.2005 

made a complaint on 13.10,2005 against thç said Shril3âkul Dutta that h, (Shri 1 . 

Mahanta) learnt that Shri Bakul Dutta with ii Dao searched t kill him on 

J J ou ,ll Ih 	h1av 	I 	

' 

• 	 ' 	
I 	ntd,. 

I 	
I • 	:1 	. 	:'_. L:. 	. 	' 	• 	1. 

•...• 	4. 	.' 	 . 	

': 	

:d 	• f- 
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q 	Thus, it is e\ideiit that as has been flalTated in. detail .mthe.preparaJ?iat 

the said Shii l3akui Duita. Uccimical Assistant has brought a T)ao (an iron 

weapon) in the tool box of his scooter on 30.9.05 while he came 16 cube with 
_______________ 	- -----------•----•-----•.-- - 	, --------------------- 

intention to kill Shri Narayan Mahanta, Chowkidar and Shri. Ajit Roy, Msistaitt 

Technician. lie (Shj liaiuI L)utta) parked the Scoter üisid the ollie Ciuupus 

and lhe he (Shui fluti.i) lools otli ttic l).0 fiuni tli tuul lni: ul hi; k'nei •iit al 

first he (Shii Bakul Dutta) ailemplud to kill Sini Narayan Malianta, (2ho'.kidar. 

• Since Shni Mahanta was not avai1ahle in the Chowkklar's shed then iished 

towards Shri Ajit Roy, Aitan1 • chni1ian and aaackd him vilh tie Jian and 

Shn '\pl Roy got injury Thv said Shn I aktii Durta also con! c4' idu iittd lot 

' 	the said crn-te. 

--7 The said Sini akul Dutta resoed the said seious nnduts, 

notvvithstanding the respmiW ad 'l'cehnical - Asislant hki by him, ig,iwring 

• totally basic requirement that a Guvrni.nent Servant should at all times maintain ................................... 
absolute integrity and should never indulge in any act which is unbecoming of a ____________ 
(',overnment servant. II k, theIL1dr, inipu ted that he has tailed to maintain the 

absolute integrity and has acted in a manner which is quite unbecoming of a 

(Lovenuiient servant contravcnng Rule 3(i) (i) (iii) and Rule 3-C(23) (10)(4) of 

UCS (conduct) Rules, 1964. 1 Jence the charge. • 
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IN st:PPOR1' OF T1I1 uir1(u 	c: 
JlMEl) M;AINS'l' Si fRi BAKUL DUTIA, TFX:ILNICA.L ASSISt A 

CENTRAL MUGA ER] RESEARCh & TflAINTNI; INS1ll I 

LATIDOIGARIf, JORIJAT, AS.SA\1. 

R'1TICLE -1 

SJuj l3akul Dutta joined the Board's serce as Field-Cum-Lahoratoiy 

Assistant c n 11. 12. 1 9 I (.N.). 	1h sti Slui liaLul Duui, Lddi1 w iing 41 

Re"nj1 kr iiluu 	1f 	:i. h 	'liI.tbu, .\i,i in tL. said 	eii' 

11.1 	\ itL ikf d'Ll 	lj')' of (IlL 	I._t;u), ('untril Silk Ih)Iil, 

ln'aIore 	he v. * 	11 	I 	it h'm I( iin.tl Hqi tifw 	k e.tr Ii SLifioti, 

'I ilabar. i\.sain to Repiunil MCW4 Research Sta(utn floku iii Il'c '.itn 	•'f)d( it. 

lie WIS wotkji, -IN Llcll-(wIi-LabUra(oiy A.ssisLtnI gat Regionii 	lU:i 1eserh 

Station, Boko since 1982. 

The said Shri l3akul Dutta while, he was working as FielJ-Cum- 

Laboratory Assistant at Regional Muga Research Station, l3oko lie was Promoted 
• 	

a Senior Fie1dCum-Laboj•a(oiy Assistant vicle Memorandum No.CSB-6(1)/79 

• 	ES Vol-V dated 14.03.1984 w.ef 14.03 1 1984 and posted in the same station. Shii 

Bakul 1)u1(a 7  while, he was working at Regional Muga Research Station, Boko in  U 

It 	 I 	, 	,,, 	• ,.,,, 	t 	, 	• 	,. 

P- VP  

it 
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LiST OF DOCUMENT'S IIY \VI-IICH THE ARTICLES OF CHARGE FRAMED 

AGAINS1' SHRI }3AKUL DUTTA, TECHNICAl, ASSIS1'ANT, CENThAI, 
R JA 11 I tthsI;AR( 'II & i 	 ANSi JIU'FJ, LAI 11)oj(;Auf 1, 

JOIUT1\i' (ASSAM) IS PR()1'OSEl) 'IC) BE 

1. 1 cti,,r dat:d 	0.9.2005 ol Slid Ajt J(øy, .ssi,lart Technician, 

('\ IER&'il, Talidol.o.11.11 compi iititar'ain 	Shri ftluIJtiva. I'eduiLI 

MMistatII, c IER& -rr 	ahc 	'IIi thotiifntat artick to himhv Slid a 
flaktj i)utt.a. 

Iffil 

I,eUer dated 01.10.2005 of Shri Alit Roy, Assistant Technician 

cnLlos;ng Elici Ufl mQ]);te111)tion issued by the Medical Offlce 

of Kakajati 'Piniaiy Health Centre. Jorhat I)istrict for obtainin& his 
 

edica1tretrnnL.  

Committee enisiitutecl for Preliniin 	lnquiry'vide Note Sheet page 

No.1 (1tC(1 Oi .10.2005. 

I\'Iemorandum No. C SB/CtvfER&y' 15 (11)/2005/F JRJ4 556-4560. dated 
01 . 1 0.2005 issucd by the lnqti'v Cotitiitice adviiiig following 

ofhciafsrFSFW to appear beibrc Ihe Inquiiy cornin1lcc on 01.10.2005 

at 02.013 l).fll. in the office for intenoation into the case against the 

Corn j)Iaifl( tC)dgCU by the said Shti Ajil Roy, Assstan1 'I'echniciaii. 

Conid. 2 

I 
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LIST OF vq, r-NI- 
ES BY WOM THE .RTICjj OP CHARGE FRAD 

A(j-ç SHRI 
BAKUL DU A,WAL ASSISTANT, CENTRAl 

.MUGA ERJ RESEARCH & TRAINING INS TITTjTh LAIWOIG1 
JORHAT (ASSAJj) IS PROPOSED TO BE SUSTAINFD 

1. 	

Tec1in;1 Ccnir Muga E'ri Rescajch & Trai 
Tnt' I1hdojjdi •rotl,i 

(ssam) (Th Lp. in rcspct of the documents cikd 
at Si No. 1 & 2 of Mneure - I i.e. the list f 

documents by wic1i the Micic5 
OfIiir frnr! aajcl 111C 47ald Shuj l3akuI r)uti Is prol)osed to he Sustathed 

2. 	t p 	
lati Deputy Direc0• (Tech.) Cnti•jj Muga Eri Research & 

Jrajri, lrisI,, Lahdoigaj.j Jorh (Assam) 
(To depose in respect of the documcnts cited at SI NO. 3. 4, 5, 6, 7, 9 1  91  10. U, 12 & 13 of Annere —Ill i.e. tile list of d6cuincnts by wJcJi the ticjes of charge franicci against (lie said Slth I3akul Dulta is Proposed to he sustained 

3. 
Shji NarayLln Mahanta Chowdprentr Mug E Researeji & Training 

Institute, Lahdojai .ii 
Jorllat (Assam) (To depose in - respect of the documents 

cited at Si No. 14 of Ancurc m i.e. the list of docuen 
by which tli AricJ5 cf charc framccj 

aajn the said Shri fl1uj Du, is p
roPcred I ustajuicc1 

.4 

/ 
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Shri Ajit Roy, Assistant 'I'eelrnieian (cornplainhit) . 

iii) 	Slid KJ. I)ccv, Chowkidai' (witness). 

• 	iv) 	SIwi Mohati Das, Chowkidar (witness). IL 

v) 	Shri Pulin Hazatika. TSFW (witness). 

5. Wriucu 	statement 	dated 	01 10 2005 	of Shij 	Yt 	R 	Assistant 
Tcchnicja 	(complainant) . 

;6. WiiUcn htatcmcnt dated 01.10.2005 of Shri Bakul 1)ua, Technical 

\!'itnlrnif 	(aII 	I). 

 Wiitien statement dated .01 .10.2005 of Shri J'v 	Chowjdjl:ir 

(witness). 

 Written statement dated 03.10.2005 of Shri Piiti 	Havarika, TSFW 

(witness). 

 

.• 

kmora,ijtji 	N.CSjj((1 KR& till 5( 1I) ,'2UO5/!I1!j4 585-4592, 	(latC(1 

• 03.10.2005 	issued 	by 	the 	Inquiry 	Committee 	adising 	following 

• 

S

.  OfllCjlS/TS1:\V 	to 	appear 	bcIre 	the 	lnquhy 	Comee 	on 

04.10.2005 at3.00 p.m. in the office fr intcogation into the case 

against epmp1iint lodged by Shri Ajit Roy, Asistant Technician. 	•. 

- f 	) 	Sun 	13tktiJ I )titI, 	l'eClifljeal AssjMla,Il (accused). 

n) 	Shi 	Ajit J&Cw Ascjst mt 1 ..chnicnn (cornpllln1mnt) 

hrK. K. Do1y, Clmwkjdax' (witncRS). 
. 	1 

• 	• 
, 	• 	 , 	. 

• 	... 	 . . 	

Contd ... 3 
-- - 
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ui 	in NLih,nt i 	(iàI41h, - 	. 	. r - al I'iilir, 1h ,aii&1 	I S\ 	(1(i1L) 

tii) 	hii flhup_n Eioiih 	I 	)1 \\ 	")(_ 
.1.. 

' 	iii)' 	ShriPUrflanan(ja 131nJI). TSF\V.X 
4I 	 . 	• 	

4 , 	10. Wt 1i!c 	tatemcxi[ 	dalcI 	04, 10.2005 	of, 	Shri 	I 'urnanan(Ia 	Baivali. 

Maicnicn.t dtcd 04.1 1.200 	Shn of 	Mohan Das, Chowkjdar 
• 	• 	Lt 	,v 	, 	.. 	. 	 . 

4 	 . 	 - 	. 	..4 	 , 	••_t 	
.. -l•• t ' 	- 	.. 

I., 	14 	 (L20015 hf4 ht1 	àHt-ah, •.' 	. 	. 	I 	' 	', - 
___ I 

4 

[1 	l'tItr,iljim 	fnuhv 1cpoii ildtLd (17 (0 2Ofl 	qtit,rnitui by . $IIL hni&nrv . 	4. . 	
•: k I 	Ccnnrniticc 

14, Aiiitjclif ion 	dcI 	I .1O,2005 	flt1bffliUuI' by .Shi 	Narnvn 	iii1iaht, 
I 	

ot lipinitti 	iht 	t41 ri 	I 	iii 	I)ufl it, 	1 	huk it 	\itLti t I t 	II T 	 l 
attcrnpng 	td 	mnrder 	hini 	Iir 	ilLI 	1iti 	1 t 	Iiti 	ti 

.. 
H, 	/SLt;t, 	•: 	. 	., 	', -. 	4 

. 
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tBch 	 Da 0 
The Director, 
Central Muga.Eri Research &.Training institute 
Cenitil Silk Boiid 	 * 

q 	Ministry of Textiles 
Govt. of India, LahdOigarh -785700 

Sub 	Reply of Memorandum for your kind consideration-icgaiding 
Rd 	No CSI3ICMER& 11115 (11)I2005IFIR/7108 Datc. 02022006 

. v. • 

tL Respected Sir,  

Most humbly and iespectfully, I beg to state that on the bsis of ldcclpt 
the menorandum dt. 02.02.06 issued by you. I am submitting written statenent of . 

• defense and further desire to be heard in person.  

1 	That 1 am as an cmployu. of Cenii l Mugt Et I Reseu h & Ft atning 
Institute, Central Silk Board have been iendeung my service vJith full dcvotion to the' 
department without any blemish (luring my service career.  

2. 	That the. allegation as sought to be brought against me by .  Inquiry 
Authority is not admissible on my part. 

• 	3. 	That the attention of myself is invited under Rule.20 of the Central Ci'il 	•' 

Service (Conduct) Ru1e1964 under, which as Government Servant, I Sri l3aku( Dtit.ta''. 
• have not brought / attempted to bring any political or outside influence to bear upon any. 

superior authority to further his interest in respect of pertaining to my service under the 
Government. •. 

.. 

That the allegation of gross moral misconduct of Fatal )Ituck to Sri Aj ii, 
Roy, Assistant Technician. It does not constitute serious misconduct Oil my part, tFe 1:  

(in7i"U"  ce was i inoi ~ and it had 	 c ed  &outside the office campus and that was 1101, 11  
acajjjhoui 

That I have not failed to maintain absolute integrity and I have been 
perloriwng my official duties regularly and sincerely. My ation was not unbecoming 
and .1 have not contravened he nile 3 (1) (i) (ii) and Rule 3C(23) (70) (4) of CS. 
(Conduct) Rules 1964,   so the article,  of charge could, ndtbe farmed against me. 

S. 



• 	Cenfr 

'S 

I 	.' 	. 	.. 
GUWahati &nch 

6 	That 1roi the statLmcnt fw nishcd by Si i Ajit Roy, Astt tn 	hii t I cici4in 

(Comlainant) it is evidently tiue to speak that the incident was actually the cxc1ge 

of harsh words among us. "  •. •' '• 

Tht'ealier statementadeitclear that Sri Nara.yan Mohanta and Sri 

Ajit Roy had tried to bring blemish to my family. As a result of being furious and ':'••. 

having actually I had 10 

either to slab or muidei Ajit Roy with "dao' I kept 'dao't pui chasing 

for my domestic use ill my nested premise. I airealy made it clear that 1 have been still 

maintaining .a good relationship staying at same rented premises. I have been 

a ologised before Ajit Roy for my misdeeds. •..• 

• 

From 'the statement of K.K. Doley (chowkider) as witness, it . j'S 

aecidethlly true that incidents occurred before oflice hour that had b(xn happened 

side the office campus and thereby it was not contravened ruI 3.(l) (i) (iii) and rule 

• 	3C(23) (10) (4) of C.C.S. (Conduct) Rulesl• 1-lence charge against myselF could not 

be framed. I have not constituted' serious misconduct on my part. 	'.. . 

That from the statement furnished b' Sri Pulin Hazarika, T.S.F.W.. he has 

deposed his evidence thiit he had seen 'Ajit Roy and he in the. process of pull and puss 

with a "Dao" before office hour if 1 had an intention of killing him 1 would have kill 

him at that moment.  
That on 01.10.2005 at 3:00 P.M. in conference hail of the institute vide 

memorandum No. CSB/CMER&TJ/15(11)/2005 FIR/45854592 (It. 01,l0.2005,The 
Time Scale Farm Workers were interrogated by the inquir"committce at 3:00 P.M. on 

04.10.05 in the chamber of'Deputy Director to find out the facts of'the casefrom the 
above. It is appeared that whole incident' is concocféd that cannot be admitted and no 

charge can be framed regarding the minor incidents o'cuired aiongme & /\jit Roy on 

• • 	' 3.09.05'out side the officç,camPu. 	 • 	• 	 ' 

2 

• ' 	 I 

I • 	, 	' 	 ' 
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Guvifaih 

11. 	That from !l deposition of witness it is evident that througlv myself  
\ ' resorted serious misconduct. Ihave confessed the same to be a minor incidents before 

the Preliminary inquiry committee held at the confeiencc hdl on 01 lOOS I also II 
apologised before Ajit Roy, Asistant Technician, he also forgave me for my apologies. 

By this time Ajit Roy & I have entered to a compromise and wehave been maintaining 
good relationship as earliei ' 	

/ 12, From ibovc all the deposition of witness, it is being cleared I:hnt whole of 

the incident is making concocted. It is conspiracy amongst chowkider shed, which can 

not be admissible on my part and the artible of charge brought against me cainot be 

	

• 	'ramed. 
13. 	That the misdeeds which has already been done on my part is being 

apologized before Ajit Roy and the assurance has been given to Ajit Roy that in near. 

future such type of offence shall nol he committed on m' part. I hcreh' pi'y before the 

• S superior authority that your honour would be pleased to take any further proceedings 
regarding my 'service •considering my in not' school going children. So that furtliei' 
proceeding of the inquiry committe does not•.harnper the education olthe school going 

children. Now I further request the 1iquiry Committee that agood understanding has 

been maintained among us and Ajit Ro' is also keeping a good re1ationshi1 with me., 

	

• 	and I humbly submits that your honour would be pleased to settle the case nmily 	-: 

------------------------------------------------------------------------------.' .---between Ajit Roy and me so that we may keep our relations good as earlier. 	 •;.•. 

--..'-. 	 • 

- - 	 Yours faith lully, 	- 

	

• 	 4 
(BAKULDUTA) 

- 	 Tehnical Assistant  
CMER & '11, Lahdoigai'h. - 

3 	: 

- / 
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(CFNJRAL MUGA ERI RESEARCH & 

	

TiAINING flSTJTUTF 	' 
CFNTRAT SILT< BOARD 

	

l\linistrV 01 r 	tiles : Govt. Of India. 	\. 
Lhdoigrh- 5 700 Joha1 (Assm) 

Ph No 0376-2'Th(0) 	 14uNo 076 233'33 r .,. 	. 
No CSB/CMERTJ/t5(11)/2OO/Ffl 	 Date 24 02.2006 

-. 
ORI)ER 

WHEREAS an inquiry i.mder Rt1e 14 of the Central Civil sec 
(CIassificaion, Control and Appeal) Rules, 1965, is being held against Shri Baku11 	. 
Dutia, Tchn1La1 Assistant, CMER&11, L ihdolgLuh, JGrhat (Assam) 	

4 .. 
AND WI IERF AS i1c uncki 'gncd considet s iii 11an lnqui nng Aiflhioi it' 

bhOUld be appointd to mquue into thO Aiugcs fnmLd agamsi the said Shn i3akul 
Duita, Technical Assisiani 

-.. 

• 

NO\V, 'I'HEREFORE, the unctersiiinecl. in exercise of the .pwers conferred.by 
sub-rule (2) of the said iuk, heiLby appoints Di P K Kka1i, Deputy Ditectot, 

MLR&11 Lahdoigaih as flie lnquiung Authority, to inquue into the 61ugcs fiarned 
against the said Shri Bakul Duita, Teelnical Assistant.  

4 

	

Sd-'' 	. 
To, 	 . 	DIRECTOR . 	:. 
J)r. P K Kakati,  

.4 Deputy Director, 	 . 
CIVIJTR& TI, Lihdoi4n Ii 
Joi hat (Assain) 

• 0J)V 	- . 

Shn 	Bakul I)ulta I ectinic ii 	ssisI ml CMJ R&. 11 J ahdoiparh Iorhu 

SI -ui M.R. Das, Assistant. Director (A&.A),. CMER&TI, Lahdoigarh, Jorhal -: 
(A'ssarn) (Appointed as Pm esenting Offici) 	 - 

t) 06  
The Member Secietary, Central Silk ]3oard ' 	o- }3anilore Thr kind informai:iOn 

DJEcTRi 

23orrr 	I 
Guwah, Bench 	

4 
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4 	 CENTRAL MUGA ERI RESEARCH ckN 
TRAINING INSTITUTE 

CENTRAL SILK .BOARD:,, 
• 	i \j/ 	 I1ni1I:y Of Textiles : Govt. Of Ind.ia 

- 	 .I.ihdoi;;rfi -75 700 J or h i (A ssa m) 
Ph.NoM370-2335528(0), 	 FixNo.0376- 
335i3 

NoSB/(2MFRflh15(1fl/2O0S/J lRV1 	 Date: 24.02.2006 	
( 

• 	 • 

ONDl R 

WHEP.EAS an inquity under Rule 14 of the Central Civil seivices 
(Classification, Control and Aeal) Rules, 1965, is being held against lui l3akul 
Dutta, 1 echnical Assist-tnt, CMFR&Tl, L thdoi'iih, Joihat (Assam) 

AN)) \\'flEBJAS the uncic.rsnel eonsiders that a Prsenting Officer should 
. 	be appointed to piesnt on belull oF the undeisigned the case in sUpport of the aitide 

of chaige 

NOW, THEREFORE, the undersigned, in exercise of the phwers conferred 
by sub-rule (5)(c) of Rule 14 of the said rules, hereby appoints Shri M.R. Das )  . 
Assistant Director (A&A), CMER&TI. Lahdoi.garh. Jorhat: (Assam) as the Presentiig 
Officer. 	 • 	 • 	H 	J 

1)1 RECTOR • 
To, 	 • 	-• 
hr MR. );w, 	 • 	 • 	• . 

Assistant J)ireeior (A&A), 	 •. 	 • 	 • 

CMER&TT, Lahdoigarh. 	 . 	• 	 • 	• 
Jorh.at (Assai'n) 	 • 	 . Copy to: 	 - 

	

.,'Oi. Shri Bakul flutia, Technical Assistant, CMER&'IJ, Lahdoigarh, Johai 	• 	• • 	• 	 (Assai.n). 	 • 	 • • 
'0?. Dr. P.K.1nkaii. ] )eptuv l.)iiectnr,Ci\'i FR&i'l,Lahdoigarli Joi.hal, (Assam). 

(rppohiied as lnq uir) -  Oulicer). 	• 
03.The Member Secretary, Central Silk Board, Bangalor kinl-\  

• 	 jnformaiion. 	
•. 	 : 	

• .'ç-•'\ 	( \ 	
•: 

• z________ç 
UFRECTOR • 

93 DEC 	 - 
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/ AdIJNt)oa.. g 
CENTRAL MUGA FRI RESFARCEV & 

TRAINING INSTITUTE 
• 	CENTR:&LSjLj(jB tOARD 

Ministry, .O1 	t1ieçov,t. Of .  Idia 
• Ladogarh -75 700 

Ph. No.2335513, 233528 jort.(ssun) 
No.CSB/CMER&TJJ1(11)/2005/FIJvg? 	 1ated 27 03 2006 

6NF1DENTJAL 
t 	 r MEMO1ANDUM 

I c 

The undersigned proposes to hoi ai iiqthry aganst Shn P3ku 
Dutta, Technical Assistant, Central Miiga En RsearcW 1& Tainrng 1nstitvte, 
Lahdoigharh, Jorhat (Asam) under Rulç 14 of the 0etraI 1  Civil SerVICeS 
(Classification, Control and Appeal) Rules, h195 The substance of the 
imputations of misconduct or misbehaviour in respect of which the inquiry Is 
proposed to be held is set out in theenclosed statement of articles of charge 
(Annexure- 1) A statement of the imputatiohs of misconduct or misbehavioui 
in support of each article of charge is encloseç (Annexuic-il) A list of 
documents by which, and a hst of witnesses by, wni, the articles of eFarge 
are proposed to be sustained are also enclosd(Annèxiire-IH &.I V): 

2. 	 Shri Bakul Dutta is directed to submit within 10 (ten) days of 
the receipt of this Memorandum a written statement of his defence and also to 
state whether he desires to be heard in person.  

3; 	 He is informed that an inquiry will' be held only in respect of 
those articles of charge as are not admitted. He should, therefore, spccifiaJ1y 
admit or deny each article of charge. 

4. 	Shri l3akul Dutta isfurther infrmed, that if he does not submit 
his written statement of defence on or before the date specified in para 2 

O 	above, or 'does not appear in person before the Inqiiirin Authority or 
otherwise fails or refuses to comply with the PQV1SIOflS of Rule 14 of the CCS 
(A) Rules, 1965, or the orders/directions issued in pursuance pf the sii 
rule,.the Inquiring Authprity may hold the inquiry against him èx parte. 

Con COtd 2 
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I 	
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A1t'ntkth oL Slid 3nkul Dutut is 	 icd to ttBo 20 of (ho 
Lentral Ci'i1 SeMcc (Conduct) Rules, 1964 under which no Government 
scivani hall brinL or attempt to bring any palilical or ou1sile influence to 
hear, upon any superior authority to further his interesL in respect of thatters 
pertaining to his service under the Oovcrnmcnl. If any representation is 
roc'cived on hi behalf from anot.her person in respect of any matter dealt with 
in those proceedings, it will be prcsumed that Shri Bakul Dutta is aware of 
such a representation and that it has been made at his instance and action will 
be taken against him for violation of Rule 20 of the CCS (Conduct) Rules, 
A 964. 

6. 	 The receipt of the Memorandum niny be acknowledged. 

Lncl. As Above. .. - 	 , 

I 	
. ( k. Chnkriivot') 

I.Itt 	 3 	

3 	
1 
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1 

ShriBakutDuta  
Technical Msislaiit. 	

1' 

Ceiitral l'viugà Eri 	 3 	•P*. 	 i' r - 
fnui'iing II1t1tU1C,  
Lahdoigar,h;Jth4(ssçtri).' -, 

i. 	
' 	 • 	 ' 33;. 

Cop" l 	- 	 - 
-The.. Memei:Secretaiy & C.E.O.; Central Silk Board,. CSB 

Complex, 13'llvl oi,'T4idili,'l3aiigalorc-56t) 06g. This has a reference 
to Central Oflite 1ctter1'o CSB-l(29)/98/V1G VOL II dated 20 02 2006 

I' '" 	' 

	

',::-•- . •,. 	"7 ................. :' 	• 	- 	 - 

Th 	
. 	• 	(R. Chakravorty) 
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ARTICLES OF CHARGE FRAMEI) AGAiNST SIIRI BAKUL DUTrA; 

TECHNICAL ASSISTANT, CENTRAL MUGA ER! RESEARCH & .ThAIN1NG 

INSTITUTE LAHDOIGARH, JOR}IAT (AS SAM) 

AR'FICLE - I 
4! 	 • 	, 	 • 	

•1 

Shri Bakul Dutta, Technical Asis1a.nt, Central Muga Eri Research 

& Training institute, Lahdoigarh, Jorhat (Assarn) has entered into gross moral 

misconduct of fatal athckto Shni Ajit Roy, Assistant Technician, and attempted 

to murder Shri Natayan Mahanta, Chowdar,CMR&TI, Lahdoigarh. The said' 

acLs coixirnitted by the said Shri Bakul Dutta constitute serious misconducts on 

hjs pait Hc has thus failed to. maintain devotion to duty and has acted in a 

maiher('ihic1i 1s quite unbe'coming of a Govt Servant thereby contravening 

PiIe,' 1964: Hence, the charge. 

G  u rAd Or* (- 17 
~yj~ 

.1' 	 • 
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Atitiexure - U 
STATI!MEN1' QF IMPUTATIONS OF MISCONDUCT OR MISBEHAVIOUR 

• 	 IN SUPPORT OF TFIE ARTICLES OF CHARGE FRAMED AGAINST SHItI 
BAJWL DtJTTA, TECHNICAL ASSISTANT, CENTRAL MUGA ER! 
RESEARH& TRAINING tNSTrnyr, LAHDOIGARH, JORHAT,ASSAM. 

p 

ARTICLE —1 

Shri Bakul Dutta joined the Board's se1ce as Field-Cum-Laboratory  
Msistant on 11.12.1981 (A.N.). The said Shri Bakul Dulls, earlier working at H 	' 
Regional' Sericuliürc Research Station, Tilabar, Assam in the same capacity since 
il. 1.i981. Vide order latcd 20101 .192 of tile Scerhin, Ccnlral Silk 13oard,- 
J3angitlore, he was transferred froth flegiona1 SerkuUurc Icnearch Stalioi, Tithi-, 

to Regional Muga Research Stfl1ott, J3bko in the same capacity. I Ic *ts • 	
woi4ng as Fie1d-Cu-Iot0 	ittht 	RegionAl Mugi Research Station, 
Bbk6 Aitice I92."-'- 

- 	
The said Snii.' l3akuI Dulla whik, he was working as Field-Cwn- 

L bthAi&AjjtAj1titReJonal ivfüga Rsearch Station, ]3oko he was promotcl as 

Senior Fie1d-Cuth-Iboratoiy As8isiant vide Meiiiorandum No.CSB-6(1y78ES Vol- 
:  V ditd 14.03:194 w.c.f. il.O3.l 94 ,nd polcd in tlic same station. Sin-i iiakul 

Dutli while, he was working at lcional Mui RcscanTh Station, floko in the nahl 
capadity of Sr. Field-Curn.Laboratoi.y Assistant since 14.03.1984, vide Memorandum 

No.CSB-6(2)/78..E511 (Vol-VU) dated 17.07.1990 We was promoted as Technical 

Assistant and transferred from Regional Muga Research 

	

:' 	
.: 	 • 	- 	

: 	
• 	Conid. . .2. 
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LI 

Station, l3oko to Technical Service Centre, Nvfra, Sivasagar, Assam under National 

Scrieulture Project, iorhat, Assam. 

The said Shri Bakul Duith, while, lie was working as Technical Assistant 

at Central Siik Board, Technical Service Centre, Nazira, Sivasagar, Assam since 

03.09.1990, 'ide Central Office Memorandum No.CSB-48(1)/86-ES.I VoLVI! dated 

21.11.1996 he was transferred from Technical Service Centre, Nazira to Grainage-

Cum-Extension Centre, Aizawl, Mizoram under Regional Sericulture Research 

St4Ithyn, Jorhtt, Aurn. 

EJ 

lhc said Shxi Bakt'l DuLl-', vnhilc, he was working at GIC, Aizawl, 

Miiutn in the mj4d capcty of 'iici A;litsin ince 21.01.1997, vide Central 

OfFc Metvoran(Iun No.CSB-1(1 Q)'91.l), .1 d.-ite' I .04.2000 he was transferred 

from GEC, A;21'vl, Mizorm to Centi-ri M" En Reeareh & Training In.ctiture, 

L.ahcloigarh, Jothat, Assan. He was relieved at REC, Ai7.awl on 31.05.2000 (A/N) 

and reported for duty at Central Mua En Rc'carch & Training Institute, Lahdoigarh, 

Jorht, Assaxn on 05.6.2000 (F/N). The said Shii Bakul Dutta has been working at 

Central Mua Eri Research & Training Inslitute, Lshdoigarh in thc 84ud capacity of 

Technical Assistant since 05.06.2000. 

Conttl.....3 
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The said Sini flti1 t)ulta, Technical Assigtant has cnlcrcd into gross 

mr1 miconduct of ftital attack on Shri Ajit Ray, Technical Assistant and attemptcd 

to murder Shria 	arCMEPLT1, Lahdoigarh on 30.9.2005 at ): 

about. *.00*a.m. ntar the main Gate of CMER&TI, Lahdoigarh office oomplex. 

Thcc,c hitonforJlic 	iici(1  cc f11ows. 

(omplwns Ir l4 

 

bl ,  3hii/it3oj 	ft, kl fivcill"_cz ip!zccth-w. 

On 30 . 9.2005 it 9.0() a.m. wilhhL 	Office complex, Sir1 Bakul Dutta, 

Tcbnk%l A4Ln1 took out i'lri wc.ipoi (D ,) from q  Scto1i' and attacked 

(Shri Roy) VA10"It any provoccion from his (Shri ttoys) side while he (Shd Roy) in 

a bid to tiied to save himself got injuiy in hi right l!nd. 

Preliminary Enquiiy Conunittee was constituted to enquire into the 

incidence. The mcmbcrs of the Committee were as follows. 

Contd. .4 
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I P.K. Kakati, Deputy Director. 

L. Dr, K. C. Singh, Deputy Director. 

Shri D. N. Duarah, Deputy Director. 

Shni A.K. Dazth, Deputy Director (A&A). 

5, Shni M.R. Daa, Assistant Director(A&A). 

. Thd n.M. Skh1  Sue!4ntcnde'nt. 

The fvtonirl Of0eiflF1113 ware directed to appur bcftvre the !ntiiiy 

Coiiit'n en the, 	of the rl -'ncm, an Btatcd b' ll ,d Roy, M1%tant fcchnklan imi 

01 10. WU$ HI 2.00 P.M. hi tli, con.krncc hafl of i'i 	 Mmoraidt,in 

No.CSP 'CMFP'Cflh1(T1)!20O5,'F11J4556-4 560 ci' 1 01.10.2005, hwy appealed 

bcforc lht Jt'tqdry Cornmttec for their dipoton. 

Shri Ajit Roy, Msistant Technician (compiinant) 

Shri Bakul Dutta, Technical Assistant (accur(l) 

Shni K.K. Dolcy, Chow)dclar (witness) 

Slid Mohan Das, Chowkidar (witness) 

S. Shri Fulin }Tazanika, TSFW (witness) 

The 'bove coip1ainant, accuscd and witnesses were allowed to ,  depose their 

statement before the Inq&ry Committee. Shri Mohan Das, Chowkidar (witness) did 

not h.itv 1  *n oa !hi &y Fefor: the lnquiiy Coi-tmittcc. Thà Inquiry Committee 

advised 11 th 1v to nuhnjt tFeir nincd nt'teiint to Cornmittcè. 

The ri rrrr fr o' the  repctivc witness an follows. 

,Contd .. . 5 
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1. Statement dated 01.10 Q)5fuisedJy Sh jjiJy. AtTechandch 

• 	LQQlainari). 	
•: 

HI. 

0 

On 30.09.005 (Friday) around 9.00 a.m. to 9,05 aim., we 5/6 persons were 

taking tea in. the tea shop located in front of office. In the mean time, Shri Bakul 

DuUa came to office by Scooter and kept his Scooter inside the office gate. 

hnrncdiatcly after gctthuj down from the Scooter, he slarted shouting and enquircd 

herc about of Shri Nrayan Mahanta, Chowkidar. Then Shri K.K. Dolcy, who was 

at the nv'in Gate On the thy informed him (Slui Bakul Dutta) that, Shri Mahan.ta was 

• absent and iii his place be (Shri K.K. l)oley) attending duty. 

Thcn Shil l3alcul Dutli shn'ted Mnhntr wffl ssitn wotd') t.ht if Thri 

M1m?nta h'd be'n on (Jut)' be would 	ve ci't hint 11t() 	t*5 Thn, Sini 1akut 

Dutii with i hat p4)tt (T)) k hii kit1 .rubd t vrck Ihe ka Khop shoutn 

mth S111ify, vvoi-dv, cli giigShri Roy .'bont the tleii c ui pLiint to the Director against 

him (Shri Brkul butt4) rcarding misapproptiation of money by him for co-

operative society. Then he (Slui. Bakul Dutja) with a Dao in his hand attempted to 

murder Sini Roy. To save himscJf (Shii Roy) from the attack s  he (Slui Roy) citch 
hold the hand of Shri Bakul Dutta. Th pepte gathered there came to rescue Shri 

Roy from Shri Bakul Dutta. During the course of strugic between them, Shri Ajit', 

Roy got cut injury on his right hand from the Dao with which Shri Dutta was 

tiying to attack him. . 

Contd. 
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Shri Pulin Hazarika, TSFW took away the said shalp weapon front'Shti Duiis. Shri 

' Biku1 Dutta ordered Sbri Pulin Fiazarika to put. the said' ' capon (Dã) in the Tool 

Box of his Scooter. After that Shri BaluI Dutta enicredii110 the oflice campus slowly-

threatening him(Shri3Roy) to be careful as onc day he (Shri Ro)'vill.be dut thio 

pieces for the said reason of complaining to the Dirotot' rcgardin co-operatiw 

matter. In the mean linie, othev office stair gathered in the office pretnies. He (Shii 

Ajit Roy) intimated about the ncklcncc anc shown hi&'injury to Dr K:C Singh, 

Deputy Director, and '$lui i).i'T. Duarah, Deputy J)ircctcr :ind.. pci"41cr a.cMcc h 

(SM .oy) Went o the' Dpetor Medical trethmcnt,Hc subniittxt Me3dical 

cncadomer pucaLndatedoLIo,2oo5.  
'I 	 3. 	 3 	 4 	• 	t 

'1 	
.' 	 3 	 . 	 . 	 • 	 ' 	- 	 . 	' 	 ' 	3 I , 	' 

I 	 ' • 	 ' 	•. .. 	tr1c9L(hfltc1 01, 	 , 
-I 	 ,• 	 .• 	 3,. 

Since 9 (nine) months he (Shri Bakul Dutta) and Shri Narayan Mahanta, 

Chowkidar were staying in the same rented house avLs1doigarh Chzuiali. There was 

a good relation between them. Suddenly, during the last part of August, there was a 

theft case in his (Shri Bakul Dutta's) rented house and he (Shli Dutta) doubted S1ui 
3' 

M.ahanta for thai. incidence. Eveti then, they (Shri Dutta and Shri Mahanta) were 
• 

living together. They decided to live separately.w.e.f. 1" October, 05. On 27' of 

September, 05, Shri Mabanta charged him (Shri Dutta) for having informed his. wife 

i'rcgarding his (Shri Mahanta's) drinking habit and .Shri Mahanta ahuacd him (Shri 

J 	 ' 	' 	Dut 	He (hri Piu0) tnI 	uj Mjj ant-I to ,.t4i  thy tattçr to tltt  

11 	 4 	 t 	t 	
4 4 	 (nt1 $ $ 

it,. 	
.3 	 :'' 	 HI 	4 3• 	. 	

4 	 : 

I 	 $ 

.44 	 • 	 I 	. 	. 	 . 	' 	 r 	4 	' 	• 	,, 
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Director with evidence on 27th ii. Jf. But Shii 	LiLt.] :o jAAL,Of t1 

did not intimate to thu Director. Qi 28' of 	1Lj-  203 	7.5 	. L (Sti 

M1,uuita)njade a tckphouc cJi to hi (Shri DL.') wifp tt hc, 	 LI tLu4 

Shn Dutta IH maintaining an ilikit rchonhip with hij Nu i 1i) 	I LI  

(Shri flutta's) wife told Shri MzJi.a to prove th 	ae tu SLri 	cu1d ct 

prove it. When he (Shn Duttz) rhed home fr o;:lCO hoLi., h  

to 1 r(1.; 	. 	 4 	... 	•'Iltt 	jA 	 ..f .0 :El• ..,. 	IA 

- 	Ii 	 . 	I-• 	i. 	;t' 	:-ho4. 	Li-it 61 

	

!,141 - , 	1-- 1 1 	61 	 ;.1 At. 	rj L 	ciiuE I' 'i 

v i.I d-J io Lu 	..iy 1ci. uk (S4i t )IL) 

In U. wifr a..J t-;ci to p.i1' llij wife. J-1i 21 yer hipy fbAnily ]it' got 

disturbed and he (Shri Dutta) was very furious towards these two persoiic i.e. Si ii 

vfih;n()i and Slui Ajit Roy, 

In the morning on 3ti.09.2005, he (Shri Dutta) arrived office tind after 

keeping his Scooter, he enquired about Shri Mthant. Hovux.r, Shri i.[h-tta 

absent. He (Shri Dutta) shouted to Shri Ajit Roy ase' to why he (Shri Roy) i.nd Shri 
'S 

-• 	 •. Mahanta informed to his (Dutta's) wife about his (Shri. Dutta's) relz4io.i vAcl Shri 

4aItanta's wife. •ili'u Wat,  u':'; 'fl.: nf hr'1! vorJ  

- 	-u 	I 	 •i) 1iu 

(i c.;d..... 	..ii 



.. 	t•',f) ,• 

- 

t 	 J 
:;Lo((,r aml lIIHhe(! 	IovvardH 	li,i Roy k) kill Imil. Someone WoL till.. 	1 

(Shaped weapon) from him (Shii 1)utta) and kept in 1'is Scooer. At that tim it w.. 

9.00 O'clock. He (Shii Dutta) attended his duty as usual. He (SJui Dutta) did not do 

any thing inside office campus. There was argument only outside the main gate of the 

office campus. He (Shri Dutta) had no bad intension either to stab or murdcr Shri 

Ajit Roy with the Dao (Sharped wepern) brought by him (Shri Dutta). Hu (Shri 

1)uIia) bmught the Dao for his domestic work in his rented house. Due to 

anr, he attacked with the D'io ollicnvLse he (Dtta) h; vry 	1 

Sii 	;f' it: I 	i 

).41l.4) t4ts .j t1A 	4,itij 	 h.J* 	:h Iw 11_ 

1 	 h 1l- 	4lJ.: Iji 1144tU 4-. 

3. Statement datcd 01.10.2005 fuched tv Shri K. K. Dol'. (ThLqwkiar 

(witness). 

On 30.9.2005 he (Slui Dolcy) was on duty zt the gk. Whk h (Shi 

Doley) was at the Tea stall in front of office main Gate to have a cup of tea, Shri Ajit 

Roy, Assistant Technician and Shri Mohan Das, Cho4rki6r caine to tai:e tee.. tt th4. 

said tea stall. While, they were taking Le., they siw he — 	 0L 1 	'. 

L 	 1iI 

Ci .41 

4.. 
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Scooivv. Slid }h4kuI I )utta t)atict i't SCOQLeF Iflb1(I.. Ilic '4 tjl oitie CUfl1pU .uJ 

inunedji1tIy after uing down 	out a Dao ( Içd wi.qJ) frout t I I 

of hig Scooter and with very ariry mood said Ia cLy i (Shri Es 1 ul Dutt)) wiJ cm 

ihri N. Mahanta, Chowkidar into p , ,-,cer, and rushed to 11v3 watijrnn sheda di ;1tr. 

When he, (Shri Dut(a) did not found Shri Mahnta, h er1quiredtin .(Shri Dley) 

whercabout of Shni Mahana. lie (Shri Doley) itiformed Shri. BL!.lI Dutta ihout th 

absent of Shri Mahanta on the day. Shri Baku) Ditta sid,if ShLTi iLhit:, .4d L 

on duty he would have beon Cu iiito pieces. Thcn, Shri DL: £uiu.Jy 

ton.Ii Shri Ajit rttiy vit... 	iu 	. 	 utl i..1 aid hia.,, he (hui 

',' ) ' ; 1 ll  l. i (ttL 	oy) :i'hi h3d uf 1iutt asked to itoy w11c,t1r he will 

f . 

, 	 , 'ill. I .i li. I4t twilitilLE to 114Y. Su.IJ,aily 

i• . 	 ; li 	a1L. U..0 t oi pd wpon). IinrnediiJy 

Ji 	up &on it 	u_ to ;v lia.f from the attack bv Siri 

Bakul Dutta with the 1io. Shi I ku eitch lioki the 	ol Shri I)uttt to iave 1di1,lf 

from the attack and both started fiU. i znd pull and Shri Roy got n injuiy in hij d,ht 

hand. We all namely Shri K. K. I )oley, Cliowkidar, Shri Mohan I)as, (2ho.vkidr ind 

Shii Pulin Hazka, TSFW fried to take out the Dao from both of ih...rn Shri Pulin 

Hazárika took out the Dao from the hand of Shri )3akul Dutta. Then Shri Bakul Dutta 

went towards the office at thc same time other office staff arrived in the office 

premises. 

4. Shri Mohan Das, Chowidtr witness (absent). 
ContrA 

• 	'V1- - 
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:3. 	t +j . 	 I V 1 	4 i 	I ( 	I 

(y tç ) 

Shri Pi1i0 	J-r:1:L. 	111,11 	.i,i1e 	.. 	•a 	i.J dw LLL•4I Lul 

office a&r riø,iin.lp thc ;tri:Idi;e ri1:r ij 	9.uu ...m to 9.0, 	h13 

Shri Bakul Dutta c.d Shi \ft 	we10 kJI tL 1aC 	,. ti 	J.J 1,,if N4411 .. 

sharped weapon (Dao). It 	hc s.rl . 	ta th Laud oi Situ 

Bakul F)ult.- , Shci Bku1 PULfl i,.trnid hni (h.i 1itin t4 .adL) 	put dtj Uiu i1u 

the tool box of his Scoxr. Thi he (Lii Viin H:L.) 13(it th 	41 th ICc 

box of hii Scooter aad Ja 	a h..nri uv u L :: of th toL bo to Stui B 

• 	fl10.2C f1 3  

i 	 '.4ii 1 	. 	•'. 	 - 	•(• 1• 

1.. 	 i\jt 14?y,. 	.i4e 1Iti..tit 

Shn i.k. I), 	L IIJ. 	 - • - 

Shri Mohan D, Choikidar 
I 

•. Shri Narayan 1Lh.x4t.4 ChowiJdar 	 L 	•. 

Shri Pulin Hazarika, TSFW 	 ... 	• ./ 	 • 

41 ShIi }3hupen Bor4.,  

.4 	, 	, . 



( 

Orn 01 i*ii 1 1 3I W 	 vt ,I. Nü. I, 7, 3 1.'t 6 ha" iuknu.d 

fl 	t4$,t 	Ll%1 	only 	tho fidlowbij,,  (1uJllb1di.n, UId fiuu 

Worhi were intcrrogitcJ by tho tnquiry Conunittec at .3.00 p.m. on 04.10.2005 in 

ic (h*m.hcr of Dr. P.K Kukati, Deputy Director of this lntitute to find out the its 

of the cace. They appeared bcforc thc Inquiry Committee for hcir dcpo:ilton. li.cncc, 

they have been allowed to depose their statement before the Inquiry Committee, 

1. Shri Mohan Das., Chowkid.ar (witness) 

2 Shri 1arayan Mhanta, Chowkidar (absent) 

L 	' 	' 	i 	. i• 'l'' ,' 

•;•; .t 	 .A.  

•J)J.( 	: 	 \ 	1 

(Li) Ji1 Shii h 

. 	0 	 hii Ajit iwy, A.. LL 	11Lzi wc tJung tz) at th 

hotel in front of the mthi office G.tc, Sh1i Ba.u1 Dt i'roi hot.aiA kept hi 

Scooter near the office Gate and akcd Shri Dohy whenabout of Shri N. MiLt4, 

Chowkidar. Shii Dolcy inforiued Shri Bakul Du.. ...it thu of Siri iaL.ita 

on the day. Shri Bakul Dutta told, if Shri vLhanta hd been th.v liz ciouid L 

been given a better punishment fbr pa&'ihg on soinc nows by pho to hL (ShrI 

Dutta's) home which created problems in hij (ShLi Dut.a') fnily. 

,.-- 
I • ., - 



/ 

top  

On Weing Shri Ajit 	h (Slui Ditt,L) rL:;d To'rd Thri Rrychi' 

him (Shri Roy) for mikiag tckp1wne caJJ to his (SM Duts) home thm tta..Ld 

lhd Roy with the Dao, SM Roy vfrii hold tiw 1iuJ 	ri Da0i az4 aLalcd po L 
H 	 ¶ 

and pull. Shri Pulin Hazarik, TSF'vy' .d SM K.K. Doky, ChwkiLr spatd 

them. After that he (SM Mohan Das) left the spot. 

2. Shri Nirayan Mahanta, Chowkidar (abnt) 	 . 

S.atcpcnt dated 04.1.O.2005 furniHIl 	y.$hrIJ)hupcn 	 WL. 

SM l3hupcn ljorah sLtcd that lie came with SM flakul Dutu ,, in hi 

Scooter but he is unaware about their quarreling (Shri, l3akuI Dutta and 

Ajit Roy). 

ttcrn nL& 	 r.iir ,ithjiu 

Shri P. Baru.ah star.4 t 	k. hl uct s.n 11. quxt%JiLw. At;r c 

his dress he went to duty site. h'o.i tør.. 	hrJ tit 	M.snd of qiic 1 L 	SI1 

fl;! ul fluti told bun (Shri P1i 	,da I1:uLJ1) tlit h((Shl B. i\tL) 

furious. Slid Bokul Dulta told ht (Sl4 Biruui.) o hkk dic Daa which k.1;t In the 

t'nl box of his Scooter as SM Ajit Roy may go to Police. Saying this Shri 13kuI 

Dutta left But he (SM P. Baruah) did- not hide the Dao and also not lmown 

hereabou of the Dao. 	 . 	. 

S. Slid Narayan Mahanta, Chowl&!ar, CvIER&Tr., Lahdoigarh who resumed 

duty on 13.10. 1.005 alter av..dling leave w.a.f. 29.9,2005 .o 10.10.2005 made a 

- complaint on 13.10.2005 agastct the said Slid BakiI Dufla that he (Shri 

? 1'h.nL) l.'rt thu Shri Bakul 	 1 • 	u l:i' hi1n oi 

4? 	 l 

L 

LI 



r 13 

Thus, it is evident that ashas been niuiated in detail in the 	rep&aLttmt the V 

r1" 	r. 

uiid Shn Jiktil I )utti, 	I chniat Ansiut ml ])as hi ouphi a I) io (an iron WeJpOfl) in the 

tool box of his Scooter on 3b.9.05 whi1e he came to office with intention to kill Shri 
V 

Narayan Mahanta, Chowkidar and Shii Ajit Roy, Assistant Technician. He (Slzi 

Balul Dutta) parked the Scooter inside the office campus and then he (Shri 	Dutta) 

ik flu t: tho I)q Irn 01'c 1W boA of W4 Scooter and at first he (Slul BaW Dutta) 

ht 

	

to W1 	fflr Ni*s.y4n Mk.athi, ChO,%icId1 	Stnca SiI Malutnta wt not 

• l 	iilal* 	h the Cba%v1ddar' 	thcd 	 tuwarda 	Shri Ajit Roy, AsJatant 
V I  S 	j 

Tecnticitn and attacked him wifli tho Dao and Slri Ajit Itoy got injuiy. The said Shri 

ztkuj Th4t.c alø'i confcssed/admitled 1 1or thc said crime, 
1; * The 	bald 	Shri 	flakiil 	T)uiia 	i'cotctl 	11w 	said 	SCI1OUS 	nu8concluctn; 

m iwithtanding Ihc I -csJ)onslhIc ;md •Ieehuie;iJ 	M.sisfaiil post held by him, ignoring 

totally basic requirement that a Government Servant should at all tines maintain 	V 

devotion to duty and should never indulge in any act which is unbecoming of a 

Government Servant. It is, therefore, imputed that he has failed to maintain devotion 

to duty and has acted in a manner, which is quite unbecoming of a Government 
V  • V  

Servant contravening Rule 3 -( ) (jj) &(üi) of CCS (Coduct) Rules, 1964 Hence the 

charge 

41101 



LIST OF DOCUMENTS BY WHICH THE ARTICLES OF CHARGE FAJJ 

AGAINST SHRI BAKUL DUTTA, TECHNICAL ASSISTANT, CENTRAL MUGA 

ERI RESEARCH & TRAINING INSTiTUTE, LAHDOIGARH, JORHAT (ASSAIvI) 

IS PROPOSED TO BE SUSTAINED. 

1. Letter dated 30.9.2005 of Shii Ajit Roy, Assistant Thchnician. .CMER&T1, 

Lahdoigarh complthnt against Shri Bakul Dutta, Technicnl Asit, 

• . 	 CMER&TI, LJid(:arh .bit fa1tLc1 to hni by Shti BI DlL. 

7. 3.xI 	chd W..hi "i, . 	leluuLLn L.LlU4L 

't O. ) 	• 	;u;.I t 	iL 	(4iie of 

H 	fltn 	j.,. 	uL4it ftc 	w-E 

tthy c1 Ne 	ht p 	No.1 

(4 01. 0.2005. 

4. Memorandum No.CS'B/CML R.i'LJJ15(ll)/2OO5/F1RJ45&.4 560 cLwd 

01.10.2005 is.sued by the Lry Coir.rnitt.c 	dvi;ir.g I &i 

officials/TSFWs to appear before the Inquiiy corrunitlee on 01.10.2003 

02.00 p.m. in the office fqr lintvTogation into the case atinnt the 

complaint lodged by the said Sini Ajit Ro',.Assistant Tcchnician. 
I 

Coritd 2 

1. 	:. 

	

I 	 •' 

	

H 	 • 
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I) 	Shri Baku! DtilIa, 1cchnica1 Assistant (accused). 

Shri Ajit Roy, Assistant Tehnician (compkiinant. 

iii) 	Shri K.K. Doley, Chowkidar (withess). 

iv), 	Sun Mohan Das, Chowkidar (witness). 

• 	v) 	SM Pulin Hazarika, TSFW (witness). 

Written statement dated, 01.10.2005 of SM Ajit Roy, Assistant Technician 

• 	(complainant). 

Written. statement dated 01.1.0.200 of ,Shd Bakul Dutta, Technical 

Assistant (accused). 

Written statement dated 01.10.2005 of Shri K.K. Doley, Chowkidar 

(witness) 

Written statement dated 03.10.2005. of Shri Pulin 1-lazarika, TSFW 

• 	(witness). 

Memorandum No.CSB/CMER&T1L/15(ll)/2005/FIpj45854592, dited 

03.10.2005 issued by the Inquiry Comzrittee advising following 

officials/TSFWs to appear before the Inquiry Committee on 04.10.2005 at 

3.00 p.m. in the office for interrogafion into the case against complaint 

• 	lodged by SM Ajit Rby, Assistant Technician, 

Shri Bakui Dutta, Technical Assistant (accused). 

SM Ajit Roy, Assistant Technician (complainant). 
S 	

• 

• 	Iii) 	Shri K. K. Doley. Chowkidar (itnes). 

• 	
. 	

ontdI,. .3 

nY r rn, 
, 	 - 

- 	 • 

/ 
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Shri Mohan Das, Chowkidar (witness). 

Shri Narayan Mahanta, Chowkidar. 

Sini l'ulin 1-1aarika, TSFW (witness). 

Shri Rhupen Borah, TSFW. 

Shri Pumananda Baruah, TSFW, 

Written statement dated 04.10.2005 of Shri Purnananda Baruah, TSFW. 

Written statement dated 04.10.2005 of Shri Mohan Das, Chowkidar 

(witness). 

Written statement dated 04.10.2005 of Shri Bhupen Borah, TSFW. 

Preliminaiy Inquiiy Report dated 07.10.2005 submitted by the Inquiiy 

Committee. 
ft 	-. 

Applicalion dated 13.10.2005 submitted by Shri Narayan Mahania, 

Chowkidar complaint agaimst Shii Bakul Dutta Technical Assisiant 

attempting to murder him by Slui Daku! Dutta, *Technial Assistant, 

DEC  

•0 

' O 

• 	

•.••'. 

I 
• 	 L rr;. 	I 
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LIST OF WITNESSES BY. WIIOM THE ARTICLES OF, CHARGE FRAMED 
AGAINST SHRIBAKUL DUTTA, 

ERI RESEARCH & TRA1NING JiI\tSITFUTE, LAHDOIGARH, JORHAT 
(AS SAM) IS PROPOSED TO BE SUSTAINED. 	 0• 

I 

Shii Ajit Roy>  Assistant Technician, Central Muga Ed Research & Training 

Institute Lahdoigarh, Jorhat (Assam) (To depose in respect of the documents cited at 

SI No. 1 & 2 of Annexure - ifi i.e. the list of documents by which the Articles of 

charge framed against the said Shri B4kul Dulta is pioposed to be sustained 

Dr. P.K. Kakati, Deputy Director (Teck), Central Muga Eri Research & Training 

Institijie, Lahdoigarh, Jorhat (Assain) (To depose in respect of the documents cited at 

Si No. 3 1  4, 5, 6, 7, 8, 9, 10, ii, 12 & 13 of Annexure - III i.e. the  list of documents 

by which the Articles of charge framed against the said Shri Bakul Dutta is proposed 
to be sustained. 

Slui Narayan Malianta, Chowkidar, Central Müga E fi Research & Training 

Institute, Lahdoigarh, Jorhat (Assam) (To depose ir respect of the documents cIted at 

SI No. 14 of Annexure.- ifi i.e. the list of documents by which the Articles of charge 
framed against the said Shii Bakul Dutta is proposed to be sustained. 

~k  ttN  !P.  
ru 

G umv? s t r N F,; 

• 	
L 21E 	

: 

I T. 
I " 
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CENTRAL MUGA Elu RESFRCH & TRfl'1NC INSTITUTE 
S IIC BOARD 

Ministry Of Texti1es:ovt,Of India 
785 700 (3TWRANsa1n) 

NO. 

fr Sub: 	 Transfer of Techica1Assjstant -. 
Regarding. 	 . 

*kijqj 10 	 48(3)i003ES.LVo1 , 	Wth 	I, 	TiT 	 v1i 	r, fki3O.62QO6(a.) 	riirti 
Pursuance to Central öie Memorandum No.CSB748(3)j2003ES.J.V0i LII 

dated 10th 
April 2006 Sri Bakul I)utta, Technical Assistant stands relieved of his duties at 

CMER&TI, Lahdoigarh Jorhat (Assam) on. 30.6.2006 (AN). 

fr-q ()-781123 	 __ 
FM ___ 

He is advised to report for duty to the Assistant Director, Muga Silkwrxn Seed 
Production Centre, Central Silk Board, Kaliabari--78 1123 District -Kamnip (Assam) within 
the admissible joining time. He is entitled to TTA and joining time benefits as per rules. 

d1YDIRECrOR 
ftrr 	Sri Bakuf Dutta 

RaO 	 Technical Assistant, 
Lahdoigarh, 

thiz Jorhat (31rq Assam) 

. 
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-g ITM  T 	Tt 1 	 %Tr;T 
Central Muga Eri Research & Training institute 

Piit Ceiard Silk Board 
lfl- ilnMMinistri of Textilcs,Govt, of India 

trr'Lahdoigarh 785 700, uiN.tz,Jo±aL (wrAssam) 
t1VNip) 1honu 	35 152, 	S1. 	Fux 076- 2'3351 2 el  

2 DEC 110 

:. 
No. CAI3/CMER& TI/I 5(1I)2OO5/FiR/ 	) I: 	 /Dhte 

4 • 	1 , -I 
MEMORANDTTM 

4 	 -- - 
Shri Bakul Dutta., Ex.T,A. 	M of CER&TI, Lahdoigarh was calle

.
d'upon to appear .  before 

the Inquiry Officer on 21.04.204 at 10.00 AM in the office, of CMER&TI, Lahdoigarh vide'Notice 
issucd by the inquiiy 011icet' to held an inquiry against him uiidër Rule 14 o:i CCS(C(-'A) Rules, .1965 on 
the charges ftamed against him vide Memorandum No.CSB/CMRR&T1115(1 1)/2005/F1R18263, dated 
27.03.2006 along with a statement of each of (i) articles of Charge (ii) Imputation of misconduct or 
misbehaviour in support of the articles of charge (iii) a list of document by which the articls of charge 
farmed (iy). a list of witness by whom the articles of charge prepared to be sustained wer also forwarded 

:tohirn. 	 . 	. 	. 	. 
Since, Shri Bakul Dutta, TA failed 'to attend before Inquiry authority., the inquiry was to 

be conducted against the said Shri Bakul 'Dtitta on 21.04.2006 was postponed. The inquiry. C)ffice 
advised the said Shri Bakul Dutta to appear beibre tle Inquiry Officer thereafter at the same venue and 
Umeon09.05.2006.  

The said Shri Baku.l.Dutta 'ippeared beforeJnquiry Off cei rn.,09,05.2006, The article of 
charge alongwith.the' statement ofimputations of misconduct irf support of the article of charge was'read 
out and explained both in Engli.;h and Assai -nese. by the Inquiry Officer. ' . . • 

• 	• 	The Inquiry Officer has, examined 5 (five) witnesses. The delinquent Shri Bakul Dutta 
while giving his statement declined to'adduce further evidence and pleaded not guilty before the Inquiry 
Officer. While Shri Bakul Dutta identified all the written statements given in evidence by SISIni Ajit 
Roy, Assistant T4a6hnician, K.K. Doley, Chowkidar, Mohan Das, Chowkidar and Pulin Hazarika, Time 
Scale Fan'n Worker and their ignatures thereunder, the Inquiry Olicer allowed Presenting 011icer to 
produce the same during the Inquiry Process. During the process of inquiry, the Delinquent Official Shri 
Bakul Dutta was given ample opportuni' to cross examine the above witnesses. • 

Theinquiry Officer, in the process of inquiry has considered the following points in 
respect of the'.charges, 	 . 	 . 	. 	 . 

Whether the de1inuent !Shri  Baku.l Dutta attempted to murder Shri Naràyan I1ahanta as 
alleged in the article of charge, 	• 	 . 	-• 

• 	Whether he attacked Ajit Roy with 1)ao.  
Whether Ajit Roy sustaiiied iniury  in the attack. 	 . 	,• 
Whether the said aCts 'committed by the delinquent amounts to 'gross moral 
misconduct. • 	 . 

Directevidence as to the charge that Shri ]3akul Dutta attempted to murder Shri 
Narayan Mahanta who was absent on the clay of ocurrrince of this incidence has not been 
estahlitthed. However, his utterances, tlat had Shri Narayan 1\nhantu hen Present at thegnte, he' 
would have cut lm into pitces and possession ci Duo has been estuhlisleci iX the evidence of' 

Contd,., . 2/. 
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I 	 I he complaint Or 3Jir A 1 R()' (hiI si 	3aku1 Dutta allegedly tried to attack him 

	

rao dn 30.09.2005 at 900 AM was exanjneI by the Inqui Officer and sathè*as proved 
	: hcyond doubt while tkin into COfls1dCraton the CidCnC ot witnesses Shri Bakul Dutta, a1thouh PC! istcd 	not )CIS5eSSi 	1i 

Da with him, he hnve,cr never disputed the wound sustained by 
Shii Ajit Roy and the l)oclor s recr1pt1ol) rcgaI1ng* mdica1 treatment submitted by the 
comFl alnant The ctuai occ cn I ok nIac 

U) ii (?1 t n (' h 	j n gale ol the o 1fce whem he went ftom inside the Ofuicc pi 1flLCS aItj parking his scootc1 	eshblished It has also been established 
< ? 
	

thu }ic prepared hirnseis br uch UflbCcomingnc1cp0 irom inside the office campus & later jn the 
COurceofcnquin med to coer up the came b gi ii 1ale statement . 	 . 	

:, } lie l')'luJj'/ OltJ(f Ii i hL(fl hI 	H 	tdhII ii iU 	k ()fl 	llI Ajt Roy with n'JJac 	wtli UItcior lflOti\cs 
by Ihe dcllnquL]lt Bak Dutta and h beLn concluded as flotious or dorderiy 1)chavl our on the J)art of th S hri B ku J)utt i vhi c h 	r r 	m nrnl m IOnduet on I 

. 	
chrnf,kU Dutii, 

llLicforc the Jnquii Officer held the tiiqui process on the basis of the cross 
C\minatin of th charged official hn B ikul Dutta complain mt and prime witness Shn kit Roy 
aridotlr Witnee & also that of the rejo of preiimina inquix: committee. Coniderin merit of the documcntai , 

 and 11cufl)Staj ual cidcjic5 and that ol the deposition of the withessc, the Inqui 
Of fcct cmc to the conclusion thaL the articiLs ol chQrgcs rrarned agamst the delinquent official Shri 

	• sf Pakul DuUa in the case SLood proved to the eet as 	en in the Inquity Repoti A copy of the lnquii icpop dated 05 06 20fl6 subinilted b th hAcju1i Oluicej is enclosed hejewith 

The siid Shn flakul Duflo is dircctcd to submit ithin I 1en) days of the rece1 of : this rnmomandum his icprcenta1ion ii any, in this,rcgru 

; 	
\ 	-, ½ 	EnchAsaboc 	

(Dr. R. C ha ki ao rkr) 

itDutLa 
Director  

l4 hTcchnjcai As1ant .j. 	- 
Thiough the In charge 

: 	Si kyôriS1i l,'rodt tnt i 'm Cent re 
p. 

Cenua] Silk Boajd haliabaii 
Boko 71 123 Kamiup (ssam) 

.• 
4 .-. 

., 
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in i:' 1i 	&c91i9 
' 3/;' 	trb 

ieport of the 1nqUiy neld gpinst Sri 	 " 
I 	 Technlca.L A a a1stfltefltrMp r1ese.r Ch 	, 	 . 

- 	 rpnang 	 Totht anJ 

0 .
1  

T1 	• 	,  

. ) 	 J.. 	Thltj report i praredt ofl th cncLue1 	of 	 j 

;L 	I  enqui?y in roect of the charge brought agalnat Sri ç . 

I 	 .. sJ •  
Bak1l Dutta, 

p  
The case for the authority Of Central Muga En 

	

- 	
1 

Research & 'Praining In at.t tite. L ahdoigarh.y O:hAssarn)I-i j4fr 
• 

is as fo1low t- 
' 	I 4 	 r._44 	 1 On 3O.'9.O5:around 9 A.M. .wh.ile the conplaLnant,' . 4j 

r 

	

	 I 	 •;. 4j'kbr 	!, k 
Sri Aji.t Roy, 7sett. Technician in the Otfice Of CIIER &4j 

TI.. Lahdoigarh, 1aigwith five to sixersbns:.were. t&4,H 
"-1 	 . 	 • :. 	 . 	 . 

ing tea in the tea ahc 3. ocated in froat of the off ic 

BakUl Dutta caine to the office by atOOter and kept 	 . 
scooter inside th office gate. Innediate1y after gettng. 1 . 

acn from the ecootery be started shouting and enquirod 
I 	 r 	• 	• • 	• 	 . 	 .• 	 • 	• 	.. 	. 

abOQ t ! arayan ?Iah n ta. Cbt'wxi ii ax. On being told that  

Nara7an Mjnta as antf h 	cited t!at 	Narayan 

	

• 	- 
M ah an ta been present. he 'xl d have a t him in to pie a, 

•• !"# 	\ 	.. - 	 I 	 * 	p? 
He then ruehod toward üth tea shcp with a dao in hand 

and charged Ajit R07 ab1t cctrlaint of mi sappropria 
r 

tion Made b the said i,jit Roy against h.txn and attenp ted 	a 

	

I 	 I 
to n*lrder jtt Roy with the 1  dC To nave h.1mo]i from thU 	LI I  

	

• 	..................' 	• 	 • • 	 . 

	

• 	attec(. ?ji.t Roy caught hoJ.- of the 	o 13&1. 	tt .. 
1111 

k 	 . 	• 	 •, 	. 	. 	•. 
on  tci, 

VV (I4r 	II 
• 	23 	 .• 	 ':t. - 	 • 	. 	•• •• • 	• 	• •, 	 . 	 • • 	

• 	.: 

	

" ahati Bench 	 • 	• 	 • 
• 	-. 	 •.• 
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During the sen41-e. Aj it .3y, sustained cut inju. y in; 
• 	• 

his right h&', ., 	•: : 
- 	 S  

- 
2. 	The tic.e of charge is aS fo11ccs — 

	

•0• 	 •• 	 . 	
• 05• 00 	.5 

N 	Sri B&U11 D,Uttd-rechfliC&. AsSistaflt Central 
I 	 c 	 - 

!4iaga iri IReoearctl & 	 L&dOigarh 

:hat (eam ha eeè1 i.nto gross moral miscoridtiet 

Of fataL attaci to sri Ajit Roy, Asattrechniciar1 an .d 

attTTPted to nr'der ,  s Wäraan Maaflta,; criowxidar, 

Q4ER & T11 LidOigarh3 The 8a d acts cOi tted by te 

said Sri B&Qfl Dutta' constitute serious nLtsconàicta 
1 . 	 •,,. 	

-.- 	
.) 	

S 	
• ,• 

On hia"prt H 'has thusfail ed to ma.irttain devottOn. 

to duty , nd acted In a maxmex v#Lth i 's quite u.nbecOTm 
0.7 

i.ng of a'  oavt, servant thereby contravening Rub 3(1) 

& (iii) of cc.!.(ConãictTfle8 1964' 

• i1, said charge has been read over both in zn 

lish and I A ssamese lazigtiage an d eplainod to Sri Bakul 
• 	' 	

•' 	":''Y' 	' '• 	" 	'; 	'V 	 • 	. 	,• 	. 	S 

Dutta who has pleaded' flO? giiIty,  
'S' 	•, 	 • 	0 

management has exan1 ed as Many as fiv4i 
I •: 	 .: 	 S 	• 

- • 	 Witnesses De1ir1qtent Sri Ba1Ql iuttagivez his 'on; 

4 	S• 
etateeflt and deCiik,io.ad&xce Birther eno' 

I'I Cen*r4 Adm ibuzaI 

23 DEC 2flfl9 

Guwahati Bench, 
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I. 	. 	 .. 	 . 

• 	 . 	
/ 	 . 

N

ell 

:- 	

3 . 	 . 

0 	
C 

/ 	
after ascertaining from the do nit 13aXuj.  

Dutt. , that he has aireadZreOSiVed the coplee Of ata* 

tcmefltC given in ovideflc('i)7 Sri. Ajit ROy KXiSi1fla 

Kanta OLey1, :1ohanasfld U1iri.Haaika before the 
-: 

Pre1imthry xnqairy coxmiit tee, those statelreflta are  

a1iied to be produced by the Presenting Officer be 

fore me" The sttnonts and their signatures therartder 
S.- 	

I; 	. • 	 . 	..,." 	. 	 . 	 - 

have befl jfltiid by the said witheas 

Sri B&1 tta cr0 oxa1nes 	the wi.tn 

the points that f&u tar cOnsideratiOn  in 
H 

reect of tI,charge - e -.asfo11Ofs; 	• 	S 	• S 

Whether the dO.Li.flquofltsri BaJOIL D.ttattuptad 

to r.trder sri Narayafl Mahanta as aLLeged in the artIcLe 
L . 	. 	 S 	

• .. . S 	 • 	 . 

of charge. 
•. 	 S. 	 •• 	- 	 S  

• Whether. r -e attac3ed Mit Roy. with 

Whether Xj it R07 stfl& , iniry in th e  attc 

• 	 d) 	Whther the said acts committed by the claL iflcjtl en t 

amcants to gross moral utleconduct 

AdminktT ft 	S 	 -. 	.: 	 .•• 	 S  

• 	
. 	. 	S 	

S 
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I : 	2.3 QEC qnnQ  
1.4 
I GuwahaU Bench 

5, 	Nqw, let me come to the firstpointcz 

whether the delinqueflt Sri Bà)i1 .Dutth attnpted 

to n1i)OsT arl NarnYnfl!hhnta.  

Nee. the etateJfleflt Of .  Narayaxl )ahanta 18 
1 	':' 	4 :,.: . 	 • 	 . 	 .. 

to be.sion first. There , "la no direct: tatZfleflt that 

Bakzil DutteL-attemPtOd to rarder b.tru) He wan not 

present on the date Of occirance. But he nays  that 

	

• 	. 

he had,rorted to thewife of 	tta Over 

4 	. 	••.• 	( 'I 	 . 	 . 

• phonsthat B*JctLl .DUtt.a :had 1Ii4elt rlaUon with 
I •  

his  Wif 	càCrdiflg to thi witn'eas out of anger 

over the telephonic t1k with his wifs &xut the 

id s144e&k relation, Bakul Butta was tarettng him 

	

- 	 . 	 •. 

to kill )a. 

The evidence of jit Roy P.W.I) ,Krishna 

Vjti DoLcy ehu"its thtt ct 30, '005 at abc*t 9 A.M. 

	

., 	 •1 • , 	... 

butts came to the' Off ie,kpt the ecooer irk. 

side the office cOrrt,czi1d, t ook OitdaW froirt the 

tool 	 th'iaNarar'ar1Ma4haflta beer 

preesflt'atthe 	i7wonJ.d have 	 him into 

• 	.• 	 •,•' 	 T 
• The e deflOfP.1434fld 5 dOes not 

furnish' .Vid&106 to eetabl £h the charge of att t 

• ~to murder Waray& Hahaz%ta. 

•, 
•,0 

It 

i-.,, 

•1 . . 
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40 	 •1' 	
( SUWh 8 	ch  

1/ 
,TIie evidence Of AJ.it 	Roy and Krishna Kanta 	'. q

0 	 .5 	 • 0 . 	.\ Doley also does not furnish materials to estaith I 	
I that I3&cuX Dutt 	atteapted toza.rderNarayafl Mhant& 

• 0 	 nut the 	tterancTd=Lngof f-tcI'crg 	j  th.th 	•'. 	 • 

the office 1corcind that 	oo with a daD in hai&that 

S  
he WOUI 

5: 	

Nar 	r'Na2'ian 	into picoeshad. 
. 

NarayaflMaan,ta been there is Ut ecoznthg of Bku 
- 	 - 

Dutta. the TechnIcal assistant Of 	4R'&TI Wider 

- R ule 	(111) . oC 	 vice~ e . Con da Conct 
S. 

S 	 •, . 

• . 	

Rules. / 	 - 

-- 	
--: 	

: 	 -•: 	. 	•..  

Baknl Duttt i 	given a ch.nca to c
.
rosa 

exami.n 	the witnesses 	Th.t he has not been a1e to 

... U . bre&ctheevidence, 	
...•. 	 .• S. • ,. 	 • 

• 	. 	 S 	 S 	•' 	 ' 	 • 	,- •. 	

S. 

/ 2en though BakUJ Duta defli'es to have p'aed 

a dao In ccjrsa of the statement given betore me, the  
• 	

0 ' 	

.5 	 1 tact otposaess.ton.of.ao  is evident from h.tsstate ., 
mont 	iven befOre ! 	Preliminary Umqary Connittee. 

H3 hai' aitted that statement when the same wa S  
S  bri ght to his n oUce,' . 	 0 	

0 

6 	now, ce to the 2nd pnt.' For 

diacusmion I &n t&d.ng .0 	te 3rd 'point togothr w.tth 
the 	2fl1 pDiflt 	"'7.?. 	H 	

• 	

0 	

• 

•' 

- 	I  

4 
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11 
GVW  

- 	 fit - 

The queatict is wheth*r Sbi1 Dxtta attacked 
J. Ajit R07 andwhethor Ajit Roy 8lotalned injuriec in 

I 

the attacK.  
I W 1.  4 1 	 • 	'I 

• 	'Here. let metir,t.pe18e.t1ie'conpiaint(ExtI).'., 

It iaalieged in th co.1atharit that oi 3O,99O3,t  

9 A.M. Sri B&zU1 1itta'took out a dao from the tooL 

box of the gboter whichSr1,'BaJc.0 1)ltta )ct in8ido[" 
•i" 	' b 	' 

the office co'p ou.nd, 'I  sri' B&Q11 T)1tt.a then gave a dao 

blow on 	titoy, whenAj1t Roy wan-trying to eave 
• 	 •. 	 • 	 • 	 :; 	• 

hinmol. f from the hi ow, h"e eu8tain'ed' injury  

right hfld.' 	• 	' I •' 	 •• 	• 	 ••.• 	• 	' 
S 	 • 	

•I' 

Ajit Roy el'abQrates this 8,L.LegaUon by giving 
• 	• 	

i• 

 

vivid den pt-ion of the, occirance'in cc*rse of ev-. 
• 	,•.t 	 . 

I ' • 	 •• 	, 	'' 	• 	• 	4 	 \ 	. 	' 
dance. Hia written videflce given-before the Preli-- 

• 

miñry nq1airy CorTlmtttee 18 accepted for con s-tdera- 

U' in the 1.bBtaflt enquirye lila evidence suppte  

the COUP1 ai.nánt"(Bxt'1)' given before the authority 

ofC.M.E,R.&I, 	 I 

, .-... 	•. 	 • 	. 
Ajit Roy haa been. eupOzted ':by Kri eifla ICeflta 	\ 

DOtey. lichan' Dan :end 1 Pu1'i.fl Mazar1ka, Their wrttt(% 	, 
ev.den con given before p re1inh1nry anquiry Corni ttoo . 

.5 	 • 	 '-; • , 4 .s 	. 

• 	

• 	Dfltd, 

• 	 :. 	;. 	 \:; 	1,. ,..dI 

A 

4-.-- 
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. 	

• : 
	 - ----.----.. 

II 	
4 	 f 	 I 1 	• Ii 

Th _:7t:__ - , 	 are 	: 
al8P aceptd for _ cOfl8ideraoj If 18 seen fr an 

14 	 trjd enc 0 ;that i 	 wnt 	to 	;I\, 
0fli4Itwght IhtjI#ofIthe hand of 	. 	. 

and 

I 	 - 

: 
9 	 - 

• 1floc injury Ln i$j right had 

I 	I 

Sri E&qa.j Uxtta haa zot been e.bl e' bak the 
•I  

	

evidence Othese tts& 	in the cairge 0f crOaa. 
exam.tlatj onl B akak Ifltta adtfli ta the t41r with 

* 	 I 
Ajt Roy l int dflias to have tsed da1 BUt when the  4 	

II 	I 

etatement given before the PreLinttn, Enquiry 

I 
I 	

Conttee Is brought toi: hI6 notice 71ie aflit it and 	
k 

it iø marked xtX theaidatatnt h6 adrrd.t • 	y.( 	. 	.• 	:.  
- 

that ha took the dao tOaacau1tjJj.i Roy, Somebody.  S 	
1,•. 	 _ -S-- 

I.- 	 - 
Statched a'ay the dojit Roy proauc, a preacr 

ptict' Of, a doctor to 	that he had to unertaka 
• 	 treatment for, the. 

however, not dited, • 	 •. 	•:.-. 	 .• 	-, 
I 

 Even though the - actual ocm-ance took •l ace 

OutsLdo the gate of the O±fice, he w&rt propr 

CIO  

	

from tic of f ice coa 	jitoe. 

On 

;.i,. 	
- 	 •- 	.-.•: 	

•' 	
I..: 	•.i 	I 	

'- 	:,!. 	-, I 	• 	 I 	 0 	• 	 • tII 	

I 	

- 

•0 	. 	• 	- 	• 	• 	• 	•y0 II 	1j 	 (t 

• 	 - 



() • 	The acts and 	nduct of 	j 	Dtta 

reflect riotaza 	rdi8derly behavic(tr and it r - 

IV cixoaa morAj fltL8COfldUt 

• 	

. irn the reeult 'IindSrj - 

 

	&cuJ.' T)atta; 
•,., 

I, 

gU.lt ofgroa 	nt8cOIidC'. . • 	 :fr 

a 
- .L .  •• 	. 	

... 

(P.R. 	har) 
Efliy 	Ofticer. 

.. C 
Date,., ---$--)o6, 

- 

) a 

• . 	 • 	 - 	 . 	• 	.•, 	 • 	
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-. 
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• 
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(7) . Xn the light of the discussicti made above, 
t V 	 I 

• 	 : 	

. X am Of the of the opinici thit heManagønent a 	p.' 	J 	.,. 	'fl •, 	- 	. 

• 

Iaa been ahie to esti the charge oe attact( 

cn kjitoy'.'.'.  

I , 	• 

'a 
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The 

(cniral tvuga l3ri. iC-sc]rCll &. 1rain ing hisli lute, -. 

q 	Ccnt.nil Silk l)1r(J, 	 . 

t\4mistry of I exltle, 	
- 

Govt. of Itidia, 

I c(JldOI21I h, loilitI 78 71)() 

l.)uied th 29ffi August, 2006 

0 	 Subject: Submission of' Re'prescnintion Co r kimJ comisiUc:itioii on '(uihy ('fend ' 

(I )120 /(f IR()'/9 cltled 	/f)R/O(, 	' I  

Respected Sit. 	
. 

With ii.io 	lliilkI-uhnhj;H,m1 	I lnitu laY (lie 4)11 \I1l 	IC\VIiI.R':4 	wWi 

reicreiicc lo your M1toraiidum.N(,. CSl/CMl:lIl/f ( I)/2Ufl5 ,j:  R/3079 .il;ILd 

1/08/06. 	 - 	 -  

I liii 	ti, I Ii V c 1J c, fl 	111 	I)It\ L 	hthhiip (IIC 	O' I ul 	c Hi K d A 	ni 
in your ciflicc and I nvt l)eei) rci-ideri ig ily service, ir s 	years 

2. 	1lnU Sir, on 30/09105 at ;ihm ll.):U(JAM.wl1ileenhinh) i l ly  of(i'e I 

Krishna Kant;m Duley, Chovkidni of' the srde ofkec Qu his duly nndiii heHre 

(he niaiii gate of H 	 •< 	 I I'N;tr:ty;u Mnh:iii(a 	IHIe iii (he 

eanipus of the of He. On his reply tcouId come to know it nil lie had no duty on 

(Ilat day. 
 

3 	I 11(11 Sit whefl I sdw' Ajit Io ) 	ni lhinuui (dl tin' hi in i k:dl nn  

out side the ullice t:wnptis vi1li Molian I 	s.,'CIici'kidiri,iiIie.nnijte oIthe, 

(uhimnwitIH - iien 	iy In k( 	lIilI; 1 cI),1I; iiiiiIYufyilios (ulienl himfi 

I did nol I It e';i 	l 	.i:n: 	I wil . . (tI:iI 	i uci.:iiii'ed (lute iii lime during (lie ji'iiuti 	f 

Shi\'InL together in , 	eith.d mte;e \v(iieIi issifun(ed;i( L.niidojgarlt, Chiuiali, hi - IntL 

Afiat Sii.vliilctushiii 	I 	/\lRoy, ('ulm 	 S'(, - ;l1 k.  

Worker of ,  the :-::fnie i1lice eiii ie in inc and prevented mc to do sane :it I 

surrcni.lcred uy:;:l( and WV 1)0(5 I 	li)t'hjIIi-. 	 . 

w itsflic hct&iiniii ig and - I he end nj the iticitlent arid ii iei•ii:kr 

\ ( 	ht. both 	i) "I )i an 	d I 	ii it t 	in iii pik;l ltllom ll i\ it I uv hi d i 

	

• 	6, 	fl1t.:,1 i t:ci leiicnlcd;; 	H lot die. htmi oeclnRJ tin Inn rhl\ :jI 

	

H -. 	-: 	
- 	 •; 

- 	 - 	 •.• 

to, 

/ 



V 	 - 

plead-my gtiilty wl1olcllC1IrCdly he)rC you and promised before you not to repeat 

same or lik iii ny Rittire lift, 	
V 

7. Tiat Sft, COr your kind perusal and ensiclerioi'i I have added sonic o(hct 

paragraphs which will l)ones(ly and clearly bring your kind li oti ceon  as in why 

beeanlc rude and absurd and behaved in that way as soii as I saw Ai1 Roy and 

why I enquired Narnyan Muil tnui who were (he root causes oF my anger nutie 

iIlCi(ICllt OCCurred . V  

Sin C \\'( IlL (hi of , 1 11ox cmp,loyey";1 tlic 	lulL ofY"i c I \\ C (tLLld (I 0111 

to stay 1ocher oii a rented house and u.siiek \-Ve slaycd together fi inow than 

months in the same rented house siluated at Lalidoiirh Charinli, Jorhiat till 1/10/ 

OS and existed 	100d i'ela( l()ilShij l)Ci;\V,Ceii oturselves 	!,! .l this peri-nd 0 

tocIhcr Nariiyan Mahan[a borro\-vcd money (ioin me.. time to (line and 1 gave hiHi 

(he saincon good laith and fticndl' relatioilsliij) and as such at last he o\ved In ne 

Rs. 4000/- (Rupees. four thousa ids) only in total which is recorded iii lli.s di iry 

book .(A photocopy of' (lie same annexed ierew di) 	 V 

• 	And Ajit Ro) ,  funk money iiloaiiint Rs. (50/- (Rupees six (ii nisni)ls 

Cii•dll hundred fl Oy ) only from me n -s loan i lhie.iiioiith-ol A.ugin;l /011 -lIld priiied 

inc to repay dic SaniC within one month 110M (tie daie of icceipt. ( /\ photocopy ot 

the receipt is iiiiiexed herewith ) l3u1 when I approached blur 	iiud ohl hiiiur to 

return IflL lie smid ulilloiJilt he replied (lint he rcp•.iyd )nc \Vlucii 's 	biisi1 hiise 

imid used (ii ahu: 	inc in llhhy iaIlgi?n(!e. (Ii (1115 \Vfly, die 	cba-Iiontdiip )ct\Vc'i:Ir 

CCII I, 	I \'C 	heeii i I 	bid. 

That Sir, in this way NnrIy;IIi M;uliiiita and Ajit Roy, ccinsiile.ied flic 	is 

heir enemy amid :oti.ghI.L uJ)f)OI(Iiili(y to tinini inatid niy reputation alld tHis is 

clearly reflceich in (lie fldiO\\'lul(.y hicts Dn 2611 Aiipirst /05 N:iridiii MnHarri:i 

stole Rs. 50001-( kiijees l'i\'e hioimsniids) oby (10111 ny loekyd trunk iii IiIy I'n)ii iii 

In)' ah.scllvc. 'I I iiiiiid I he we; dejected I took .iio act ion ig inst liii iii H rcei lie cii 

niysellwilhi my lot'l'hiereullcr. lie Slarlcd to slay illlus-o\vi1hous.e,ilrn.l fediriued 

in Ihesuiie rented house.On 27th Sep/05 Nirii$:nn Milinruinuurd Apt kn\ 

leleplioncu my Mrs. Ciritri Prihhra DuNn Ut lily ON!- Nuuiber- 2.17602 1hllr,iiie 

I wrole a letter to his wile -uraunehy Sw;rpni Mahiinln wInch is onnite 	dike 

\iuiiille15(1iUul , illii5t11Rl\ . hIir!ihrl5Il01nlI)l)i . ()ol Dii 	tii/cji..0ttD.at'ier 

mv olluec ivis aver I e;iiIe to illy house 111(1 canic to know (mmii lily Wi Ic inc I chin Often 

;lhnlcl 	lIlC;llIec,';Ii.ic.)IIIII:I(Ic(,\' 	ilìlc.,'I\\CC . 	I 	llt.'cnnicccnr.n\' 	or 	IIii 

lIiliil5(IllelI)d 	n.,thh 	/t)(i one ri this seluircrennn I lehnIYLrt Hi ttiiLt CiiHHIk'i 

\:1; ieltly 	(C) I)L5II /\jit It.il\' 	 'fins \Vlr- \Vhi'n' 1 eulnhnli'raI 

	

T 	iPTff 

23 DFfl 

Guwahati Bench __ 	
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Guwahati Bench 

arayan MaI•inia who was.nbsent on that day and Hi Iinhhn not 1 

R U) who \\ns  nyu IabJ out side (Ic oil ice em opi is. 

'flail Sir, urdei' lids tHis mid eiieunistunces I did the iiicideuit on that (lay 

it ws out side ((I(.. ollice caii III is 

That Sir, Nvith retcrenec.t() pullills (ci). (N), (e) :111(1 (d) ruieiulioHd iii Hic letter' 
Vide No. csN/CMl.k&jl/l 5 (ii )/2005 / FJR13O7) duited I I/0/0(Y me Hlnv 

points are added 'or your kind perusal. 

That Sir. I admit my Omit but lieva attempted to murdci Nirayan Mdianta as 

allcgcd in the. article of chaige bui.t admit lti;ii I wanted to beat Ajit Roy to etlaraeftrisy 

uuty auger and seuitment caused by those t\vo peusons \\'IIo Hscly nlIcied tie by [lie 

\ay Of teiepliouie on 27111 Sep/05 since Na:ayan Miuhanta was ahseuu on lint (mv 

which lie staled IliunseIH)cft)uc. Itoutotiahie Mr. PC. 'Iliiktut ReId .ln(lieiai '()rdyyt 
thai 

enquiry authority (or die matter iii dispute wluoluiuuiseif'stated  i l l Ins enqni Y report at 
Pae No: 4 m, hich \\fl5  received by the .oIliec (Ill 21h /Jnly,2006. 

• 	• 	 That Sir, though I rushed to beat Ifuut 10coll troh illy uncr ;uial 511titiieiul nud 
su rrcndcred my tool amid J)C  (;njjC myself cool . And thus I gk'c miy express on in ci ear 

1nuaues that I DID NOT T!ACK I JIM. 

II. 	That 5ft since.J did uuot attack hun ,so I 1I. DII.) NO'I' SUSTAIN /\NY 

INJURY 

• 	12, 	'l'Iiat Sir, tIiouuli I took (tic tool (snail I ulao) to beat N bii, I neither tie d it an: I ZZ,

attacked Ii in with ii. . 

I 	Hat Sii', 	viiat u:vi'r I did, 	ii nv a: lohlult to gross 	noun! 	ii seorud let. I 	ii lii it 
who I c I I c; 11 - 1 cd ly. . 	I 	 • 

Ii is i.hereRae prayed ,  that von: iJor;on' \vurtfldiarni5k: 

be please: to ud:iirt II: is pet it (Ill wittu reR:ueuiee to i\'!ciir ui;rirdu Ill 

We No,CSi[/CMPI!'J/( 5 (1 l.)/2005 /FJR/3()79 iia(ui,! 

I /0/06. arid CNChi1i MIC tioiti the chlaltae or pass any orlr 

as our dcciii lit and urojIer eortsida:rn' tiny tulane 

n;vhuooluai:u;Iuiliinyn:111iI.I;1iii;l 

/\iuit 	
II 

c Las ii i'cs: 
Yot Is .1 at Iltilt Iv 

I. A photocopy o Reerd SII(i\Viu1p tine Niet 	
(•\ oh boltO\\'iIl 	ullo:iev From iiie l.) 	Nir;ivnun 

• 	lvi ii 	Iii 	. 	 ' 	 ( Ili l 	it 	)r 	iii) 
2/ 	Ii 	tocopv (Ii 'l:Ccjpl (IlIlt)IiC\ 	 leetunincini /\.ssi:lanun 

	

ilw 1ruill 11Y h\' Apt Rio 	 S.P( Mill b\: Hulilsu. 

I 	Lii, 	tutu in nut 	.\ 



//- 
if/_ 

AAAm 

4. I 

btr ¶11 tl r 	nrr c TT1 	rr 
'ent! al Muga Lii Researcii & 1 i tnin 1nstiut 

91ITP-T qi (rwal Silk Hoard 
M inktr\ oF 'ftxti1c.Govi. of India 

Lihdoi Ira 7V<5 700, TR? Jorhal ( 
cittPhnc 2 	P 	rHx 1 37 ,.)- 2335124 

No.CSt3/CMIjR&T1i 15(11)/2005/1`IR! '5// 	
V 	

Dated 29 

4 	Dr 

.!yahatiVBch 
yuz,lt tqfqLTb 

	

V 	 — 	r—- 

• 	 V 	

V 	
V 	 V 	 . 	

V 	
, V 

V 	 Wh'ereas Shri Bakul Dutta, Technical Assistant, Central Muga ' V ' 	 : 1::; 

Eri Research & Training Institute, Lahdoigarh, Jorhat (Assaro) 	as'V 	V V 

	 V 

in Ibrmed or the proposal to hold an inquiry agai tist Ii im under Rule 1  
of Central Civil Service& (Classification, Control and Appeal) Ri.' 1C 	V 	

V 

)965'ide this office Memorandum No.CSBICMER&Tl/ I 5(1 1)/200.5 
/FIR/8263 dated 27.03.2006 enclosing tlVicrewith, a statement each of 
(t) ainrle ol chat oc 	ii) rn 	on' of mscon d uL t ot mci L. 	i 	'ii 
Suppc Oi V  the cha rges at 	) list ol documents by wh 'n and. 
WitneSseS by whomthe antic I ...nI'digi_as proposed to  he 	 V — 	. - 	, 	V 	, 	V. 	 V 
415tulJVtel. .Shri J:3akul Dutlu 111\'l ng, lfl receiPt ol the M c'noi'ai idum Ofl V  

28.03.2006, 1iled to suhniil his reply against the charge s I e ,t . 	- 	 V 
V 

WFIFREAS  the inquiry against Shni Bakul Dutta, Technicd 	i . . 
V 	Assistant was conducted by Shri P.K. Thakur, Rctire.d .J.udieiiii . 

•2lce 1: TarajanJorlat, who was appointed as Inquiry Olficer 	V V 
order No. CSBI CM ER 1  &. fl! 1 5(11)! 2005 /F[RV!8285 dated 
27.03.2006. The Tnquiry iAliiouity submitted his findines vide 1V1IS V 	V 

report dated 05.06.2006. A 'copy of the Inquiry Renort was also 	V 
fyeç to Shui Bakul DuIUV, on 1 0/'.! .08.2006 to cnahk him to 
subniit his representation. if' any. He furnished his representation on • 
29.08.206, 	• . V  

I, 

i i . .. 

\WHEREAS the charge levelcdagainst Shri Bakul; Dunu is that. 
he. while lunctionim!, as ]V•CL.Ifl;_.11  Assisian. at 	I"1 M uc,a 1ii 
Research 8-Traininu Insi itute, Lahdoigarh, Jorl -tat Jad hi led 	V iia imain official disc 	tie cteclIV:  io he O!VSCrVe.d h h m and acted i a a 
inannet' 'l  ulle unbecorn ing of a (iovernrnent Srvani ca uSi rg physical 
harm by attacking on Shni Ah: Roy, Assistint Vie..1VIflic ian 	and 
disclosing his intention to HI 	hni Naraan Malianta. (howkidar, 	V 

& l'l, LaIidoii'lt:TIi1,' sfL s'uoin!Vnatcd by 	hni !Vakil1 
Dutia constitute Serious m cnducts on his part whereby. he acted 	V 
manner which is 	yliNecorni.,, oF a (o\'ernmc-'lt ;er 
contravening Rule 3(1 )(ii) &(id)o!'CCS(Coiduc.[) Rules. I 	

V 

r tM . 	 • (. 	ii id,. . 	V 	
V 

V 	V.- 	 V 	- 	 •V_V•VV 	•VVVV • 	V 	V 
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Whet eas the Undersigned, on havin o pci tlsLd the 

documents and records of the inquiry, makes the foIlong ' 
oservations: 

I. 	Ihe inquiry' proCcedinL, Vv'hjCh was to be held on 
21 .4.O, but the uchnqucni ofticiai failed to turn up 
without any Written justiMcation 'lot' his unahi I ity' to 
attend Ihe inquiry. Consequently 05,06.06 was fixed 
for regular hearing. M such, the sequences of events 
that are contained in the art,icles/staicment ol 
imputations. of chare were taken up for deliberations 
on the same day in course of regular inquiry 
proceedings. 

In all 5 (five) listed state (prsecution) documents 
suhmi1'teI by \vrt nesses were admitted and•tiTc 
during the inquiry. 

5 (Piv) state WitneSs ar listed in Annexurc 111 of the 
charge sheet were advised to appear be1re the inquiry 
fficer aid to adduce their evidence in the case. 

Aeordinly, they were Pi'es'nt in response to the 
suiii mon S and made ih:r deposit ions. 

o 	' 	4. 	The said Shij Bakul Dutta, 'LA. the accused, was 
• 	' 	permittcl to insnect the listed docunints. 

• 	' 	 5. 	Accused Shri lak LII Dutta, F.A. 

fjechned to adduec imilier cvidcnce. 	'' 

6. 	In presence or both ,the parties the articles cf 'charges 
ong 'with the in putat'ons of m sconduct fn sti pport of 

th artick: ui CMLrC,'; was read out and explained hoth 
in Lni' I kb and A.ssame to the accused g,hri l3ak ul 

01, 

pleaded as in ocent and. 
• denied the chargçs. wished nbt to engage any deence 
assistance and persisted on de1'endin 	the •charrtes 

Conld ... 3 ' 	'•• 
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3 	 . 
Tl 	case hcinv ihii oti (J  9 	iound () 	m while t ic 

L11pJaIIlant Sliti Ajit Poy, Assistmt I echni tan ws takm iLa alo g BOn 
wiih Iv rfhr lwff' rf (nir.I KA, q it'; P 	. .- r,1;;11 ,,, 	*ntIIJlII2, A 

l..ahdoigirh. .1otiat iii .the lea shop locuted in honi of the Office, die • 
accus,h ,hri Dutta, T.J\ who clnit: lt the 	'tce on his scooter and iii'r 
park flLL the .SCOolCr inside die omee premises, immediately started to 
ho ilil l' inn I I)' '. iqi ii Ld vl it 	ihot 1 	! N ii iy in M hiiihi ( h 	I'. ida 

On being told that Shri Naayan Mahanta, Chowkidar was on heave by 
Ti3oloyhwk idai on dujy cstrntedangi 	1QLUlidjj,11, 

N7T7 	(iuwkid 
 

be-kcil 	if,hun_Into 
pleces.further alleged that Naayan Mahanta dong with Aj it? Roy hid 

• reported to his wife that he had illiit relation with Mahants wife: and he • 	•' 
wanted to' punish both or them. Oii not Finding Shri Narayan .Mnhanta, 	•• 
Chowkid,ar. he than, rushed towards the tea shop w ith a J)ao i,ir hand and 
.hai ed Shi i Alit Roy 1  Assistant F echnic.ian loi filing complain of  
misappropnation of cooperative society fund made by the said Ajit Roy 
aizainst him. He fl'el ted to assault Shri .jjt ly withjiic Dao in han.L 
Shri Alit Roy'EtTM hold of1hë hand of !kiJl Dutta 1 T.A, in the process 	. 
ail Lould c we hi rnscl ' Ii om lhL I CILLf attack madc on him b1  Shri l3aLul 
Doria I \ CMEP & TI I ahdon1ih Dwmg the s ulFie, Ajit Roy 
s..ustaincd out I n w jnHs Hght hand. Shr Ro hater attended .Kakaan : 
Pr rmniy F iea!th Centre.'lorhat under OP D Regisli al'on No 1331 8 dated 

1 5  30 09 2005 for ucatment of his mjui 'va pi esci iption of which he 
• produced in support of the inlury sustained by him (Exhibit A). 	. 

Whereas thO undersigned, on a carefu1 examination o F  
entire documents and records of the .ase, Iirther observes that the . 	. 
tollowing observations maCk' by the Inquiry omcei in 1:hc inuuir'V jds 	. 
are correct and acceptabe. The aiticle of charges, the undersigned after a 
through scrutiny olthê documents and records observes that: 	 ••• 

• I. 	 I'he inquity olhicci in the pIOCeSS oi ifl(iiI 
consideredihe following points in respect of the charges: 	• 	• 

(a) Whether the dcli nqueni Baku i DuUi aternptcd to imurder 
• 	. 	Shri Narayan Mahaina as alIecd n the article of charc 

(h) Whether he attacked Aj it Roy with Dao. 	• 	• 

(c) Whether Aiit Roy :31.lstatned injury in the attack. 

• 	 (ci) Wheiher the said u0s c sin n1Id by the deli Iqueni 
ai•noUnts to gross ii ioni nscondiic . 	- . 	. 	• 

• 	. 

0 
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2 The 	p ies 	the slatcijients given in evidence byt1J 
'nch. .i 

Aju 	Roy, Assistant Tchnician, 	Shn 	K K 	Doley, 	Chowkidai. 	Shri 
Mohaq Das, Chovvkidai 	Shi 	Pulin I la'ai ika 	Time Scale Field Woi k. t 
ind Shi i Naiayan Mahanta, C llowkidar Wc1S asccl tamed to have been 
teceived by Shii Bakul Dutta, I A 	weie a 1 ]owed to be pioducd by the 

~-ficeir  

3 	The statements and their sunaturcs therc Under weic 
identified by each of 	said witnesses 	Shtm Bakul Dutta 	accused 
çiacro fl ou gh 	the accused Shri Bakul 
Dutta, T.A.disputed the exhibits-and tried hard to prove tJe lct.ii the 
casetharhe did not possess a Dao, during The process of eaminatioh h 
failed 	in 	his 	effort 	in 	'refuIng 	the 	legitimacy 	of any 	of 	the 	stale 
documents and any of the points contained in thc depositions which wem C 
made by the witnesses dw ing the coui 1c ol inquiry 

4 	it is established that ihc cham ges of mntenston of Shi i Baku I 
Duua, 	r A 	tokdh/cause 	hvcJ 	Sl 

Chowkidar who was incidentally absent on clay of the incident has been 
established 	Furtheimore, the fact that Shri Bakul Dutta, TA phyjcaily. 
assaulted Sill I A it Roy, Acsistint Te hni 	m in h ont of the e1e of the 

has bee —'6 . 
ej.ihiisiied through the evidence ol witness. 	flevi 	ceso 	hii K.K. 
Doley, Chowkidar Shri Mohan I)as Chowkidar and Shri Puim 1-lazam ika, 
1SFW (PW2, PW3 and PW5) 	W ho boldly confimnied their wimiten 
stdternents during the course of their depositions 

I 

5. Shri Bakul Dutta, 'LA.. has denied possession ofi daQhut 
adnitted possession of a scooter tool on the day of the incident in his 
representation dated 29.08,2006. Fi ver,TieThas not disputed the 
wounds sustained by Shri Ajity qq the doctor's prescription for the 
Illedic ,a l ii ealnient mccc vcd hy S hri I v m hc I s that tue i neicici 't 
ifad actually occurred on3[TU9T2DU infront of The main gate a! the 
tiiit.imte.'lereieater parking his scooter surged towards Shri Aj it Roy 
A.T. with adao and caused physical harmth him has been established. 

Contd. .5 I, 
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The Inquiry Olflcci has ben able to Lstahllsh the aiiaci4 
oiShn Ajit Roy with a Dao with uhci tot intention by Shri Rakul Duti 
and has concluded as notous and dioi dci Iy behaviour on the pat 1 ofthe  
Shit Rakul Dutta Consideiing rnLllt of the docurncntaiy and 
circumstantial evideces and that of the deposition of the witnesses, the 
Inqury Officer came to the conclusion of the charges framed agaiiist-
Shri Bakul Dutta, T.A. is true and proved. 

•e 

- 	 • 	 -I 	- 

The said Slit i Bakul Dutta, T A dut ing the cow se of the 

	

enquit y pi ocss has fat led to the at guments tat sed by Ii im in support oi 	/ - 

	

him, the charges leveled against himesiablished during the courSe of 	- deposition made by the state wl[ncsses Shri Dakul Dutta, 1 A neithet 
during the cross examination o f the state witnesses not by way of written 
statemeit could establish his innocence duiing the couise of the inquity 
I hete is total ieseniblance between the depositions of PWI and P\V2 

	

Sirnflarly, the depositions of PW3 and PW5 further corroborated to that 	> of 	and P W2  

Since the exhibited documents produced before the 	-; 
inquiry oflicer contained signatuies of the conceined PW's and have 
unambiguously vouched 6or the VLiciCitV H the e\hlhitc Tfic hugcs of 
ill intention to cause death/physical hat m to Shi i NaIa\ an M'ihanta, 
Chowkidar a 	

.• .•oil
Roy. A.T. by Shri Bakul Dutta has been-established. 	 •-'•; 	. . 	 - 

As such the issues in the said representation of Shri Bakul 
f)uiia, 	T.A. 	do not 	warrant: any consideration and 	scrj. 	-'....- 	

- -: 

Notwithstanding 1his the undet signed makes the following Ob)c I vations 
and comments: 	

- 
S 	 - S • 	. 	

- 	i) 	it is because of the simple fact remai is that In tine with the 	•. 
• S 	 pri nci pies of natural justice, the oppoiin t'y of Cross 	- 

	

examination is extendec, to accused- oiftial Shri 13a1(111 - 	-- 	- 
- 	- Dutta, T.A. dining the inquiry orocess and \vhen the accused 

• 	
• 	official Fails to make use of the said opportunity, ::ittracts the 	- 

attention of the l)isc iI mary authority and havtng submitted . 
his representation in support, of his defence upo ri sern thi. 

• 	- 	inquiry rcl: 0 rt to ii im, the disciplinary authority ecu I'd not be 

	

convinced on iis pleas - tbr innocence while arriving or 	- • 
- 	conclu• sion on th findings of inquiry report. 	• 	• - 	• 	

(fonW..C) 	• 



Ogp 
WherLas 	a 	caicil 	 examina1in 	of 	the 
issuc as a whole thc undu signed obseives that the wi ittenJ bati Rflh 4 CUWa 
leplesentation 	dated 	29.08.2006 	of Shu 	J3akut 	Dutta 
unacceptable in as much as strain/stress related 	personal 
prohlem.s can in no way induce an official 10 take rcoursc. to .....\ 
riotous 	or 	disorderly 	behavior 	during 	the 	course 	of 
d schai ging ol iicial duty whci . a, one is always supposed to 
keep coioi i 	vcliiion with hi 	It llo\v \vOi ku s 

1 he 	undersigned 	is 	ui 	the 	corsiclered 	opinion 	that 	the 
question of moral 	duties, ethical 	sense, responsibility, and 
social obligition i ciwis supi enie at all costs in any sphei e of 
social I PerS011al life ,cither at home or place of work and 
More.so on the part of a responsible government servant and 
reflecting such violent behavior and mannei the way 	the 
accused official tried tojustily is not acceptable.  

iv) 	As such, as far as this disciplinary .cse is cdncerned, it is 
es1ihlkhed thii Shii 	ftilil IliHa, 	LA., the churcdofijcial 
had rndc 	1'111 	-.Jfkiok on 	Ait Roy, A I 	oI CMLR. & 
1!, 	Lahdoigaih causing physical 	injuiy on 30 09 20O 
established beyond doubt and subsequent lerilesentation of 
Shi i BLikul l)ua, 	I A 	plLading his innocc tice Vv'di i ants no 
consideration 

The findings, the Inquiring Authouty has an ived at ai e 1. undoubtedly logical 	HThas borne in mind the principles of natuïal ] ;iisl.ice and teasonable opportunity. !lajng conduLted the i nqui'y pioces 
and iiihavmg ai 	his findings, living at 	 he exhIbited utmost balance and_ 
kept in mind wha was said and clone was consistence with the normal 
PE-111ci ple 	beha\ low, 	specially 	considering the 	uniquenecs 
involved in the aiticle of charge that stood flamed in the case 	He cvcn 
allowed the accused official to put flrth his points regarding the personal : 

issues out of the st'enuous i e'a 	on wi lk SIi i Nara va 1 MahaitLi and Shri 
• 	Ajit 'Roy. He has placed lis reliance only on the facts which hd conic 

into evidence and which the defence side had ha"d the opportunity to 
examine and refute. His conclusion in the report is reasonable he has no '• 
'dotihi clearly 	indicated 	in 	he 	report 	the 	relation 	between 	the 
imputations, evidence and C')flClU5IOn, 	. 

-. 	 Cont'd, .7 
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[Guwahaii8ench 
T he undei gn L.d, lii V ig Ii \d I hoi ough obse r v,eltic d ndi 

careful scrutiny of the entire documents of the case, while agreein'itE' 
the jndings of the' Inquiry Officer holds that the artic'e bf Charges . 
franied against Shri Bakul Dutta in the case stands proved by cogent and: 
cnnvinein;, evidence arid that as such Sl:.ri l3akuI Duila, l.A. has acftd in 
a manner which is quite unbecoming of a Govt. servant thcreb 	.. 	* 
contravenm 	Sub-Rule (I) (ii) and (iii) 'of Rule 3 of Central Civil' 
services (('I)nduet) Rules, I %h. 

Now therefore, the undersigned arrives to the conclusicin 
that the components of charges provedagainst Shri Bakul. Dutta in the 
case are extremely serious in nature and constitute serious misconduct on 
his part and has failed to maintain absolute integrity, had acted in a 
manner which is unbecoming of Govt. Servant., the undersigned. 5  

his constdumg the length of suvlcc put in by him in the bound and 
holehearted 	 dated 29.08.2006 andalsojJ. 

that ci 	 records considers that a nijor 
penalty of 	 itt the tune scaic' or pay 'as 

0 	pIoVIdLd trillde'r Rule Ii (V) of (_C' (C(-'J\) RuILS, 1965 bc mipocd on 
Accordin", the said major pena1T 

c.iThri Bakul Dutta \.v1ttIQJ 
irection that he shall not earn his annual increments of pay_during th 

said perio o re uc 1 ion alld 
Tuction, the reduc 	 posting his futre 
increment of pay.  

Dkr[V5'flyF\' 
. 	 S 	 • 	 . 	 l)irector  

Disciphiiary.  Authority -. 
To  

'Shri Bakul Dutta,  

Technical Assistant,  
• 	'. 	'Through: The Assistant Director.  

Silkworm Seed Product ion ( eittre. (entnjt Silk l?oaid  
Kaliahari. P.O. I3oko 791 121 Kamrup (Assam).  

1 
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The Chairrnan Central SiU:: Board, Banglirej,  

	

3Lb 	A . n appinal 	fl led by thm appollant pryiriç fI' I 	 t 

	

• 	aside the order passed by the Directo/Dislplin-  

• 	 ary 	uthorlty, Central Mua, E! 	?ear'hànd 
-; 	• 
Trainir 	Institute, CentralSilk Board, Ministry 

of Teti]e, Ladc'idrh Jrtrhab, Acsam 

Rc frenci- Or dcr i ctiqc1 iinthr Mtic' NO. ::m/cMEF,  

CII02001FIR/511 dated 2911O6 

. 	: 

Re5pected0ir, 

With 	due 	respect 	I 	bea to 	file 	this 	appeal 

before 	your Honour praying for setting 	aside/modiflea- 

tion/cancellaticr&/alteratic1n 	cf order 	under Memo 	Q.  

Az:.citod 	abive 	pat5ed by 	the 	Direction/Disciplinary 

Authcirit,y 	of 	Central 	Muga, 	En, 	fe*arch 	Trainirç 

Institute, 	Certrai 	Silk 	F3oard 1 	Lahdc'igarh , 	Jcrha1; 

Assarn. 	 I 	'. 

Sir 	I 	was 	qpai if ied 	tc 	he 	appc'i, nted 	to 

poet of 	field rum Lb:aroiy 	sitanl 	nd accordingly 

r was... appointed 	tc 	the said 	pct on 11/124 	:I 
- 	 fl 	 • 	•, .. 	.- 

•- 

dischared 	my duties to the l:est \sf my 	abiliti 	arid 

atfctic'n 	to all 	concerned. 	Dencj 	I 	am 	lOVcAlt 	ifl- 

csre, 	di1igent •'tr)d dutiful 	to my , 	service 	i 	was KQW7,  

ed 	to 	poet of 	Te - hniral 	Amsistant 	and p-'.3eflL1' 	I 

;discharging 	my 	duties as • Techni':l 	Assistant,uder 

your 	Board. 	From 	the date 	of appoi ritmenit 	till • the 

--- Con; 	 - 

11 

' 5*' PFURPRK  
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Guwahati Bnch 
Lr- 
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• 	 1 1cict*d 	ccLIrrnc 	thr t ..;r 	ny 	tL,cricc , wi thc.ut , 	. 	 . 	 . -. 

	

. - 	1ave, 	rlcd, 	enquiry 	A ii d no 
.. 

.-. 

0 	 • 

jj titd ( . 	and 	I tlCqLtirE:d my rput1tion du 	cc 	;hrd 
: 	

4 	
1 

i 	.. . . . 	 worIing and sincerity , a nd obedin 	to th€ •• superior 

¼' 	 off1.çers4.  

L 

tl4, 	
•1 	8i 1  ° 	30.9 '(5 at iboLIb 	9.00 	m 	whA1,crnint 

 
t 	 to 

 

Y.  of17 i.:c I wntDd tc kniw 	boui 	Ajii, Fy1 Jwho 

	

I 	
I 	

" 1 
tcok Rs 6,850/- frcim me cs 1car in th mcihth cf4uçst t¼ 	 I 	. 	

S 

' 	 :oo4 and not rfundd tht ¶aic1 rnoLnt hUt no 	ir tcr 
j.. 	. 	: 	: 	• 	 , 	

I 	• 
J4fi 	 I 	 . 	

T 	 I' in..tative 	tkn rather h . abLud 	 - fi•Lt.hy q; 
r 	1aruag€ 	ri 	r1y c.td'se3y 	rp tc 	tamy 
•f 	 . 

uperio 	officer a .r 	rp stticin which , ru1ted 
tJ 

from , bad to wcr' 	a n d Lh 'on:rn au t h c ,  r it i nit iMcd 

-10 

4 
discipUnary, 	prrsceediriis againzt me 	It 

Y . 

	

I 	— inq,rj tan t',iat 	no I i rL 	.L nf o r fna L icrn i epur t 	w 	1c'dpd 

	

4' again8t me 	
" 

3 ,9 Sir, I pertipatedin the dIsplinctry prc'ceed 

	

- 	 ngs but samewas ;nc't conducLed as per the prcivic,hi i  

	

V 	of4.&1Central Civil Services u]e Nc' copy of 

whre_as I have 	çht to rurve  t he same I washot, 

U 1 owdI . tO ~ JI&VOI ,  i ncrct un of ,  or i ir1 	d c,  u n€rit 
I 	

V 

no 	copies of docimnt wei z 	vtc1 upir rn* 	Thouh1I 
IfIM  

should have been assisted I ror 

41 
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f14f 	 i 

23 DEC  

0: quwahatL Bench  
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qa 	co-ep] oy 	1 du 	1 r 	the 	courhe of 	proceeqings,,hut 
same 	 s 	not .; allowed 	L 	andas 	 t ,

me 
LI 

prc'ceed nns 	are ,  vitdafed 	from 	t he eltablismed 
I 	

p 	 ci 

dure of 	1aw 	 -  

the 	 mary 	author [by 	Passed 
0. 	order 	under 	Melb 	 CS/CME 	 TI/ i; 
(I I ) J2OO5/FIF/1 I 	dated 29.121.2006 

4 nnt 	of 	charges 	prved 	r 	L 	n 	ud 	Iio 	tJic - j iii 	or n 	y 

authority 	inflicted 	Ahe 	majcr 	pen1ty ci 	1'eductjcIl 
to 	a 	l'Der 	Atige 	in the 	t [Tie scale of pai 	by on 
staQe 	for a per ic'd 	of 	4 years 	wi tb 	fur ther 	divec 
t ion that 	I shal 1 	not 	earn 	my 	annu 	1 	[nc remehts 	of 
pay 	during 	the 	sa:j.d 	pjni 	of 	re1t-tcr 	and :bn. 	the 
expire 	the said period cf 	redcu: t i cii 	t he 	reduct [on 
wi 1 1 	not 	have 	the 	uffct 	of 	post ponjhq 	fLhLIVe 	i fl: rerne n tr 

otp 

S r, 	I 	respe Ctfully submifthat 	I 	am 	r 	wIii e 
V Involved In any 	incidents as 	stated i nthe said 	order,  

and 	the 	penalty 	mI ii 	ted ;VLtpOn m 	is 	total ly 	d±pro - 
portjon; 	and 	as such 	the order jssed on 2 	1 1 is 
ab:Ltrary, 

I capric!Ousu defiance bf,ici:ic 	and 	as 	such 	the 
same 	is 	1 iable 	to 	he 	se 	'as:[ de and 	i:uaehe -j 
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u nder 	t hw 	ft5 	and , 	i 

stanE 	it 	is mct 	rep 3 ctfL() ly 	p uy 
Your 	Hrirt,tr 	wtU ci 	b 1iu1y 

Plfa.sed 	to 	dmjt my 	app, 	and 	be 
4 p1 ; 	t:i 	ct fzidOthe crdr 	dated 

29, 11:( 	Psd by the  

Pl Wary 	Auth) 1 ty 	w ih baW 	bLn 
and 	sorviQ 	

A ici fir 	thi s  
• 	

. 	: act 	cF. 	ndrbhe arJpe1an. 

• 

i 

 Pry, 

 

Yours Si ncerely 

3ri 	flILU1 	Duta 
• 	T&i:hr,j cal 	Assiltant . . 	 . 	 . -'.. 
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I 	Al )M IN!TJ?;\ihl\/t; Tl I TU NA 	t \VA! IIVIU liN(1 I 
igiiJ Applicaj on  N0..174 df 2007. 

	

t)si 	ol Or(ler 	 i.; the 2111 i)ny 0. 
A u uL 2007, 

'I'll E I !ONJ3jj SI IRT R.V.SA CI 11 DANANDAN, VICE diIA.iMA 

Sri. 13 a k u r D utta 
Son of ' I  te Mo1 i I n i Du tin 
Jesjdeni, or VilIng( .lU1)11ag1ir, 
P.o. lorhoIa, P.S. F3or}ioJi 

• •:. 	.Disi.ret rJ'11I)1, Astiin. . 	
.. 

Shri R.Sarnia & A. kiiui le(Iue 	 .. 

I 	I li:i:fl) of 	I lit Iii 
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1 	U Wa hat I 101(11) La 	ol it tiS(0fl(J oH. 	t 	III)elta\;j(,fl)' The 
Sflhiio flI(.J1I(J 0Q I 3.2,Q( '!ho ll: 

IJ)JIl1n'y lWoccOdilig Wn 	)I1duc(,(1 in 11 VOl.' 	iJIega 	11fl1)fl(' 	I)y 	Out 	l'(j1 	the 	fl)Jp 	fl(leintc 0)PI.'tUifl.y to (l0fThj I)J 	( (.Al'juv( ( ! by ("lloSO cLio 	of the "l )0 J0'Ioiik (.h(, 0 f ) l)lie1111f, hi 	fih, 	fhk ;).A vith i IJ Il'(t, (.0 	(iLkJe and (bash 11 1OJ)1() dLL0(I 2.2,0 	29,1100 The lIIsil,tt Jia; i'(so Jnny(f (ha I, he lIfli 	J' illlowe(l Lo (b'a\\' hi5 pay 11101 (1 ll0VflhIu(s %V J tIlou(, Oily (10 I Uctjw 1 I)y Ii 10 ii) (, 1,11 Iii g S0L'Vj(O SOIl! 01' i ly. 

	

Nwo 1)105w) I lot' (he 	'ca n t. 1 1.e 1(1 Al l 	M .,Dtis, !OILI'uod Ad dl. ft' IIie I 	()o Ca?' I io t' 0ccri;jj15 W I).CI1 thu 11.10 It.ej,' v tIs 01) 29,0,07 	17..07 2.7Q7 :wd 20,7.07 
llOfl() 	l'esn! 101 't , 1 iPJ)li(':ItI I.. \VItyit I.Ii 	I'(('Iub (1 5 	itsel c'unsk((m tIy !ru iiig (hat, 105 	ul II 1541 L1 '(1011 lull I, lltc 	(tt; (nOt;1 Ill! 11( 	to (eii Lt' I Silk I OII HI 

VII icli IS IL 5(0 Lu (wy I)Od' CO).ist,j Lu ted t!1l(j(' tile S11 JJoard Act 1918. 

lio said J3oai'd is not notified 0 11(101' SocLjoj 1:1(2) of,  th, CAT At and 
hs IJ'lI)un:tj h05 tO) I(l1'is(Ji((o)) .0 (01Le)f11 in LI) IS 

	) 0j('fl 'j0I1. She hia 

	

liii)) fl' ( on 	do e1 2 1.7.07 is;i uol Lv i.Ii 	Dhl'ey( ut, Clitra1 Mti 	1H Ueseni'cJi (L 
 nl1ailljl.Ig Ii tittlt( \"ilieh J1)Oy be kept Ofl 
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Muga Silkworm Seed Ogafflzaton 
Centra) Sc Boarc 

tstryOfTees Govt Oiinaia_______________ 
• $ 2203468(0) 	 I 	 I 	D.S. Mansion II Fbor 

Fax 2203469 	 I 	. 	R. G.Bar&iah Road 

	

• 	Em : msdp2004 siy, corn 	 Guwa'nth- 781 005. 

CBJJSO1iU322JES/PF-8DI f 	' /•• 	. 	Dat 	i.1G.2O_, 

	

- 	 MEMORANOUM 

Sub: Reduction to a lower stage in the time sca!e.of Pay -'reg. 

Sri B. Dufta, Technical Assistant is hereby informed that oder for 

his reyction to a IQ 	starien the time of scale of pay scale of pay issued vde 

• this office memo No.CSB/MSSO/111/322IESIPF-B01543 dated 1804.2007. has 

been viewed and in modifica n it. his av of Rs.68001- in the scale of Ps. 

5000-150-80001- to be reduced by one staae for 4 (fo ,  ur years w.e.f. 29.11.2006. 
S -  - -. 

Thus his pay will be drawn at Ps 6 6501- w e f 29 06 2006 

\ 

errpa,';c-r -fl7 

To 
• 	&i Bakul Dutta, T.A. 

Through the Scientist-C,  
SSPC, }(ahabari (BO}<O) 	 Cer4Adm T 

j 
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40 
'1 Ii U IN I! If; 	I 	Of Nl)j,\ L\ tfAQRfN,Ry 

(:JION(i)l 

GOVFII:NT OF INDIA 
/ 	 Ml NISIR t' ul I kSONNI I  pjp  V GRJLVANIC LS AND Pt NSlON 

(I) F P A I( fMENI' OF PJ RSONNEL A NI) TRA I NI G) 

q 	
- 

New l)clhi dilcif lhe Apt II 	2008 :1 
NOTWICATION 1!. 	 - 

S.O (E) - Iii exc CtNC of the Powers coi1i red 	sub• sCclion (2) of Section 14 of' (he AdmifljSIIaIj\'' 'I'tibunals Act. I 9i: 	(I 3 of' I95), the Cchtral Covet cm 
hereby spcdiIie the' I 	day of May, oOtt as the date ott and from 'vhih the provisions of stmli-scf ion (3) nI secd 	4 of time smd Act hal! apply to tii 
orJnriisatjc)tms ill imlmiiimmih b'Iuw, heir0' iiu 	 e(ics nrmd statutor)l orgtims owned oi corrtiülfcd by the Govcrnniermt and makes the following amendlilelits in 
the notiflcatiun of. the Government. of india in the Ministry of Perso,ncl, Public Grievances and I 	(Depar Intent of,  Personnel and Trai rrinm) udiriber G.S. R. 
'/30(E), dated the 2011 Má )986, namely:- 	- 

In tIme Schedule to the said riotiticatjomt after serial nuniber 103 and the 
enhr ics relatum thereto, the following serial numbers and c;rtie shall be added namely:- - 

u f Ilt v.Lorpotalton In n I\/ Otl 	Atlfhtmtpf\ 	taltt - 

'104 

 

Celltral Comisel for Research iii 	kuonomot,s 	body 	corist ituted Aym mrvr: a and Sidd ha 	under Societies lcgis1ra1ion Act 
under the MItiistt - ' of I-heatH, and 0 	
Family Welire 

105 	Ccimtrt,I Cn,mircjl for Research ii 	Aulononiomis body ttridcr tIre 
l -!oIncupItt I,ty 	 Ministry of I-ea'ftlr and Fnti ly 

Welfare 
1 06 	Cci ,(ra I ('rt I tci I for Research in 	Autonomous 	body 	y rider 	the. Ycnyr itd Naturopathy 	Ministry ol 1 leattIm and Fan.,ii, 

107 	Central Council forRcscarch in. 	Autmdjrous 	body 	under tIm (Jnanj Mdicjnc' 	. 	Miriifry 	of. I teaft ft 	arid 	l'\m1ul)' 

108 	Central Council of Indian ' 	Autonomoii -. body 	undc 	the McilHm 	- 	Mirtish-y of 	I Icltli and Family 

109 	Central (cruncjlof Homeoathy 	Statutory body under 'the Ministry 
of hIenitfarmd.Fmn)il)WeJl't,.( 

0 	Ra,.Iihi'mva 'yurvcd Vidyapeeth 	AUtonomous 	10(1)1 	nuder 	I 
Mifti.sIry of 	I lealilt and Famnify 
VV flat 	. 



too'. 
	

uji D u Nat11 	th 	Autonomous 	body 	uflLr 	th\ / 	 ul on Nev Dl V 	 d 
M nistry 	yf 	I-lea) iii and ):: lily 
Welfare • 

1)2. 	Nit,int dI'jlul( 	of' 	 AtI((,nunc)tI; 	dy 	,utdw' 	lie • 	 Nan.p j th. 	lune. 	 Ministry ut 	IIuIth and Fuii 

• 	 . 	 )l3 	Naiionl )iilihje dIAyirviuI;i 	Atitoriomu 	lu,.ly 	- ride, 
Ministry of 	I.lea)ih and Tamil 
\Velfare 

I H 	1utoI l'titIJtc uft)jiaiii 	• 	AULOflOfflOUS 	body 	under 	the Medieiiie, DangaIoe 	Miiiisry of 	I IaILh and Family 
- 	

Welfare 

115. 	Nalional lnt itut of. 	Autonomo 	hocf. 	under 	the fI0I'%tOJ)ttIlKoIktta 	., 	Ministry of' 	I Jcalth and Farnif 
We) fare 

116 	National Is(Itute ofSiddha, 	or  Au1oomous 	body  und6r 	the Chcnnai. 	 Ministry of 	I iealtli and Family 
Welfare H 	 - 

117. 	Indira (intidhi Rnshtriya Udaan 	Autonomos 	body 	under 	the Aeadet 	Rae )3arcli, 	Mnistry of Civil Aviation 
118 	National !nstituteolFashion 	Aitonomois 	body 	under, tic Tcchnok)pv 	 Mi,stryofl:ctjIäs 

I 9. 	Ccii') \\'ol Development. 	Auturiornois 	body 	under 	the 130n1d 	. 	Ministry of TcxtIcs 
20 	National Omtrc ibr Jute  Aut  u 1101 1~otls 	body 	under 	the 'veriflcifjo1i (NCJD) 	Ministry of Textil es  

121 

122 	Oflice oH.omlnissioflcr of 	Quasi Yudicial body under the Paymejs New DeIjjj 	Ministry of Textiles 
123 	Textiles Committee 	

.. Autonorno1s SUtuioi'y bb'dy under the Mtistry or:rxtf5 
124

Maimfncturers DeveIof)fncI%( Satu1or' body utidi the Council 	
. 	 Of1CXtj 

1 25 	Na IOIth I Institute of.Design,. 	AutOnomoj 	b6dy - u nde 	lh \li i1Ld1ih1d 	
of Cintn& I Cd 	id I tidut 

I 26 	Nii,011 I council for Cc new tiid 	tilUi ) Ou 	httdv 13 	ldiiin bI:itcijI 5   

I—  -___._,,,_• 
• 	 • 	Central Am -, 	... 	 • 	 .. 

I 
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Guwahati Bench 
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(2 

- 	 - -__- 

- 

- mild ii itt iIth 	Miitiruiu1 	ftc 	Si ered 	ut tdcr 	he 	SOCICI cs fti:cai cli 'sOc.iai lori, Fl1afl 	Registratro 	Ai under the 	IIIiSlry of Cot1 	CJ'ce a id I ndu stry aI l'ulp and IJ)cr I&CSCaFCJ1 	Autoriomjs 	1)anisa(j0r1 	under 
Insij(1 	

ih 	 y ci Corn;ueic 	and I nchtst: y 

Nadonifi PIudICll\ilv 
Oh 	

Cou11 	AtI'iUr1Oii )l c 	Licl y 	und e r 	tli 
NeIl i%' 	

Ministry oF CucnrflCrl.c arid I ttIi,i 
Qutfltv 	dirndl of lrd a 	

AUi(-rr1(Il, 	 - - 	•L4 	)fly 	u nder 	he Ministry oI' Conr 
"Ic"Ce I 31 Nntjonai lust lune of Public: 

and I Lldust,)4 

. 
and Child 

Autonomous 	body
, 	tinder 	the •' Devcl op,; i t Minist,- 	of 	ci  

	

'Vom e 	8nd 	h1ld n 0volopment  
132. Ceittrai Adopti 

Oil Resource 
Auto:i01110115 	114dy 	under 	the MIII4 	y 	of 	W61111211 	 Ch,ld Devclopineiit 

133 !fldj,i Cuu,j I for Culturnj 
Relations (ICUR) A, ii OnJ)iot,'; 	body 	uiicfr 	(lie - """IrYOlExteinial Aajrs 134 mci ian Ensti tutc of Mass 

ii foilco Anfom>111011s body 	under 	(lie Ministry of 	Illrolillatiolland I) 1 oadcasti ll p 
135 

Press Council of India 
' Staitito1y 	atutbriy. 	Under 

Mirrist,y 
136 Children 's Film Society 

or 	lilIornuatlol) 	and 
Broadcasting 

oflind Autonomous 	body , underthe MinI31 ry 	of 	InFo ri in (io I c a rid 137 Nat iona I luSt 	ute OlFjuiancjal. 
13 road ca sli 'up 

• Ma uageiirt-.0 it Auiono,0, 	body 	undei 	the Ministry 	of' 	In Forniat  
Broadistji,g 	 and 

(FN0,303012 /2008LAT) 

I  

- 	• 

(Dr.'S.R$Ij r) Joint Secretary to the Covcrg , nle,,C 'Jfirdj8 Note- The 
number 

	

Pi incipnl 	"oliflcatjon 	was 	published 

	

as R 13 0(E) 	dated (lie 71141 M I 
i t, 	(l)e 	(3aei te 	of 	India 	vide tloWing  tiy 

Cations 
inn I 	it1)S((ltIC,,t ly 	itiflEiI(1ccJ Vide 	(lie 

 
 

OS 	R 	II 72(F), dated tIr( , 	1 I.qI 
Otttiljtt ( 	s 	R 	'l(I), I °8( ) , 

• 	(3) dtj the h" 	1 - ebocar)', C S It 	'(O9(l 	dated 	I)C 20" 	.j 
I 9l7, 	 S  

1987, (1) 
) 

Os 	( 	54::?(I:) 	tinted ilu- 	It" 	lilty. (9(1, I, 	 t. II 	It:, 

-4, 

4 ' 

	 23flV1' 	
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daTed 
	200() SQ I22, )V.lTe(I(llC,JIJ

ou S) I 8 T (r) (lafe(1 25' OC(ot)e, 	007 	

: 4( 

/7 

• (Dr. • 	Joi,i 	'SCCICt;T, 	o 	I , 	 1I111(, 	
( ci littjj 

To 

The 

Govermiic 	ol flldiq Pr'e; 
Mayjtp11 

NLWDI!,UU 

/ 

No P-J303017 /lii \1 
	

NL  
C 	 Delhi at d 

fo 	 th ApNJ 	)OQ 
py 	rwar(fe(I,, 

All tvJj111 ics/Depaftfllcf of he 
GOVCIVI1rnCII 

2. 	
P:es id,1ç s Secretajat.. 	 . 3.1 	
vice Presideflt 'sAccretaiiat

la 

4•Prim 
Ministersorn 	 S  

Citb*inef Secretariat 	 " 

Miiijc,.. f Healtil and -Paniily WcJ 
	Dcpariient or Ayurveda 

	

Yoga asicl Naturoparj1y, Unaj 	idcJlia and 'I0fl1(0J)1f! 	(Ayush) 

Red 	
UuiIding New Delhi 	

. 
9. 	

M ir1j 	
I' Civjj Avj(11 ion 	

Ga t)d1j 13 ha aii. a 	Airport 

	

. 	
l)''IIj 

	

• 	 8. 	Minjc. uf: 
f 	Child Devcloj111, 	

S!1; f)!iav mn • N()cd:1 

	

• 	. 	 Minist, O 	ch1i Al 1(ir5;, 	)iuck, 	Ddfl. 	• 
MlliSIry O!"Jii1l)FIii i 

 lion '& flrQadcaSti,)g S1u i B isa va,j New De/hi 	 V 

o/•,Text ilcs, Udyog ;B)ja "an, Ne DclIi 
12 	

(' Law & JUsLi Legislative 
Depa,swji ShastIVi 

flJTaV, 

Dcn 1 	 ' 	 V 	 V  

Ps 	itiI Rcgjst 	
CC()!ra/ Adminisi at iv 	Tcjbtfs)a! 	6 I/3S 

Cope: filL] Marg Nc Defl1 14• 	
sm Suf)reJ]ic Co011 of 

inc/ia 	DelhI 
Reg;.1. of nIl Hi 	Co,is 	, 16. 	U 	

sthfl Scsice Co:çj0j1 Shajijufi 	Road, 	Dc/!i 

1 7. 	CIIiCfSI.. 	to all 
Slate GoveJrn/0 	

Ters'jtor;e 	

V 	 V 

ChICFScret 	
Oover,ifl]ehft ofNatjon Capitat Territory it', Esta 

V 	 Nw Dclh 	 . V 
 All a'tIa(;hIe(j 'nndubordjiiaic Offic 

	

. 	 of tIi 'MJisfr n f Per 0j11  

4 	

V 	 Ps'bIjC 	 evaces jid 

 

a 
AIj O1licers arid Sectjjç 

01 th 	MirISIJV 	of s Ire; and PensI0i1 	 V 

V 	

V. 

V 

) 

fft(• (sc,.fl5HC t 01 Is,Jj 

• 	 V 	 V  

V 	

. 

?3Drr' 
¼ 

Guwaa 	
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V 	
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Hcard Mr R Sarma, karned CoUnSel for the petitioner 
as well a Mr 	B. I athak, lea 

x 
ned C G S C 

It has beer brought I a my notice that the Government 
of India in the lepartmen of Person riel & Training 	in its 
notificati ii datec 22 4 700 3 has brought 	the Central Silk 
Board 	v thin 	th pLPrview of 	the 	Central 	Administrativet, 	' 
1 ribunal rhe p titioner is an employee of the Central Silk 

c 	'.. 	.' 	 Board. 	I iis 	griev 3nce 	is 	i i 	repect 	of the 	departmental 	H 
proceedir g initiat d against mm 

• J 	 in view ol the aba.\ e, asper the poviions of the 
Administi ative 1 ri unal Act, 185 and so also, in terms of the 	 I Apex Co irl, 	de 	' on 	in 	L. C/wndr,-, Kiumir v 07,o,o1 
Jnd,a & 0,-s repc rted in 1 97(1) GL TI (SC), the (ntraI 
Administi 

j 
aive Tn urial, Guiahati Bench will be the COurt of 	. 

4.. 	 first.inst nce and thereafte 
. 

, if the prties are aggrieved by 
the deci ion of tl e Tribuna, the writ petition will he to the 
Division I bench of hf) Court 

In view o, t ie ahve, this writ Petition stands disposed 
of with ibcri;y 	to pet honer 	(:o 	apl:roach 	the ,Centml .... 

f Administ ative Trbunal, Gu vahati 	Bench, 	in 	respect of his 
4 	 qrinvanc: 

23 	p nr 
rii;e I iii 	ti ie 	v t. 	pcUtion.. in 	Lhe 	event 	of 

approad being ri cldC, the ribinl thall coqdone the 	delay, 
Guwahtr Benh 	if any, 	taking in a ac.c aunt the (act that the petil.ioner wa ti  

TU 	pursuing his rem 2dy beVorg this Court and the notificaion 
dated 22A.2008 'as issue during the pendency oithEwri 

ie1loii 

i. 	
I 	 r 	ir 	n'J 

3 d;,  

cr 	r\uyyc'rr 	() 

Oate:.c. ...................0...................V 	,f 
Superintendent (Copying Section) 1 
Onuhati Hiqi Court  
AuIl,on,c:i ij/ [1, ACt 1 1072 
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/NEXUR' 
1 - . 

6th day of April2O09 

The Hon'ble Shri Manoranjan Mohanty, Vice-Chairman 

Sri Bakul Dutta,. 
Son of Late Maniram Dutta, 
Resident of Village - Rupnagar, 
Police Station - Borhola, 

001  
Applicant 

By Advocate Mr. R. Sar*na 

Versus 
The Union of India, 
represented by the 
Sçcretary to the Government 
oflndia,Ministryof 
Textiles, New Delhi- 110 00 1 

2. 	The Chainiian, 
• 	Central Silk Board, 

BIM Layout, Medivala Road, 
Bangalore —560 001. 

3.. 	The Chief ExecutiveOfilCer 
and Member Secretary, 
Central Silk Board, 
BIM Layout Medivala Road, 
Bangalore—S60001 

4. 	The Director, Central Muga 
/ 	 Eri Research and Training 

%\ Institute, Lahdoigarh, 

( 
5 J The Scientist [E], 

Muga, $ilk Worm Seed 

- h 	Organisation, Dispur, 
Near Zoo Guwahati- 781 024 

6. 	The Disciplinary Authority, 
Central Muga a and En 
Research Institute, 
Central Silk Board, 
Ttwhiit Agsim— IRS 001 

/ 

CEmtrs MT 1ThJ 
!1T 

23 DEC 

Cuwahti Bench 
iwi 	rir 

- - - - 	
.. 	 Respondents 

By Advocates Mr. G.Baishya, Senior C.G.S.C. 
Mr. B.0 Pathak Standing Counsel for Central Silk Boar 
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I ORAL ORDER DATED 06/0412009 

Manoranjan Mohanty, Vice-Chairman:- 

CcitTc1 	 T 

2 	Hi 
Guv:that Bc4lch 

1I 	;p:ft• 

Applicant, while continuing as an employee of Central MUga En 

Research & Training Institute under Central Silk Board, faced a punibment on 
29.11.2006 and he preferred a Departmental Appeal, on 15.12.2006, addressed to 

the Chairman of Central Silk Board. 

Without hearing on his Appeal, the Applicant, on 20.06.2007, approached 

this Tribunal with an O.A. No.174/2007; which was disposed of,on 02.08.2007, 

for want ofjurisdiction of this Tribunal over Central Silk Board. 

On 11.10.2007, a Memorandum was issued [by an Officer of Respondent 
Organisation] to the following effect:- 

(4 

Ili 

:v 

h\ 

"Sri B. Dutta, Technical Assistant is hereby informed 
that order of his reduction to a lower stage in the time scale of 
pay scale of pay issued by this office memo 
No.CSBIMSS0̀/1111322/ESIPF-BD1543 dated 18.04.2007, 
has been reviewed and in modification to it, his pay of 
Rs68001- in the scale of Rs.5000-150-8000/- to be reduced 
by one stage for 4[four] years w.e.f. 29.11.2006. Thus his 
pay will be drawn at Rs.6,6501- w.e.f.29.06.2006." 

Applicant also.approached the Hon'ble Guwahati High Court with a Writ 

Application [WP[C] No.5449/2007]; which has been disposed of, on 16.01.2009, 

with grant of liberty to the Applicant to approach this Tribunal; as by Govt. of 

India Notification dated 22.04.2008 [during pendéncy of the writ application in 

question] Central Silk Board has been made amenable to the adjudicatory 

jurisdiction of this Tribunal. 
• 	5. 	After disposal of the aforesaid writ application on 16.01.2009, the 

Applicant has approached this Tribunal with the present Original Application 
[filed on 02.04.2009 under Section 19 of the Administrative Tribunals Act, 1985] 

No.64 of 2009. 
6.1 	Heard Mr. R. Sarma, learned Counsel appearing for the Applicant, Mr. G. 
Baishya, learned Senior Standing Counsel for Govt. of India [to whom a copy of 
the present O.A. has already been supplied] and Mr. B.C. 	 learned 
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T 	ç Standing Counsel for Central Silk Board [on whom a copy of this O.A. has 

-' already been served] and penised the materials placed on record. 

At the hearing Mr. R. Sarma, learned Counsel appearing for the Applicant 

stated [a] that the documents, on which the allegations in the Charge-sheet were 

based, were not supplied to the Applicait, [b] that the Respondents did not afford 

opportunity to the Applicant to be defended by a co-employee; [c] that no 

independent eye-witnesses were examned in support of the allegations made in 

the Charge-sheet; [d] that the Applicant was not given opportunities to cross-

examine any such witness; [e] that the Applicant was not allowed to adduce 

defence witnesses and [f] that the penalty imposed on the Applicant was 

disproportionate. He also submitted that the Enquiry Officer acted as a Presenting 

Officer. Finally he submitted that the Appeal dated 15.12.2006 of the Applicant 

is still pending. 
It is stated on behalf of the Respondents that all the points Ispecifled in para 

7-above] can be considered by the Appellate Authority and relief, as due and 

admissible, can be granted by the Appellate Authority and that, therefore, the 

matter need be remitted to the Respondents; who should consider the Appeal 

15.12.2006 ofthe Applicant and pass orders thereon. 

It appears from the materials placed on record that after a preliminary 

y on 01.10.2005 and 04. 10.2005 pertaining to an alleged' incident dated 

2005, the Applicant was charge-sheeted in a Departmental Proceeding on 

2006 and the Applicant submitted his reply theretO on 13.02.2006; 

( 

enc 
11 

T 

whereafter an Inquiry Officer and a Presenting Officer were appointed on 

24/15.02.2006. It appears the Applicant also faced another Charge-sheet on 

27.03 .2006, to which no reply was submitted by the Applicant. A Retired Judicial 

Officer was, however, appointed as Inquiry Officer on 27.03.2006. Upon 

enquiry, a Report was drawn on 05.06.2006 and, an opportunity having been 

given on 10/11.08.2006, the Applicant represented on 29.08.2006. Final Orders 

were passed in the Disciplinary Proceeding on 29.11.2006. Thereafter, he filed 

the Appeal on 15.. 12.2006. 
10. Since it is the positive case, on behalf of the Applicanthat the Appeal [àf 

the Applicant] is still pending and since all the points [now being raised on behalf 

of the Applicant,, as noted in para-7 above] can be effectively considered by the 

Appellate Authority, this case is hereby disposed of, without any further waste 

of time, with direction to the Respondents [especially to the Respon 

ccntrc Av?TThm. 

23Pr 

Guwahati Bench 
Tcf

rt 
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No2/Char1nan of Central Silk Bóardl to consider the Appeal of th
e  Applicant 

and pass a reasoned order thereon within a period 120 days of the receipt of of  

copies of the order.  

ii. 	Send 	s, 
 copie of this order to the Applicant and to all the Respondents 

[along with the 
 copies of the Original Applicati0n and free copies of this order 
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	ANNEXURE ; Al 

7,o CenbaO Sk Board 
4inistry of Textiles, Govt. of India, 
M. Layout, Hosur Road, Madivala, 

Bangalore — 560068. 

1: 26282515, 26282517, 26282536. 	 Fax: 26681511 
Telegram : Centrosil 

E-Mail — csb@silkboard.org  
No.CSB-1 (3)/2009-VIG. 	 27-07-2009 

ORDER 

Whereas after holding a departmental inquiry against Shri Bakul Dutta, Technical 
Assistant, Central Muga En Research & Training InstitUte, CSB, Lahdoigarh (Assam) under 
Rule 14 of Central Civil Services (Classification, Control & Appeal) Rules, 1965, a major 
penalty of "Reduction to a lower stage in the time-scale of pay" [which has been prescribed 
under Rule 11 (v) of CCS (CCA) Rules, 1965] was imposed on him by the Director, 
CMER&r1, Lahdoigarh / Disciplinary Authority vide Order No. CSB/CMER&Tl/15(11)/ 
2005/FIR./5512 dated 29-11-2006 by one stage for a period of four years with the further 
directions that (a) he shall NOT earn his annual increments of pay during the said period of 
reduction (b) on expiry of the said period of reduction, the reduction will NOT have the effect 
of postponing his future annual increments of pay. 

Whereas while aggrieved by the penalty imposed on him that has been stated in Para 
— I above, Shri Bakul Dutta, instead of exhausting the remedy available in the CSB in the 
matter, viz, preferring an appeal (against the penalty imposition) before the Appellate Authority 
(Member Secretary, CSB) within the prescribed time limit (i.e. within a period of forty five days 
from the date of receipt of the Penalty Order), filed an O.A. (No.64 of 2009) before the Central 
Administrative Tribunal (CAT), Guwahati Bench, Guwahati (Assam) praying to quash the 
Penalty Order. He, in the O.A. filed before the CAT, has stated that he had filed an appeal 
dated 15-12-2006 before the Appellate Authority in t CSBigaiFthepenalty impositiñ' 
made by the Disciplinary .  Authority However, no such appeal has been_received aLtheB 
Notwithstanding this fact, in view of the orders cib7the'CT'(on his O.A.) dated 06-04-
2009 to the effect that his said appeal dated 15-12-2006 be admitted by the CSB and be 
disposed of within a period of 120 days from the date of receipt of the said orders at the CSB 
(i.e. 18-05-2009), his said appeal dated 15-12-2006 is hereby admitted and taken up for 
examination. -, 

Whereas the Articles of charge framed against Shri Bakul Dutta in the disciplinary case 
which culminated in the imposition of the said major penalty was that he, while working as 

• Technical Assistant at CMER&TI, Lahdoigarh during the period from 05-06-2000 till the date 
of the issue of Charge Sheet i.e. upto 27-03-2006, hdiied tq maintain detjojto dujand 
had acted in a manner which is quite unbecoming of a GQvernment servaiirthereby 
contravening Rule 3 (1) (ii) 84  (iii) of Central Civil Services (Conduôt) Rules, 1964 in as much 
as he, on 30-09-2005 (at about 9 a.m.), had resorted to h sicãily assault Shri A'it Ro. 
Assistant Technician and had resorted to threat'10 murder 
Chowkidar of CMER&TI, Lahdoigarh. 

H 

Im 
23 DEC 

Guwahati Bench 
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fl Whereas in the appeal dated 15-12-2006 filed by the said Shri Bakul DuttI(the 
5 appellant), he has pleaded to set aside the above said penalty imposition on the following -, 

grounds - 	

S 

No Police complaint has been lodged against him in the matter involved inhe 
disciplinary case, viz., his act of resorting to assault (on 30-09-2005) his co employees, 
viz. Shri Ajit Roy, Assistant Technician and Shri Narayan Mahanta, Chowkidar of 
CMER&TI, Lahdoigarh ; the said charge that has been framed against him in the 
disciplinary case is false and fabricated ; the penalty imposition is disproportionate and 
arbitrary and hence is liable to be set aside. 

The oral inquiry process in the case was not conducted as per the provisions of the 
CCS (CCA) Rules, 1965 ; the copy of the proceedings was not supplied to him ; he 
was not allowed to inspect the original documents (listed I State documents) nor copy 
of the same were provided to him ; he was not allowed to engage the services of a 
Defence Assistant during the inquiry process ; as such, the entire inquiry process is 
vitiated. 

And whereas the Appellate Authority, after having made a thorough and an 
independent examination of the issues involved in the disciplinary case as a whole, on having 
had application of mind on the entire facts and circumstances of the disciplinary case with 
reference to the relevant documents and on the averments made by the appellant in the 
appeal - that have been narrated above at sub paragraphs (i) & (ii) -, makes the following 
observations  

(i) 	It is a fact that no Police complaint has been lodged (either by the CMER&TI, 
Lahdoigarh or by the aggrieved individual employees) on the assault by the appellant 
on Shri Ajit Roy, Assistant Technician and on his reported threatening of Shri Narayan 
Mahanta, Chowkidar - that are the components of the charge framed against him in 
the disciplinary case under reference. However, the fact remains that the charge of 
assault b ant on Shri A

=55
y  stanMaproeved in the inau.iyptpes held in 

t e iscip  an enceermen y the appellant to the effect that 
the charge framed in the disciplinary case was false and fabricated is quite 
unacceptable. yth.eJ.eas, it is seen that the charge framed against him in the 
dJlifla!y case that he th[eteneJg mqrer Sbri  NrpyMabantaCho,wJdcJarhas 

VtV
during the inquiry process. The fact is that Shri Narayana Mahanta 

•wa n&pi ntin - th spot on the date of the occurrence of the incident concerned; 
had he been prese ?tjpellant would have resorted to assault him top, as has 

I een o served by the p1 rW11heffyrFdated 29-11-
2006. More so, he himself ha admitte~his uilt his representhtion dated 29-08-
2006 which he has submitted on in of the Inquiry Officer contained in the 

.  Inquiry Report and has expressed his repentance over his enraged and violent 
behaviour on the day of the occurrence of the episode (i.e. on 30-09-2005 at about 9 
a.m.). The penalty imposition made on him by the Disciplinary Authority is quite 
proportionate when compared to his misconducts that have been proved in the 
disciplinary case. The Penalty Order is self contained and reasoned. It contains the 
reasons on the basis whereof the decision as regards the quantum of the penalty that 
has been imposed has been reached. 
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3:: 

(it) 	It is seen that the appellant hasgned the proceedings sheet pertaining to the 
L 	inquiry process (which contained the depositions of the Witnesses) and hence he 

/ cannot plead that he was not aware of the happenincis that took place in the course 
of the proceedings that have been recorded by the Inquiry Officer during the inquiry 

f 	process. He was given ample opportunity by the Inquiry Officer to put forth his 
( / defence during the inquiry process and to cross - examine the State Witnesses 

' ( 

however, during the process, he could not rebut and could not contradict their 
versions made during the examination - in - chief by the State side. And as regards 
his averment that he was 'not permitted to engage the services of a Defence 

\ 

	

	Assistant, there is nothing on records to show that he had put forth a request before 
the Inquiry Officer for any defence assistance and that his 
down. 

Now, therefore, the Appellate Authority, based on the entire records / documents 
pertaining to the disciplinary case as a whole, arrives at the conclusion that the penalty 
imposition made on the appellant by the Disciplinary Authority is proportionate and 
commensurate with the gravity of the misconducts committed by him and that hence there 
exist no grounds of whatsoever nature warranting interference with the orders passed by 
the Disciplinary Authority. Therefore, the Appellate Authority, in exercise of the powers 
conferred on it under Rule 27 (2) (i) of CCS (CCA) Rules, 1965, hereby confirms the said 
major penalty of "Reduction to a lower stage in the time-scale of pay" by one stage for a 
period of four years imposed on him by the Director, CMER&TI, Lahdoigarh I Disciplinary 
Authority vide Order No. CSB/CMER&Tl/15(1 l)120051F1R15512 dated 29-11-2006 with the 
said further directions (as have been indicated in the Penalty Order) and passes orders that 
the said penalty imposition ordered by the Disciplinary Authority shall stand. 

J._,T_:~ . 
",V 

[M. 
MEMBER SECRETARY I 

APPELLATE AUTHORITY 
TV 

\%hri Bakul Dutta, 
Technical Assistant, 
Through the Director, 
Central Muga Eri Research & 
Training Institute, CSB, 
Lahdoiqarh (Assam). 

Centra' 

2 3 DEC 9flP0 

Guwahati Bench 


